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· LEGISLATIVE ASSEMBLY. 
Tuesday, 17th February, 1931. 

The Assemblv met in the Assemblv Chamber of the Council House at 
.Eleven of the ciock, Mr. President in 'the Chair. . 

MEMBERS SWORN: 
Mr. K. C. Neogy, M.L.A. (Dacca Division: Non~Muh8mniadan Rural); 

Sir Cowasji Jehangir, K.C.I.E., O.B.E., M.L.A. (Bombay City: Noli-
Muhammadan Urban); Nawab Sir Sahibzada Abdul Qaiyum, K.C.I.E., 
M.L.A. (Nominated Non-Official); and Mr. Albert Melville Bayman, 
O.B.E., M.L:A. (Government of India: Nominated Official). 

QUESTIONS AND ANSWERS. 
+501* 

CLAsSIFICATIONS FOR THE CENsus. 
502. *Kr. Bhuput Sing: Will Government be pleased to state: 

(a) whether in connection with the present census immediate inlitruc· 
tions have already been sent out to all places in British India, 
so that J ains, Sikhs, Brahmos, Buddhists, and Arva Samajiets 
may I on request, be classiffed also as Hindus; • 

(b) what interpret~tion have they 'to give to the term "literate" 
so far as the present census operations go; and 

(c) whether a Pandit or a Maulvi, versed either in Sanskrit or Arabic 
will be described as literate, even when he cannot read and 
write English? 

The· IJonourable Sir James O1'erar: (a) The Honourable Member is 
referred to the reply which I gave to Mr. Gaya Prasad ·Bingh's question 
No. 86 on the 27th January, 1931. 

(b) The term "literate" as used for census purposes means !lble to 
read and 'write a letter in any language. 

(c) The answer is in the affirmative. 

RECRUITMENT OF INDIAN EXAMINERS OM RAILWAY CARRIAGES. 

503. *lIr. Bhuput Sing: Will Government be pleased to state : 
(a) whether considerable attempts were made by the Government of 

India last year to recruit a couple of Indians studying in the 
United Kingdom as examiners of trucks, coaches, and 
carriages for some of the State Railways; 

(b) if the answer to part (a) be in the affirmative, whether their 
efforts met with auy success; 

(c) the sort of efforts that were made by the High Commissioner for 
India to find out two such men from among the lot of Indians 
who were then taking special training in the railways in th& 
United· Kingdom; and . : 

t This question was wit,hdrawn by the questi.met~· 
( 859 ) A 
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(d) what attempts have since ·then been made by Government to 
train Indians as examiners of railway vehicles. either in thia 
country or abroad? 

IIr. J. A. Bhillidy: (a) The Honourable Member is presumably refer-
ring to Assistant Engineers (Inspection. Wagons) such as are employed 
in the Indian Stores Department. As the efforts of the Publ~c Service 
Commission to find suitable candidates in India for these posts had 
proved unsuccessful, the High C.t)mmissioner for India was asked to 
recruit two new officers from the United Kingdom, one in 1929 and 
another in 1930, and to give preference to suitably qualified Indians, if 
available. 

(b) The High Commissioner was able to recruit only one officer, \";ho 
is a European. 

(c) The vacancies were extensively advertised by the High Commis-
sioner in the general and technical Press and also notified to the various 
University Appointments Boards, to the Genera] Managers of the Railway 
Groups and to a large nwnber of leading firms concerned wi~h the l11anu-
facture of rolling stock. 

(d) On the recommendation of the Public Service CommisSIOn, an 
Indian has been appointed as a Probationary Assistant Engineer (Inspec-
tion) in the Indian Stores Department for a period of one year, and is 
now tmder training in wagon· inspection. Indian subordinates art' al€o 
being t~ained in wagon inspec;ion work, and one such subordinate has 
been recently promoted to gazet~ed rank as an experimental measure. 

NUMBERS AXD CORT OF BRITISH AND INDIAN SOLDIERS AND OFFICERS. 

504. *1Ir. Bhuput Bing: Will Government be pleased.to state: 
(a) the. annual cost of a. British soldier 'before tlie War ana at 

present; 
(b) the cost of an Indian soldier before the War and at present; 
(0) the annual cost of a British officer before t.he War and at 

present; 
(d) t.he nwnber of British officers kept in excess of requiremr-nts 

in 1929-30; 

(,,) the heads or items of military expenditure that ha.ve been trans-
ferred to the civil; and 

(f) the numbers of British and Indian Commissioned officer;; in the 
Indian Army in 1929-30? 

IIr. G .•. Young: (a) Rs. 805 and 1,237, respectively. 
(b) Rs. 229 and 433, respectively. 
(c) The average Ilnnual cost of a British regimental officer (·f the 

Indian Army, taking all ranks upto and including a Lieutenant-Colonel (If 

SO years' service, was Rs. 9,128 before the war and is 14,444 now_ 
(d) None, Sir. 
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(r.) Sinee 1922-2B, the following items of expenditure have been 
tram;ferred from the military to the civil estimates: 

Re. 
(I) Establishments of the Deputy Financial Adviser, Royal 

Air Force, and the Budget Section of the lIilitary 
Finance Brauch • 86,000 

(2) Charges for the Nepal Escort 49,000 
(3) Charges for the Perim Light House and coal depots at 

Besidu and Bushin :24,000 

Total • l,i8.QOO 

(j) On the 31st December, 1930, there were 3,062 British officers, 102 
Indian officers holding the King's Commission, and 4,027 Indian officers 
holding the Viceroy's Commission. 

NUMBER OF PASSENGERS ENTRAINING AND DETRAINING AT AuJrlGANJ • 

.005. *Kr. Bhuput SIDg: Will Government be pleased to state: 
(a) the number of first and second class passengers that entrained 

and detrained at Azimganj City and Azimganj Junction, 
respectively in 1929-30; and 

<I» the number of intermediate and third class passengers that en-
trained and detrained at Azimganj City and Azimganj 
Junction, respectively in 1929-3(1? 

Mr. A. A. L. ParsoDS: A statelnent is being sent to the Honourable 
Member. 

THE CO·OPERATIVE SOCIETY OF THE TELEGBA.1:'H DEPARTMENT, PUNJAB 
CmCLE. 

506. *Kr. Muhammad Ashar Ali: (a) Will Government please state 
whether the Co-operntivp Society, Telegraph Department, Punjab Circle, 
Limited at Lahore, has finy mofussil branches incorporated in it; if so, 
-in what places? 

(b) Have any officer-bearers of the above Society at Lahore-paid or 
-otherwise compensated-held office for more than three years consecu-
tively; if 80, (1) who and (2) for how long? 

(c) How long has the present Treasurer of the above Society held office 
-continuously; (1) how long has he been attached, in his official capacity_ 
-oontinuously, to the Central Telegraph Office, Lahore; (2) is there an 
-official bar of limitation in either case aforementioned:' 

(d) Are applications for loans to the Society, afore-named, dways 
1mbmitted by members through the heads of their respective office,; or 
administrations? If so, is payment by the Society made in thd Eflme 
inverse order through heads of offices and administrations concerned? If 
-not, why not? 

(6) Is it, or is it not a. fact that the Treasurer of the a.bove Society has 
-not been remitting the actual amounts, due on loans, directly, to several 
members, as mentioned or sanctioned in their loan applications?· 
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(If Is it not a fact that loan applications by prospective mE'mber-
debtors to the Society are discharged and also post-receipted prior to sub-
mission for acceptance by the said Society, even before considerations of 
sanction or rejection are taken up b;v the Society's .;>fficials? If so, has this 
important consideration been tlJ.kcn int.o account by the Society's auditors 
for the last three years under audit, and payments or Society's actual 
disbursements therefore verified in each case with remittances actually 
made against forwarding drafts? If not, why not? . 

(g) If payments to members for three calendar years, ending the Slst. 
December, 1930, are not actually in accordance with loans asked for or 
sanctioned, are Government prepared to inst,itute, immediately, a regular 
inquiry .into. the matter; and will Govern,ment state, specifically, the evidenf; 
gross shortage .detected in payments made bv the Society during the 
parallel period indicated above at least? . 

(h) Are Pass Books issued to every member of the Society? If not. 
why not? 

Mr; B. A. 'Sams: (a) to (h). The H~nourable Memlith- appears to have-
teen misled by the name . of the Society as to the actual position of the-
Posts and Telegraphs Department in regard t.o it. While it is true that 
the Society is composed of members of the telegraph service, with the-
Postmaster-General, Punjab, as ex-officio President, its members elect 
their own office-bearers and its· business is conducted without reference 
t() the Posts and Telegraphs Department by a Managing Committee als() 
elected.. The Registrar, Co~operati~e Credit Societies, Punjab, acts as a 
general adviser to the Society and arranges for the audit of its accounts, 
and I would suggest that if the Honourable Member desires to pursue his. 
interrogations, he should do so in direct communication with that officer. 
since Government are not in a position to reply to them. 

ESTABI,fgHMENT OF DISTRICT AND MUNICIPAL B(,ABDS IN PBSH~WAR. 

507. ·Khan Blihadur E ••• Walayatullah: (a) Is it a fact. tJlat in 
July, 1930, the Government were pleased to promise the immediate 
establishment of District and Municipal BOMds in Peshawar and elsewhere-
m the North West Frontier Province? 

(b) If so, will Government be pleased to state what action hal; beeD 
taken in {,his direction during the last seven months? 

(r.) When will t.he election .')£ members for the District and Municipal 
Boards tRke pInes? 

(d) Have the Government formed wards for election purposes? 
(e) How many wards have been formed for the Peshawar Municipality 

and how many District Boards have been formed in the North West 
Frontier Provi~ce? 

(f) . Will the non-officials be in a mfljority in these botties? 

The lIonoDrable,Kha,n: Bahadur II!iaIl Sir l'ul-ri-BJJ8&iJ1:.(a»)t was. 
:: a&lnounced in July last that the District and Municipal Boards in the-

North West Frontier Province would be reconstifutect as early as possible~. 
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(b) 1'he time which has elapsed since last JUly has been occupied in 
essential preliminaries, viz., the prescription of franchise and membership 
qualifications, the formation of wards and the preparation of electoral 
rolls. 

(.c) and (f). The Honourable Member is referred to the reply given 
to starred question No. 333 asked by Dr. Ziauddin Ahmad in this House on 
the 3rd of this month. 

(d) and (e). The Honourable Member is referred to the Press com-
munique issued b~· the Chief Commissioner, North West Frontier Pro-
vince, a copy of which has been placed in the Library of the House. 

SCHEME FOR THE INDUNISATION OJ!' THE .ARMY. 
508.*lI.r .. S. C. Kitra: (a) Wmi there any scheme prepared by the late 

Lord Rawlinson about the Indianisation· of the Army? 
(b) Was it ever placed before the Executive Council of the Governor 

Geueral? . 
(c) Was it discussed by the Executive Council and sent up to the 

Secretary of State for consideration? 
(d) Was it considered by the War Office? 
(e) Is it not a fact that it was turned down by the War Office? 
(f) Is it not ~ fact that the said scheme was not placed before the 

Sandhurst Committee? If not, why not? 
(g) Is it not a fact that the scheme prepared by the late Lord 

Rawlinson was laid before the Army Sub-Committee of the Round Table 
Conference, along with the Sandhurst Committee's Report? 

(h) Is it not' a fact that it tr~nspired that the' scheme of the Jate Lord 
Rawlinson was never placed before the Sandhurst Committee? 

(i) Will Government please inform the House who was responsible for 
this? . . 

(i) Is it not a fact. that the opinion of. the Secretary for the A:rrp.y .was 
taken as to the desirability of plscing the Rawlinson Scheme before the 
Sandhurst Cbmmittee; ·if so, will Government be pleased to inform the 
House, what that opinion was? . 

(k) Will Government. be pleased to lay on the table now the scheme of 
Lord Rawlinson or the ·scheme known· as the "La.'Wl'ence Scheme"? 

1Ir. G. JI. Young: (a) I would refer the Honourable Member to the 
answer which I gave on the 29th January, 1931, to Mr. Gaya Prasad' 
Singh's starred question No. 208. A Committee of military officers was 
nppointed in 1921, by the then Commander-in-Chief, Lord Rawlinson, to 
prepare a detailed scheme for the IndiaJiization of the Indian Army. The 
Committee reported on the 11th January, 1922. 

(b') and (c). Yes. 
(d) The scheme was no doubt examined departmentally in the War 

Office, as well a.s the India Office, in the course of it.s cons~deration by His 
Majesty's Government. . 

(e) The decision to reject the scheme was taken by His Majesty's 
Government as a whole. 
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(J) The scheme was not placed before the Indian Sandhurst Com-
mittee. There is nothing on record to show whether the question of 
placing it before that Committee waR considered; and I am t,herefore un. 
able to say exactly what the reasons were. 

(g) A summary of the scheme was circulated, as a confidential paper, 
to the Members of the Defence Sub-Committee of the Indian Round Table-
Conference last month, and has since been communicated to the Govern-
ment of India. A summary 'of the Indian Sandhurst Committee's Report, 
was also circulated to the Defence Sub-Committee. 

(h) Yes. 
(i) The Government of India of the time. 
(i) The answer is in the negative. The last part of tws question 

does not arise. 
(k) I lay on the table the summary '''''hich was circulated to the-

Defence Sub-Committee. Government have no knowledge of any scheme-
called the •. Lawrence Scheme". 

SummaTY of a ~chelne of India,lization prepaTed in 1921-22, by a Cornlltittee of fnilitary 
officers appointed by the Comlltander-in.Chief (Lord Rawlin80n). Oirculated to Mem

bers of the Defence Sub-Oommittee of tlte Indian Round Table Oonference. 

The Committee have regarded it a~ axiomatic: 
(a) That the efficiency of the Army as an instrument of war must be main-

tained. 
(b) That a definite standard of efficiency must be laid down. 
de) That the authority to determine this standard of efficiency must be th .. 

Commander-in-Chief acting in accordance with the policy of Govern-
ment. ' 

(d) That the military authorities 'm~t be the sole judges of the fitness of candi-
dates fox: commiBBioned, rank. 

(e) That the military authorities must be the sole judges of the progress in 
efficiency of Indianized units. 

(/)That the scheme of IiI'dianization must be so framed as to ensure that its 
development shall provide a real and fair t.eet of the fitaes,~ of Indiani 
for command in the several ranks and of the fitness of Indianized. units. 
for war. ' ' 

The Committee recommend therefore, that the complete Indianization of all arms 
and services (excluding Gurkhas for whom special arrangements will be neceSllary), 
of the Illdian Army be carried out in three definite stages. esch of 1/1 ,'ears, com· 
men!ling from 1925:. " 

(a} First period: 1st to 14th year. 
(b) Second period: 15th to 28th year. 
(e) Third period: 29th ,to 42nd year. 

, This was reconsidered and modified to : 
(a) First period: 1st to 14th year. 
(b) Second period: 15th to 23rd year. 
,(c) Third period: 24th to 30th year. 

i.e., a total of 30 years. 

Lut th~ Committee felt strongly that they would fail in their duty if 
they dId not record their opinion that it is quite impossible at present to guarantelt 
tllll.t it will be ~sible to provide this very' large number of educated, trallll'd R',;\ ex. 
perIenced . officers In a shorter time than that Ol'iginally recommended by them, i.e .• 
three perIods of 14 years each or 42 years in all. 
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They recommend that during the first period of fourteen years.: 

(a) One regiment per group of cavairy, one battal~on, per group of infan~ry, 
and I'l. corre~ponding proportion of other 8erVlces be selected for Indian-
ization. . . 

(b) The' average numbe~ of ~ommissions in fighting formations in the Indian 
Af-my to be' given to Indians in each year should amount to approxi-
mately 81-'1,idtl :Appendix I. 

(c) The establishment of a Cavalry Regiment and Infantry battalion and a 
Pioneer battalion selected for Indianization be fixed at 28 officers. 

(d). The' establishdtent of a pack battery selected for Indianization be fixed at 
6' officers. 

(tI) The establishment of Engineer units selected for Indianization be fixed all 
under: 

Headquarterscompanies • 
Field companies 
Field 'roops 
Railway companies 
Army Troops companies 

3 per company. 
6 per company. 
4 per troop. 
7 per company. 
7 per company. 

(I) The number of officers to be posted to the Quartermaster-General's services be 
approximately 148. 

(g) The number .of officers to be posted to the Indian Ann,. Educational 
Corps be approximately 54. 

The officers will be posted to units as follows: 
(~) Cavalry, infantry and pioneers: Two Indian officers would enter each 

such unit yearly displacing one British officer and Indian officer as a' 
Prellilnt commissioned. 

(b) Artillery: One Indian officer wlluld enter each battery biennially (every 
secQnd year) displacing either one Britiah officer or one Indian otlicer al 

. at present commissioned. 
(e) Engineer Units: Indian officel's would enter engineer units as follows: 

(i) Headquarters companies: One officer every fourth year. 
(ii) Field companies: One officer every second year. 

(iii) Field troops: One officer every third year. 
(iv) Railway and Army Troops companies: One officer every second year. 

This officer would displace either one British or one Indian officer commissioned 
ioli at present. . 

In this way, after twelve yeal'S, all British officers in 7 cavalry regiments, 20 
Infantry battalions, 3 Pioneer battalions, 6 Pack batteries, 1 Headquarters Com-
pany, Engineers, 6 Field Companies, Engineers, 2 Field Troops, Engineers, 1 Railway 
Company, and·l Anny Troops Company undergoing Indianization wonld have dill-
appeared and such units would be completely officered by Indians. 

The Committee further recommend ihat, with a view to ensuring the necessary 
!Supply of military qualified officers for the Quartennaster-General's and Educational 
Senices, a number-approximately 16-Indian officers should be appointed annually, 
and posted as llupernumeraries one to each of certain selected unite nndergoing 
Indianization. 

The Committee think that it will be necessary ultimately to post Indian officers to 
units irrespective of class, but they are of opinion that the p<lint is not one upon 
which a definite decision can now be given and that experience gained during the 
progres ... of Inqianization will alone indicate the course to be followed with a view 
to reconciling the rl!!quirementil of military efficiency and posSible class feeling.· . 
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It is recommended that during the second period the nlUllbers of 
be given annually should be increased to approximately 182, and this 
for the Indianization of the following units :. 

Cavalry regiments 
Infantry b:1ttaiion~ 
Pioneer battalions 
Pack batteries 
Engineer unit.-

(i) Headquarters oompe,nies , 
(ii) Field companies 

(iii) Field troops] • 
(iv) Army troops companies 

QOII1ID.issions to 
should provide 

, 
• 

11 

7 
40 

3 
6 

2 
IS 
1 
2 

Together with a proportion for the Quartermaster-General's and Educational 
services, and an allowance for wastage amollg mitt period officers. 

The remaining units of the. Indian Army would be Indianized during' the third 
period-whic.1I if justijied . by experience might be shortened. 

The Committee recommend that all ancillary services be Indianized,OII. the sama 
lines as the fighting troop,. 

APPENDIX I. 
(i) Number of 'King's Commissions to be granted, by periods with average number 

to be granted annually. 
(ii) Grand total King's COmmissions; 

(i) Number of King's Commissions granted during each period: 

'(a) First period ..... 
(i) Fighting Troops 
(ii) Q. K. G. Services 

(iii) I. A; Educational Corps 

Average annually 
(6) Second period-

(i) Fighting Troops 
(ii) Q. M. G. Services 

(iii) I. A. Educational Corps 

Average annually 

(e) Third period-
(i) Fighting Troops. 
(ii) Q. M. G. Services 

(iii) I. A. Educational Corps 

Average allliuaUy 

Total 

Total 

Total 

Officers. 

937 
148 

54 --. 1,139 

81'4 

1',966 
444 
137 

. 2,547 

182 

2,561 
481 
136 

3,178 

227 
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(ii) Grand Total: King's Commission_ 

(a) First Period 
(6) Second Period 
(e) Third Period 

. -' 

Officers. 

1,139 
2,64'1 

3,17!! 

Grand Total 6,864 

867 

N.B.-l. Corps of Signals whose numbers are relatively small have !lot been taken 
into consideration. 

2. The Tank Corps, whose numbers also will probably be small and which 
an! yet undetermined has not been taken into C()nsideration. 

Dr. Ziaucidin ~: Will Government be pleased to circwatethat 
summary report among the Members of the Assembly? 

JIr.Gaya Prasad Singh: It is laid on the table. • 

Dr. Ziauddin Ahmad: Is'it laid on the table? 

lIr. Gaya Prasad Singh: Yes . 

• MEETINGS OF ADVTSORY COMMITTEES. 

509. *lIr. S. O. Mitra.: (0) Will Government please state, year by year, 
on how many occasions the Advisory Committees in the Home. Commerce, 
Industries and Labour, and Education, Health and Lands Departments 
met since their creation in: 1922? 

(b) On how many occasions the Advisory Cou~cil iorDailways met 
since 1924? ' . ",' ' 

(0) On how many occasions the Advisory Publicity COqlmittee met? 

The Honourable Sir· lames Crerar: ;The information asked for is being 
obtained and will be supplied to the Honours.ble Member in du~ course. 

1Ir. S. O. lIIitra~-Will it be placed on the table of the House for the 
information' of the whole House? 

The Bonourable Sir lames Orerar: I will consider after it is obtained 
whether it is of sllch a character that it can usefully be placed on the 
proceedings of the House. 

JIr. S. C. lfitra: Mr. President, I think it is a question for the House. 
It does not lie with the Honourable Member to say whether it would be 
placed on the- table of the House or not. It is a quest,ion of the rights 
of Members of the House. 
. Mr. President: I should like to state thut when a question is asked in 
the Assembly, ever;y Member of the Assembly is entitled to know the 
answer. (Heal', hear.) 

REPORT ON THE CLAssIFIOATION OF STORES ACCOUNTS. 

510. *Irtr. S. O. Mitra: (a) Will Government 'Please state if they 
received "the detailed interim report to be ready, early in February" 
promised hy the Controller of Railway Accounts, to the Public Accounts 
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Committee about the classification of Store Accounts of the East Indian 
Railway? 

(b) If so, when is it likely to be lrupplied to the Members? 
The Honourable Sir George Schuster: The Repurt is in the press and 

copies will be supplied to members of the Public Accounts Committee as 
soon as possible after the Committee is constituted. 

REPOR'r ON THE GRIEVANCE~ OF CURBENCY OFFICE STAFF. 

511. -Mr. S. O. J1itra: Will the Honourable the Finance Member please 
inform the House of the result of the enquiry of the Jukes' Committee that 
was appointed on representation by a delegation of some Members of the 
Assembly, last winter, to report about the grievances of the Cun"ency 
Office staff and their comparative infel"ior scale of pay? When was the 
enquiry made? Will the report be laid on the table? 

The Honourable Sir . George Schuster: I would refer the Honourable 
-Member to the reply given on the 3rd February, 1931, to Mr. N.· R. 

Gunjal's starred question No. 328. On account of Mr. Jukes having had 
to net as Finance Secret an and Finance Member, Mr. J. C. Nixon, I.O.S. 
(formerly Accountant General, Bombay), presided over the Committee, the 
members of which were Mr. A. G. Gray, Manager of the Bank of India 
Limited, and Mr. S. N. Pochkhanawala, Managing Director, Central Bank 
of India Limited. The CommIttee met in November last. A copy of 
their Report has been placed in the Library of the House. The Repon 
has already been published in the All-India Currency Union Bulletin. 

REDISTRIBUTION OF STATE Rur.WAY AREAS. 

512. -Mr. S. O. Mitra: (a.) Do Government contemplate redistriDutmg 
the State Railway areas which are now worked in spheres, as it eyisted 
dtiring the Company-management, into more convenient divisions. 

(b) Have Government considered the question of eul'tailing expenditure 
by placing the headquarters in Calcutta of the East Indian and .Eastern 
Bengal Railways under one management and taking similar steps :wherever 
po8sibl~? 

JIr. A. A. L .. Parsons: (a) The reply is in the negative. 
(b) Government consider that the East Indian Railway, which carries 

the heaviest traffic of all the Hailways in India, is quite large enough a 
unit to work efficiently without adding to it the Eastern Bengal Railway. 

They also consider that the present distribution is probably as economi-
cal a one as can be devised in the existing circumstances. .When further 
Companies' Railways come under direct State management, it may be 
possible and necessary, in the interests of economy, to make certain re-
distributions between Hailways. This question will be considered by 
Government when the position arises. 

Dr. ZiauddiD Ahmad: Is the present arrangem~nt more economical 
than the administration according to provinces? 

1Ir. A. A. L. Parsons: I am afraid I am quite unable to answer that 
question except to say that I do not think a distribution according to 

·the provinces would be feasible. 
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Dr. ZiauddiD Ahmad: The word "economical" is a comparative term 
and I think that the present arrangement is not so economical as the other 
one. 

ROUTE OF THE "BLUE EXPRESS ". 

513. *Mr. S. C. Kitra: (a) Will the Honourable Member in charge of 
Hailways please state why the East Indian Railway HQwrah-Delhi Express 
known as the "Blue Express" does not nowpass through the Agra-Muttra 
line? Is it not a shorter route? 

(b) Is it due to any difficulty that the Agra-Muttra portion of the line 
is under the management of the Great Indian Peninsula Railway Agent? 
Was there any difference between, the two managements on this question? 

(c) Was it not convenient that the passengers could get down at the 
New Delhi Station also? 

Mr. A. A. L. ParsoDS: (a) and (b). The Agent of the East Indian 
Hailway reports that since the 1st September, 1930, this train has been 
running via the mrun line between Tundla and Delhi instead of via the 
Agra-Delhi Chord line, t,he former route being sotne seven miles shorter. 
The Agent explains that this has been done as the traffic for Agra and 
Muttra by this train did not warrant the additional cost of running it by 
the longer route. 

(c) 'rhe halt at~ New Delhi station prior t'J the 1st September, 1930, 
no doubt afforded a convenience to some ·passengers. 

ISSUE OF WEEK-END RETURN TICKETS ON THE NORTH WESTEBN 
RAILWAY. 

514. ·Shaikh Pazal Baq P1racha: (a) Is it a fact that the issue of 
week-end return tickets at concession rates has been disContinued on the 
North Western Railway? 

(b) Will Government be pleased to state, under what circumstances 
the system of issuing week-end return tickets was begun, and· for what 
reMons h,as tha,t been discontinued now? 

(0) iUe;Government aware that there is a great demand from the publio 
for re-continuance of the issue of week-end retUrn tickets at concession 
rates on the· North Western Railway? 

(d) H-ave Government conBidered this public demand and do Govern-
me.nt propose to re-continue the issuing of week-end return tickets at 
conce:ltJion rates fiS before on the North Western Railway? 

lIIr. A. A. L. ParsoDS: (a) Yes. 
(b) 'l'he iRsue of week-end return tickets at reduced rates was introduced 

011 the North Western Railway in the hope of st.imulating passenger traffic 
sufficie.ntl~· to lead to increased earnings. Af:. this hope has not been 
rtalized, these tickets have been discontinued. 

(c) The demand has unfortunately not been suffic~ent to justify the 
continuance of the experiment. 

(d) Government do riot consider that this is a matter for their inter-
ference. Railway Administrations are in the best position to determine 
to \t'Rat extent such facilities may be justified. 
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.AnOINTMENT OJ!' A MUlIAKMA.DAN AS OJ!'J'IOE SUPEJUNTENDEN'l'OJ!' THE 
OFJ'ICE OF THE POSTMASTER GENERAL, PUNJAB. 

515. ·Shaikh 1'&1&1 Haq Pi.racha: (a) Will Government be pleased to 
.state how many times, for how many years and under what circumstances 
can an extension be granted, after the compulsory age of retirement in thl;l 
Postal Department under .the ~'undamentalRules?· 

(b) Have any extensions been given to the present office Superintendent 
<Jf the Postmaster General's office, Punjab, after he attained the com-
pulsory age of retirement? If so, how many times and for how many 
years? 

(0) If the reply to part (tI) above be in the affirmative, \ViIi Government 
please state the specis:l reasons for justifying the grant of so many exten-
'Sions to· the said officer? 

(d) For how 'long u period has there been a Muhammadan ciffice 
Supe:rintendent in the Postmaster General's office,P~jalt, in t.ile. Jast 
thirty yea~s? 

(e) If· never a ohance was given to a Muhammadan for the last 80 
many years to work as .8U office Superintendent in t,he Postmaster 
General's office, are there any special reasons for that? 

(f) Are Government aware that the· :holding of the post of the office 
Superintendent by a non-Muslim officer continuously for more than 30"· 
years hilS causedgrl~nt discontent among the Muslims? What· action 
do Government propose to take in the matter and when ? 

It'Ir. H. A. ,Sams: (a) 1 would refer the Honourable M~mber to Funda-
mental Rule M. 

(b) No. 

(.0) Does not arise. 
(d) For about 21 years. 

(e) Does not arise. 
(f) From the questions recently put ~n this House, it would appear that 

an agitation is on root i~ this respect. . Gove'rnment do not propose to 
take any action as the post of Office Superintendent is ordinarily filled 
b:l ·promotion, not by outside recrwtment. I may add for the Honourable 
Member's information that some of the Muslims who· would have been 
eligible for the post of the Office Superintendent, Postma.ster General's 
office, and would have continued there, left that office on being appointed 
Superintendents of Post Offices, carrying better pay and prospects than 
those of the Office SU(lerintendent of the Postmaster Generfll's Office. Had 
tIiev not left the Circle Office, there would have been a Muslim who would 
ha;e held the post of Office Superintendent from 1902 to 1930. 

MUSLIl\/l REPRESENTATION IN TIlE POSTS AND TEl.EGRAPHfi DEPARTMENT. 

516. ·Shaikh 1'&1&1 Haq Piracha: (a) Has the attention of Govern-
mentbeen invited to an article in the Muslim Outlook. Lahore, dnted 
the 5th January, 1931, regarding the depl9rable condition of Muslim repre-
sentation in the Posts and Telegraphs services? 
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, (b) Will Government be plea.sed to place on the table of the House, 
the figures of the clerical recruitment in the Posts and Telegraphs Depart-
ments made during the last three years, showing the number and percent. 
age of the recruits from different communities indifietent Divisions iIll 
the Punjab and North West Frontier Province, in the Lahqre Head ,Office, 
in "the Lahore It M, S. Division and in the Punjab Oircle office? .. 

(c) In case, the percentage of the Muslims SQ recr~ited falls short of 
whlit' it should be in accordance with'the instructions issued by Govern-
ment, vide the answer given to my starred question. No. 202 on the 29th 
Jap~ary,: 1~31, do .Government . propose to consider:'the" QdvisabUity of 
making an inquiry as to, why Government instructions have not been 
brought into effect ~I 

lIr. -J.,A.ShiIlidy: With your permlsslOn, Sir, I will answer questions 
Nos, 516 and 5]8 together, Government have seen the article in the 
Muslim Outlook but not the one intl1e Siya8at. With regard to the com-
plaint of inadequate representation of Muslims, the Honourable Mem-
ber's attention is drawn to the reply given by t,he .Honourable . Sir 
BhupendraNath Mitra to Mr. anwar-ul-Azim's starred question No. 330 
in the Legislative ARsembly on the 30th January, ,1929. 

As regards the clerical recruitment, Government ao not possess' the 
information in detail, as asked for by the Honourable Member, but I am 
sending him separately a statement giving the information in respect of 
the years 1928 and 1929 which is available, J"e]ating to the Punjab and 
North 'West Front.ier Circle 8S a whole, from which he will see that more 
than one-third of the recruits during the two years in question were Mus-
lims, and that the orders of Government have been followed. 

Dr. Ziauddin Ahmad: Is the rule of the minorities applied to the-
Muslims in the ~orth West Frontier Province as well? 

Mr. I. A. Shil1idy: I should like to have notice of t.hat question. But 
I understand that we do not necesRarily depend simply on questions of 
population, 

Jlaul~ Muhammad Yakub: Will Gov:ernment be pleased to say if 
there has been any change of heart in the Department of Industries and 
Labour since 1929 when the Honourable Sir Bhupendra N ath Mitra 
r~plied to the question? 

Mr. J. A. Shillidy: It if; a W':ry difficult t.hing to say whether there has 
been a change of heart. It would require n. major surgical operation to 
find out. 

Dr. A. Suhrawardy: Has it any he!lrt at all? 
1Ir. K. Ahmed: In view of the fact that the solemn declaration was. 

made in the month of December 1925 by His :F:xcellency the then Viceroy, 
I,ord Reading-and it was a solemn dedaration-that -the Muslims thence-
forward would be given not less than 33 per cent. of t.he ministerial 
appointments under the- Government of ,India,have any rules been framed 
for t.lieirbep.efit .and for the tt:uthfuln~ss, of that deelar~tion and to satisfy 
the' people. :0£ Ixtditi. :and wb;y .i¥. i~ th.st, Q,~ing .t~e regi.IJlft. Qf .ilbe.lInno:w:able 
Sir Bhupendra Nath Mitra' and the present Viceroy, Lord Irwin, this sort· 
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of thi?g is ?eing done? If the answer is not satisfactory, will they kindly 
explaIn theIr conduct In the matter of the solemnity of the promise given 
by His Excellency Lord Reading? 

lIIr. S. O. Kitr&: Will you kindly repeat the question? 

lIIr. It. Ahmed: I will not st'~a school for the benefit of the HoboUl'o 
able Member. Sir, I want Rn answer and if the Honourable Member in 
charge or any other Honourable Member will kindly satisfy me, we she.ll 
be very li1.uch obliged to them. 

lIIr. J. A. Shillidy: Sir, I think the Honourable Member made & speech 
and I am not sure whether he asked a question. 

lIIr. It. Ahmed: If the Honourable Member has been sufficiently long 
here to study the rules and Standing Orders of this Assembly, I ask him 
io kindly exercise his ability to answer the question. If he does not, Sir, 
I take it for granted that the Honourable Member does not follow the 
rules of this Assembly. 

lIIr. J. A. ShiWdy: Sir, I do follow the l'ules. I understand that under 
the rules questions containing inferences and asking for expression of 
opinion are not in order. 

lIIr. X. Ahmed: Is it an inference or is it a solemn promise made? 

Mr. Preaid.ent: I should like the Honourable Member to put hisques-
tion. specifically. 

lIr. It. Ahmed: lR it 01' is it not a fact that His Excellency the Viceroy, 
Lord Reading, in the year 1925, in the month of December, from Belvedere, 
Calcutta, made a solemn promise and declaration that the Muhammadans 
appointed in the ministerial offices of the Government of Indil} in future 
would by no means be less than 33 per cent.? 

Ilr. I. A. Shillidy: I am afraid the Honourable Member has been so 
busy constructing his speech that he has not worried to listen to my 
answer. 1 said that so far as the information was available I would give 
the Honourable Member that information relating to the Punjab and the 
North West :Frontier Cirde ItS 1\ whole, from which he would see what 
apparently the Honourable Member did not hear, that more than one-
third of the recruits during the two years in question were Mussalmans 
and that the orders of the Government have been followed. 

EMPLOYMENT OF :MURLJMS IN THE ApPOINTMENT SECTION OF THE OFFICE 
OF THE POSTMASTER GENERAL, PUN.JAB. 

517. *Sh&ikh. I'azal :&:aq Piracha: (a) Is it a fact that the Assistant 
Postmaster General in charge of the Appointment Section of the Post-
master General's Otfice, Punjab, and the Head Clerk of the Section dealing 
with the recruiting staff are non-Muslims? 

(b) Are Government aware that in consequence of the Miuslims being 
the largest community in the Punjab and the North West Frontier Province 
ad 'in COJJB:9quence of th.e diflieulties. ex·pt·rienced by Muslim candidates 
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for appointment in the said Department in the Punjab and the North W Cqt 
Frontier Province thp.re is a demand from the Muslim community thel'e 
for Government's appointing Muslims to the recruiting posts referred to 
in part (a) above? 

(c) What steps do Government propose to take in connection with tha 
Muslim demand referred to in part (b) above? 

Kr. 1. A. ShUlidy: (a) Yes. 
(b) and (c). Yes, but it is parhaps not understood that the incumben. 

of the two posts have no powers in respect .of recruitment. 

RlIPLOYMEliT OF MUSLlMS IN THE RAILWAY MATL SEJtvICE AT LAHORE. 

t518. *Shaikh I'aul Baq Piracha: (It) Hns the attention of Govern-
ment been drawn to an article published in the Siyasat, Lahore, dated the 
80th May, 1980, dealing with the inadequate number of the Muslim 
employees in the Railway Mail StJrvice Division, Lahore? 

(b) Were any enquiries made I by Government in connection with the 
grievances stated in the article refen-ed to in part (a) above? If so, 
with what result? 

UNSUITABILI'l'Y OF THE RATE CONTRACT SYSTEM FOB TENDERS FOB 
STORES FOB THE INDIAN STORES DEPARTMENT. 

519. *1Ir. Bhuput Sing: (11) With reference t.o t.he reply given to 
starred question No. 158 on the 28th January, 1931, will Government be 
pleased to state whether in the schedules to the tender forms in use in 
1927-28, 1928-29, 1929-30 and 1930-31 the Indian Stores Department men-
tioned the quantities of the articles for the purchase of which tenders were 
caUed for? 

(b) Is it a fact that in 1927-28, 1928-29 and 1929-30 the Indian Stores 
Department. used to combine the approximate requirements of a number 
of indentors with a clause in the condition of the contracts for an increase or 
decrease of 25 per cent. of the approximnte quantity used. to be specified in 
the schedule to the tender? If so, will they be plensed to sta>.te the re8!1OnS 
why the same procedure is not possible in 1931-82? 

. (r:) With referel1m~ to the reply to part ('b) of st.llned question 
No. 158 on the 28th January, 1931, will Government be pleased to state 
how it was possible fot' the Indian Stores Department to get '1 corl'ect 
forecast of the quantities in the years 1927-28, 1928-29, 1929-30 and 
1930-31 ? 

(d) Will Government be pleased to state the reasons why the Indian 
Stores Department found it difficult only in 1931-32 to get an accurate 
forecast of the quantities? • 

(6) \\"Jt·h reference to the reply t.o pat·t (c) of RtHl'reil I]IIe8tillll 
No. 158 on the 28th January, 1931, are Government aware that in the 
sY!lt.em of 'rate contract the JnonufucturerR remain Ul1lnntre of the qunnti-
ties that may be required of the article during the period of contract? 

(f) ~re Goverru.n~nt awa~e that the .tendel'ers in the absence of any 
approximate quantitIes reqUlred cannot 10 their turn make contracts for 
tbe supply of ·r&W materials required for the man\1facture of the articles? 

U·Ol'· .... to'thilque.niOa.. .. '_er to queetion No ... 
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If not, do they propose to enquire into the matter from the Indian manu-
facturers? If not, why not? 

Kr. J. A. Shlllidy: (a) I regret that my reply to starre~que~tion No. 
158 on the 26th January, 1931, did not fully explain the position. The 
sehedules to. the tender forms issued by the Indian Stores Department for 
paints and varnishes during the years 1927·28, 1928-29 and 1929-30 did 
not specify any definite quantities to be purchased, .nor;;did. (they E!PJlcm-
cally provide for the purchase from the succ(·ssful tenderer or any maxi-

"mum or minimum qua.ntities. . • 
'renderers 'were invited to quote the"ir prices for the supply of any quan-

tit.ies which might be requisitioned within the rang~ of the sc~les men-
tioned in the schedules. ..' . -' 

As explained in my answer to part (IJ) (-,f -starr!'u question No. 158, for the 
year 1930-31 a form of running contract was introduced. The Bcheduleto 
the tender form issued during' the year was similar in form to that issued 
with the invitations to tender during the years 1927-28, 1928-29 and 
1929-30, but the general conditions of contract issued in 1930-31 were 
those adopted for running contracts. 

(b) The approximate requirements of indentors in so far as known to 
the Indian Stores Department are ordinarily combined. No clause pro-
viding for an hlCrease _ or decrea~e of 25 pE:r cent. of the approximate quan-
tities was included in the Conditions of Contracts issued with invitations 
to tender for paints and varnil'hes in the years 1927-28, 1928"29 and 
1tl29-30_. 

(e) It was not possible for the Indian Stores Department to get a cor-
rect forecast of the quantities in any of the ;years' mentioned by the Hon-
ourable Member. 

(d) The difficulty of obtaining an accurat.e forecast of quantities existed 
in 1931-32 as in the ·previous years. 

(e) When contracts are awarded, the successful tenderers are informed 
of the approximate requirements at that time notified to the Indian Stores 
Department by indenting officers. They are also informed that any further 
requirements which may be received subsequent to the date of placing the 
contract and during the currency thereof will be requisitioned from them. 

(f) I have explai~ed, in answer to part (e), that at the tim~ of placing 
contracts, thc successful tenderers are informed of the apprmuroate quan-
tities of materials likely to be requisitioned against their contracts, and 
they can, therefore, arrange for the supply of raw materials required for 
the manufacture of the art.icles. It iR considei'f:d that this system places at 
the disposal of Indian manufacturers the most reliable information available 
on which to bal'e their arrangenients for supply of raw materials. Gov-
(,rnment do not Plopose to enquire into the matter, but any suggestions 
or representations received from Indian manufacturers will receive very 
careful consideration. 

AI.LEGED VIOLATION OF A CONTRACT FOR THE SlJPPLY Qlo' WHITE ZINC. 
PAINT. 

520. *lIr. Bhuput Sing: h it 8 fact that in 19S0-si while the iunnili;g 
contract .f6i .tkesupply of ready. Qilixed ,.-hite. zine \1il8S ill force with 



QUESTIONS ANID ANSWERS". 875 

Messrs. Arnhold and ComplmY, for supply to the Bombay Circle, the Indian 
Stores Department purchased several hundredweights of that material 
from a stockist in Karachi? If so, will they be pleased to state the reasons 
for violating the terms of the runni:Qg contract in force in 1930-31 with 
Messrs. Arnhold and Company? . 

lIf. J. A. SlIillidg: During 1930-31 the Indian Stores Department ~ 
received a demand for ready mixed white zinc paint which owing to the 
urgency of the demand necessitated a purchase from suppliers who had 
ready stocks in Karachi. As the contractors, Messrs. Arnhold and Com-
pany, had no stocks of the paint in Karachi Rt that time, and as there was 
not sufficient time to wait until supply could be made from Bombay, the 
purchase was made from a supplier wllo was aole to supply from stock . 

.ALLEGED IRREGULAR PtRCHASE OF F.UNT, AND ALI,EGATIONS RE THE 
R4.TE CONTRACT SYSTEM FOR THE SUPPLY OF STORES. 

521. *lIIr. Bhuput Sing: (a) Is it a fact that a running contract WIlS 
entered into by the Indian Stores Department with Messrs. Shalimar 
Paint and Varnish Works Ltd., in 1930-31 for the supply of paint ')xide 
of iron dark genuine at Rs. 13-8-0 per cwt. F. O. R. Howrah?, 

(b) If so, will Government' be pleased to state whether. the same 
material was purchased from the same firm at Rs. 17-8-0 per cwt: F. O. R 
Bombay while the running contract was in force with the above firm? 

(c) If so, will Government be pleased to state the amount of loss in-
curred to the central exchequer owing to the payment of about Rs. 4 per 
cwt. extra for the purchase of the paint oxide of iron from a European 
firm? 

(d) Will Government be pleased to state what action did they take, 
against the officer or officers responsible for such a heavy loss to the 
exchequer? If they did not take any action, do they propose to do it now?, 
If not, why not? 

(e) Do Government propose to inquire into the matter? If not, why 
not? 

(f) Is it a ,fact that the Indian Stores Department have changed the' 
forms of running. contract to that of rate contract in 1931-32? Are Gov-
ei'nment aware that in the system of rate contract the Indian Stores 
Department will be immune to purchase any. quantity from any firm at 
the standardised rate accepted? What is the reason for introducing the 
rate contract system? 

lIIr. J. A. Shillidy: (a) to (e). The information is being collected and 
will be furnished to the Honourable Member in due course. 

(f) I would refer the Honourable Member to the reply I gave on the 
28th January, 1931, to part (b) of Mr. Nabakumar Sing Dudhoria's starred 
question No. 158. 

STATEMENT OF QUA~S REQUIRED IN C~G FOR ~J)ERS FOR 
STORES. 

522. *JIJ' .. Bhuput Sing: With reference. to the re~ly ~o part (c) of 
starred questIOn No. 159 on the 26th January, 1931, Wlll Government be 
pleased to state the reasons why the rough estimates of quantities (withou{' 

B 
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guarantee) based on the most accurate information available cannot be 
mentioned in the tender forms? 

Kr. J. A. Shillidy: Rough estimates of quantities (without guarantee) 
can be given in the tender forms, bd'I; owing to the difficulty in obtaining 
even close aopproximations of quantities of paints and varnish likely to be 
demanded during the period of the contract, there is a great aanger thai; 
such estimates would prove to be misleading to the tendereni. Further-
more, it is not known until tenders have been received and examined, 
whether contracts for any item will be apportioned between two or more 
contractors, thus affecting the quantity allotted to each. 

ApPOINTMENTS OF POSTAL SlJl>ERINTENDENTS, ETC., ~ THE POSTS AND 
TELEGRAPHS DEPABTMENT. 

523. *Pandit S. :N. Sen: (a) Is it not a fact that, based on the princIples 
of examination, all appointments of Postal Superintendents and Inspect.ors 
are confined to passed men only and so are the appointments of Accountants 
and Assistant Accountants in the Lower Selection Grade of Rs. 160-250? 

(b) Are Government aware that the Director-General, Posts and Tele-
graphs, in accordance with the above principles laid down as far back as 
1927 that senior passed Accountants should get the a.ppointments of 
Accountants or Assistant Accountants in the Selection Grade in offices 
where such appointments have been specially sanctioned and added that 
this arrangement would constitute a reward for their initiative in entering 
for the examination and would be an additional incentive to others to obtain 
the Accountant's certificate? 

(e) Is it not a fact that the orders of the Director-General were perfectly: 
clear that posts of Accountants in the grade of Rs. 250-350 should also be 
exclusively confined to passed Aecountants and there was no indication in 
the Director-General's orders issued from time to time, and in the Honour-
able Member's reply to Mr. Kelkar's interpellation in the Winter Session 
of the Assembly in· 1927, that an unpassed official happening to work in 
the Accounts Brl\nch in the Lower Selection Grade would be promoted as 
Accountant on Rs. 250-;'350 before a Selection Grade official who had 
passed the Accountant's examination? 

(d) Is it a fact that a condition was subsequently imposed that an 
unpassed official happening to work in Accounts Branch in. the Lower 
Selection Grade on thE} 24th J anuRry, 1930, should lie promoted to the 
Higher Selection Grade as Accounta.nt before a passed official? 

(e) If answers to parts (a), (b), (e) and (d) be the affirmative, will 
Government be pleased to state the grounds for promoting an unpassea 
official to the higher appointments? Is it a fact that an unpassed official 
is considered unsuitable for the Lower Grade appointments of Accountants? 
Do these higher appointments require higher technical qualifications? 

(f) If there are no grounds as asked for in part (e), are Government 
prepared to remove the anomaly mentioned in that part? 

(g) Are Govenunent aware that the subsequent condition referred to in 
part (d) has created a serious discontent among the staff? 

(h) If so, do Government propose to consider the question of deleting 
the said condition mentioned above? 
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JIr. J. A. Shillidy : (a) to (h). Government reached their decision in 
regard to these appointments after careful examination and are not pre-
pared to re-open the question . 

.APPOINTMENT OF ACCOUNTANTS IN THE POSTS AND TELEGRAPHS 
DEPARTMENT. 

5U. * Pandit S. N. Sen: (a) Are Government aware of the Director-
General's orders that the senior passed Accountants should get the ap-
pointment of Accountant on Rs. 250-350 in the Post Office but this 
arrangement should not interfere with the promotion of men now holding 
on the 24th January, 1930~ posts in the lower Selection Grade and employed 
on work cQP.p,ected with accounts if they are considered fit for promot:(Jn 
to the higher grade? 

(b) If so, do Government propose to have the claims of passed 
accountants to permanent promotion as Accountant on Rs. 250--350 
reviewed in the light of the above orders? 

JIr. J. A. Shillidy: (a) The orders referred to by the Honourable Mem-
ber were passed by the Government of India and not by the Director-
General. 

(b) Promotions will follow the orders of Government. 

RATES OJ' TRAVELLING ALLOWANCE FOR DUFTBIES IN CERTAIN 
DEPARTMENTS. 

525. *Pandlt S. N. Sen: (a) Will Government be pleased to state 
what rates of travelling allowances are given to the duftries of,-

(i) the Office of the Director-General of Posts and Telegraphs; 
(ii) the Meteorological Department ~ and 

(iiI) the Office of the Imperial Records at the time of shifting from 
and to Delhi? 

,; 

(b) Will Government please state if the rates of travelling allowance 
referred to in (a) are uniform? 

(0) If the answer to (b) be in the negative, will Government be ploased 
to assign the reason for any difference in those rates? 

(d) Do Government propose to take early steps to remove the 
difference, if any, in those rates? 

lIr. J. A. ShUlidy: (a) (i). Duftries of the office of the Director-Gen-
eral of Posts and Telegraphs are granted double third class railway fare 
each way at the time of their annual move from Delhi to Simla and from 

.. Simla to Delhi. 
(ii) and (iii). Duftries of the Meteorological Department and of the 

office of the Imperial Records do not join in the move from Delhi to Simla 
and Simla to Delhi. 

(h), (0) and (d). Do not ari!\e. 
B2 
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GUIDE TO THE .ABcH..£OLOGICAL GALLEBIES OF THE INDIAN MUSEUH 
CM£U~A.' ' 

'526. ·Pandit S. N. Sen: (a) Will Government please state whcth~ 
it was proposed to bring out a comprehensive guide to the arcbslologicsl 
galleries of the Indian Museum? If so, when? 
. (b) Is it 8; fact that Dr. Spooner could not undertake the work of bring-
mg out a gUlde on the ground that he was only a part-time officer of the 
Arcbslological Section of the Indian Museum? 

(0) When was a whole· time officer of the Archreological Section of the 
Indian Museum appointed?, ' 

(d) Has the proposed guide to the archreological galleries been pub-
lished? If not, why not? " 

(e) Is it a fact that the present whole-time officer of the Atlillreological 
Section, Indian Museum, is engaged in works connected with the Muttra 
Sarnath and Sanchi MUI!t'UOlS'! ' 

The Bonourablll Khan Bahadur)(ian Sir l'azl-f':Busain: (a) Yes. 
(b) Government have no infonnation on this point. 
(.c) In May, 1921. 
(d) An introduction to the Guide appeared in 1927 as a Memoir of the 

Archreological Survey, and it is hoped to publish Volume I before the close 
of the current year, The work involved important preliminary re-arrange-
ment of exhibits and comprehensive study that took time. 

(e) He has been entrust.ed with the re-arrangement, on a chronological 
basis, of exhibits in the Archreological Museum at Sarnath and was 
deputed for two weeks to assjst in the re-arrangement of exhibits at t.he 
Curzon Museum of Archreology, ""Muttra. He has not been engaged in 
any work connected wi~h the Sanchi Museum, 

EXTENSION OF THE BUILDINGS OF THE INDUN MUSEUM, CM£~A. 

527. ·Pandit S. N. Sen: (a) Will Government please state whether 
a building for the zoological collections in the Indian Museum compound 
has been sanctioned, if so, at what cost? 

(b) Will Government please stat~ whether the question of the desir-
ability of spending so much money for the purpose in the present financial 
condition was considered? 

(0) Is it a fact that free quarters in the proposed building will be pro-
vided for the Director and the Superintendent of the Zoological Survey 
of India? 

(d) Will Government please state whether free quarters are provided 
for the Director and the Superintendent of any other survey in the Museum 
compound? , 

(.e) 'Will Government please state whether work in any section of the 
Indian Museum suffers because the Director a,nd the Superintendent of 
that section do not live in the Museum compound? 

(f) What will be the monthly rent of the free quarters for the Director 
and the Superintendent of the Zoological Survey of India in the proposed 
building? 
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(g) What allowances for house rent are given to offieers of the cadre 
of the Director and the Superintendent of the Zoological Survey of India? 

(h) Will Government please state whether the Director and the Super-
intendent of the Zoological Survey of India are given less pay than officers 
of their cadre for the provision of free quarters? 

(,) Why are they being provided with free -quarters in the Museum 
compoundl' 

The Honourable Khan Bahadur JIian Sir Fut-i-Husain: (a) Yes in 
1928 at an estimated cost of Rs. 5,12,000. 

(b) Yes, and consequently no funds are being provided for the purpose 
in next year's Budget. 

(c) Rent free accommodation in the proposed building will be provided 
for the Director, Zoological Survey of India, but not for the Superintendent, 
who will be given a house-rent allowance in lieu of free quarters. 

(d) No, but it is considered desirable that some senior officer of the 
Department should reside on the premises. 

(e) No. 

(I) It is regretted that the information is r.ot available, but I shall 
endeavour to secure it for the Honourable Member, if he so desires, and 
if it can be conveniently obtained. 

(g) House-rent allowances given to officers not in enj'Oyment of rent"-
free quarters are governed by the Calcutta House Allowance Scheme and 
may vary from Rs. 45 to Rs. 200 per mensem. 

~h) and (i). No, but the salaries of these officers have not been fixed 
with regard to the high cost of securing I?uitable residential accommodation 
in Calcutta. The Honourable Member will observe from the Calcutta. 
House Allowance Scheme mentioned in my answer to p.srt (g) of his ques-
tion that the grant of some special relief to officers stationed in Calcutta. 
because of 'the expensiveness of residential accommodation, in that city 
is not confined to the two officers mentioned by him. 

PuRcJuSE OF STORES FOR THE OFFICE OF THE ZOOLOGICAL SURVEY OF 
INDIA. 

528. *Pandit S. H. Sen: (a) What was the amount spent on stationery 
for the Zoological Survey of India in 1916-17 and 1927-28? 

, (b) Is it a. fact that stores were purch~ed locally for the Zoologioal 
. 'Survey of India? If so, what is the average annual am.:>unt for such 
'lItores? 

(c) Will Gove.J"Dment please state whether any tenders are called for 
the purpose? . 

(d) . Which are the firms who supply stores and ara they bona fide 
traders? 

The Honourable Khan Bahadur llian Sir J'ul-i-Uusa1n: (a) Tlie 
amount spent on stationery in 1916-17 was Rs. 452-u-9 and in 1927-28 
Rs. 274. 



880 LEGISLATIVE ASSEMBLY. [17TH FEB. 1931. 

(b) Some stores are purchased locally. If the Honourable Member 
will give me the years for which he requires the average, I shall endeavour 
t.o obtain the information. 

(c) Yes. 
(d) A statement giving the information ~equired ~s laid on the table. 

So far as Government are aware, the firms mcluded m the statement are 
bona fide traders. 

Name8 at the firms in Oalcutta tram whom wupply of 8tores is obtained locally faT the 
Zoological Survey 01 lndia, 

1. Messrs. Adair Dutt & Co. 
2. Messrs. Baird & Tatlock, Ltd. 
3. Messrs. H. E. Metzakes, Ltd. 
4. Messrs. Smith Stanistreet & Co. 
5. Messrs. A. Chandler & Co. 
6. Messrs. Butto Kristo Paul & Co. 
7. Messrs. Frank Ross, Ltd. 
B. Messrs. Choong Sanb & Co 
9. Messrs. Chatterji Furnishing Co .. , Ltd. 
10. Messrs. Lyon & Lyon, Ltd. 
11. Messrs.' Lyall Marshall Co., Ltd. 
12. Messrs. D. Waldie & Co. 
13. Messrs. Hall & AnderS(ln, Ltd. 
14. Messrs. The Army & Navy Co-operative Stores.. 
15. Messrs. Muir Mills Co., Ltd. 
16. Messrs. Mitra & Co. 
17. Messrs. The Packing Material Co. 
lB. Messrs. E. Newman & Co., Ltd. 
19. Messrs. John Dickinson & Co., Ltd. 
m. Messrs. The Calcutta Camera Stores, Ltd .. 
21. Messl'll. Das & Company. 
22. Messrs. T. E. Thomson & Co., Ltd. 
23. Messrs. J. A. Johnson & Co. 
24. Messrs. Kesoram Cotton Mills, Ltd. 
25. Messrs. Turnbull Brothers, Ltd. 
26. Messrs. James Glendy & Co. 
27. Messrs. Lawrence & Mayo. 

REPBBSENTATION OF MUSSALMANS ON RAlLWAYS-• 

. 529. *JIr. Kubammad Anwar-ul-AziJIl: Will Government please 
state if' in their Report for various Railways in Indi&, they are prepa.red. to 
state what has been the position of 'the Mussalmans in various grades--
excluding the menials, and those who are paid wages on daily rates, and 
whose services are not permanent? 

JIr. A. A. L. ParlOD8: As I mentioned in a. reply to the- Honoura.ble 
Member on the 11th of }'ebruary, the question of showing the daily rated 
men separately in the statistics already given in the appendices of the Rail-
way Board's Report is being considered, ad we· will also see if it is not 
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possible to shew temporary emplnye1s and employees in inferior service 
separately. 

THE ASSAM RFNGAL RAILWA.Y. 

530. *Mr. Muhammad Anwar-ul-Alim.: Will Government TJleBsa 
state when the Assam Bengal Railway is going to be taken over by Govern-
ment? Will they further state if the losses in income of that Railway are 
due to the various items of frauds that have been detected during the bst 
two years? Will Government kindly tell the House the loss sustained by 
thc Company in figures? When is their Dohazari line going to be opened 1· 
Wi1l they co-ordinate with the District Board of Chittagong in making the 
Bridge over the Karnafully river? 

Mr. A. A. L. Parsons: The Assam Bengal Railway Company were not 
prepared, without an inducement, to agree to an extension of the recent 
date on which their interest could be purchased; and under the contract 
the option to purchase can next be exercised on the 31st December, 1941. 

To the extent to which the losses in the last two years !,rove irrecover-
able, they have reduced the income of the Railway. 'Their total amount-
is Rs. 57,415. 

The probable date of opening the Chittagong-Dohazari line is June this 
year. 

I am not sure that I understand the suggestion in the last sentence of 
the Honourable Member's question. If he will kindly speak to me about 
it, I will see that it is considered. 

RAILWAY TO PATENGA POINT IN CHrrrAOONG. 

531. *Mr. Muhammad Anwar-ul-Azim.: Will Government please 
state if the railway that has been made by the .Assam Bengal Railway up 
to Patt'nga Point in phittagong Town is for the convenience of the public, 
or for the aeroplane people only 1 How much has it cost them to make 
that railway? When was that started and when finished? Is it a fact 
!;hat the Railways have paid more money for their acquisition of lands than 
what the .Government of India paid for theirs in making the aerodrome in 
the Patenga Sands 1 

Mr. A. A. L. Parsons: No railway has been made by the Assam Bengal 
Railway to Patenga Point. The remaining portions of the Honourable 
Member's question do not therefore arise. 

RETRENCHMENT TN GOVERNMENT DJlJPABTMENTS. 

532. *Mr. Mubammad Anwar-ul-Aztm.: Will Government please 
state if their project to carry out retrenchments in various Departments 
under the Government of India is proving successful? What economy are 
they likely to have by abolishing the posts of order1ies from Howrah, 
Alipore and Chittagong Post Offices in Bengal 1 

. The Honourable Sir George Schuster: I propose to deal fully with the 
whole question of retrenchment in my budget speech. There will be an 
average saving of Rs. 576 per annum in respect of the Chittagong and 
Howrah Post Offices. No orderly peon is attached to the Alipore Post 
Office. 
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RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COlllMITTEE. 

533. *.r. Muhammad Anwar-ul-.Azim.: Will Government please 
state if the recommendations ()f t.he Public Accounts Committee, which 
sat in Simla last July will be accepted by Government in all their bearingl:i? 

The Honourable Sir George Schuster: I would invite the Honourable 
Member's attention to paragraph 4 of the Finance Department Resolution 
of the 13th June, 1930, which appears as Appendix I to the Committee's 
last Report and describes the procedure for dealing with the Committee'e; 
recommendations. The action taken by Government will be intimatea 
to the members of the Committee, through quarterly statements, the first 
of which is expected to be ready in April next. 

RETRENCHMENT IN THE PUBLIC WORKS DEPARTMENT AND THE 
TELEGRAPH ENGINEERING DEl'ARTMENT. 

534. *JIr. Muhammad Anwar-ul-Azlm: Will Government pleaEle 
state if they are contemplating increasing their revenues from the Income-
tax Department? If so, why? Have they considered the desirabili~y of 
making retrenchments in the Public Works Department and in the Tele-
graph Engineering Department, in matters or construction in the case of 
the. former Rnd nbolition l)f posts in the case of the latter? Is it 8 fact 
that in the latter Department there are several sinecure posts? 

"!'he Honourable Sir G.orge Schuster: I shall deal with the questions of 
additions -to revenue and of retrenchment of expenditure in my budget 
-speech on the 28th February. I am afraid that till then I cannot supply 
-the Honourable Member with any details except that there are no sinecure 
posts in the Telegraph Engineering Department. 

AlTOINTlONTS IN THE IMPERIAL BANK OF INDIA. 

035. *¥r. Muhammad Anw,r-ul-.Azim.: (a) Will Government please 
E\tst_e what is the relation of the Government of India -ctrith the Imperial 
Banks in the matter of administration, and also in the matter of appoint-
trients of Rssistants, 'who ultimately become Sub-Agents at various I)~nces? 

(b) Will Government kindly state how many men were there in India 
answering the above descriptions on the 1st January. 1926, and the 1st-
.tanuary, 1931, and how many of them were Muslims? 

The Honourable Sir George Schuster: (a) 'l'he question of recruitment 
to posts in the Imperial Bank of India is the domestic concern of the Bank 
and not under Government's control. 

(b) The information is not available. 

TRADE COMMTSSIONEBS. 

536. *1Ir. Muhammad Anwar-ul-Alim: Will GOvernment kindly stl\ta 
how many Trade Commissioners are there who owe their appointments to 
the Government of India.? How manv of them are members of the Indian 
Civil Service? How many of these Civilians have bu~iness experience in 
the proper sense of the term? 
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"J."heBonoarableSir G~orge Rainy: There is at present one Indian 
Trade Commissioner in London. An officer has also recently b.een select-
ed for appointmcnt as Trade Commissioner at Hamburg this year. Both 
these officers are members of the Indian Civil Service. I am not sure 
what the Honourable Member means by "business experience in the 
proper sense of the term·'. N either of these officers has personally engaged 
in trade, but both have wide experience of trade. methods and practice. 

MUSLnI ASSISTANTS IN DEP.ARTMENTS OF THE GOVERNMENT OF INDIA. 

537. *JIr. Jluha.mmad Anwar-uI-Azim: Will Government kindly state 
if all the Muslim assistants in various Departments of the Government of 
India are on a temporary list? If so, why? How many years have they 
served in a temporary capacity? 

The Bouourable Sir James Crerar: 'l'he reply to the first part of the 
.question is in the negative. The other parts do not arise. 

REl'BESENTATION OF MINORITIES IN THE POSTAL AND TELEGRAPH 
DEPARTMENT. 

038. *Kr. JluhUDmad Anwar-ul-Aztm: Will Government kindly state 
if with reference to Sir Bhupendra Nath Mitra's reply to sta.rred question 
No. 100, dated the 21st January. 1930, the Director-General's Report will 
Llontain a chapter regarding the representation of minorities in his Depart-
ment? 

:JIr. 1. A. Shillidy: In reply to the Honourable Member's question on 
the 21st January, 1930, Sir Bhupendra Nath Mitra stated that Govern-
ment did not propose to introduce in the Annual Report of the Director-
General a chayter regarding minority communities but a statement show-
ing the distribution of new recruits by communities. The Annual Report 
of the Director-General will contain that statement. 

PROVISION OF AN ADDITIONAL RAILWAY STATION TO THE NORTH OF 
CBn"l'AGONG TOWN. 

539. *JIr. Jluhammad Anwar-uI-Azim: Will Government kindly state 
""hether the Railway Administration have heard anything from the Agent, 
A-ssam Bengal Railway, with regard to the location of another station to the 
North of Chittagong town? Are not the Assam Bengal Railway people 
f~eling the competition of motor cars and lorries on Dacca-Chitt~l7()ng 
'I'runk Road and Ramgarh Roads, of the Chittagong District? 

Kr. A. A. L. Parsons: I am making enquiries and a reply will be seni 
to the Honourable Member as soon as the information has been collected. 

IMPORTS OF SUGAR INTO INDIA. 

540 *Kr. Bhupllt, Sing (on behalf of Lala HariRaj Swarup): (a) Is 
it a fa.ct that India possesses about half of the total area of the world's 
eugar cline cultivation? 

<b) Is it also a fact that India imports sugar to' the valUEl of about 20 
Cl!Gres "8 year from other countries? . . 
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(0) What steEs have Government taken to make India self-sufficient in 
its production of sugar? 

(d) Have GovemmE'nt considerEd the nE'cessity of co-ordinating the 
activities of various provinces in this great industry under one central body 
like the Central Cotton Committee or the proposed Committee for jute 
as recommended by the Indian Sugar Committee? 

The Honourable Khan Bahadur llian Sir l'azl-i-Husain: (a) Not half. 
According to the most recent estimates the area under sugar cane in India. 
is about 21 per cent. of the total sugar-cane area of the world. 

(b) Not twenty. The average value of imports for the past three years 
is 15'6 crores. 

(0) The lower cost of production in some countries and high subsidies 
or other artificial stimulants to the industry in others are amongst the 
complex causes which have militated against the establishment of an ex-
tensive sugar manufacturing industry in India. The absence of such an 
industry is the immediate cause of large imports. 

(d) As stated in the reply given on the 26th January, 1931, to question 
No. 138 by Seth Haji Abdoola Haroon, the Government of India have 
for many years maintained a sugar-cane breeding station at Coimbatore, 
the seedling canes from which are. now grown on over half a. million acres, 
Since its creation, the Imperial Council of Agricultural Research has devot-
ed special attention to the problems of the sugar industry. It has already 
taken action in the following directions: 

(i) The provision of a Sugar Technologist, whose services are avail-
able to advise Indian sugar factory proprietors and intending 
factory owners on technical matters; 

(ii) Better provision for the early testing of new varleties of sugar-
cane in different parts of the sugar-cane tracts, and better 
facilities for their multiplication for distribution; 

(iii) Provision for experiments in four provinces of improved sugar-
cane mill~ suited to village conditions; a_~d 

(iv) Provision for more research into the pests and diseases of cane. 
Other matters of practical importance to the sugar-cane growers are 

under examination by the Sugar C')mmittee it has appointed. Of the grant 
of Rs. ten lakhs which has been made to the Imperial Council of Agricul-
tural Research fo1' work on sugar-cane, the Council has already allocated 
Rs. 7,38,293 to various sugar research schemes and has under examination 
sllhemes the estimated cost of which amounts to Rs. 6,33,188. A state-
ment of the schemes which have been sanctioned by the Council has 
already been laid on the table. 

(e) In the opinion of Government, which is based on the view expressed 
by the Royal Commission On Agriculture in India in Chapter III of their 
Report, the establishment of the Imperial Council of Agricultural Researcn 
has rendered the establishment of a separate Central Sugar Oo~ttee 
unnecessary. The Imperial Council of Agricultural Research is, through 
the Sugar Committee it has set up, taking active steps for the improve-
ment of sugar cultivation and manufacture and for the co-ordination of 
effort. 
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Maulvi Muhammad Yakub: Are Government prepared to work out a 
,scheme to give sugar-coated replies to the questions of the Honourable 
Member? (Laughter.) 

The Honourable Khan Bahadur Mian Sir J'azl-i-Husain: Which Hon-
ourable Member? 

Maulvi Muhammad Yakub: Honourable Members. 
The Honourable Khan Bahadur Mian Sir J'azl-i-Husain: Of the 

Assembly? 
Maulvi Muhammad Yakub: Yes. 
The Honourable Khan Bahadur Mian Sir J'azl-i-Husain: It might 

become necessary to consider the suggestion. (Laughter.) 

IMPORT OF SUGAR INTO INDIA. 

541. *1Ir. Bhuput Sing (on behalf of Lala Han Raj Swarup): (a) Is 
it a fact that the exports into India of beet sugar from the United King-
dom increased in the year 1929-30 from 3,400 tons to 45,100 tons in 
quantity and from Rs. 7 lakhs to Rs. 771 lakhs in value as compared with 
the previous year? i 

(b) What steps do Government propose to t>tke to check the imports of 
beet sugar into India at low prices? 

The Honourable Sir George Rainy: (a) Yes. 
(b) As the Honourable Member is doubtless aware, the ques.tion of 

'protection to the Indian sugar industry has been referred to the Tari1f 
Board. 

FREE TRAN~FER OF MONEY BETWEEN BRANCHES OF THE IMPERIAL BANX 
OF INDIA. 

542. *1Ir. Bhuput Sing (on behalf of Lala Hari Raj ~warup): (a) Are· 
Government aware that the Imperial Bank of India used to allow free 
transfers of money from one branch to another branch to their customers up-
to a sum of Rs. 5,000? . 

(b) Are they in a position to state the reasons why that facility has now 
been withdrawn? -' ., 

The Honourable Sir George Schuster: In January, 1930, the Imperial 
Bank withdrew the concession by which cheques 'on other branches of 
the Bank up to Rs. 5,000 were accepted at par, and introduced a. sliding 
scale of commission on such cheques, but Agents have discretion to forego 
the commission in cases in which it appears desirable to do so. I under-
stand that the concession was withdrawn because it was found that in-
practice it was being abused. . 

DEVELOPMENT OF R.OADS. 

543. *1Ir. Bhuput Sing (on behalf of Lala Hari Raj Swarup): (a) Wilt 
Government be pleased to state in what amounts and over what Provinces 
the Road Fund Committee has dis~ributed its funds since its inception 'I 

(b) Have any' definite schemes been framed in the Provinces for deve-
loping road communications '1 ! 
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(0) Will Government be pleased to publish them for the general public? 
(d) What are the relations between this Committee and the Provincial 

. Communication Boards or Committees? 
JIr. I. A. ShUlidy: (a) It is presumed that by the Road Fund Com-

mittee the Honourable Member means the Standing Committee for Roads 
which is elected from time to time by the Central Legislature in accord-

; ance with clause (6) of the Resolution adopted by this House on the 4th 
February, 1930. Distribution as to 90 per cent. of the road development; 
'account is fixed under the terms of the Resolution referred to and is noii 
made upon the advice of the Standing Committee. A statement showing 

. the amounts so distributed to the nine provinces is laid on the table. 

(b) Yes. 
(c) A statement of schemes approved by the Governor General in 

-Council on the advice of the Standing Committee for Roads is laid on the 
table, but the figures given are in most cases only rou.,gh estimates. Cer-
tain special schemes for execution by special grants' from the reserve with 
the Government of India have also been received and are under considera-

·tion. 
(d) None. 

'SfMemem Bhowing the amountB diBtfibuted to ProoifICeB. from the Road DB'lJelO1Jm8nt 
Ar.coum. 

Province. 

Madra!! • 

'Bomba.y. 

"Bengal. 

'United Provinces • 

,Punjab 

Burma 

'Bihar and Orissa 

-'Central Provinces 

ASsam. 

, Total 

Amount 
distribut'ed in 

lakhs of rupees. 

19'40 

25'60 

19'30 

7'00 

11'80 

17'20 

4'50 

2'60 
. l' ~ • 

lU'70 ' 
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State.ment oj Scheme8 oj road development approved by the Got:ernor-Gefl£f'al in Oouncil Oft> 
the advice oj the Btanding OommiUBe Jor Roads. 

MADllAs. 

Serial I Road. 1 Work_ Total 
No. estimate. 

Rs. 
1 A-I Nathavalaea Bridgd 4,42,000 -

2 A-I Yerracalva Bridge 3,Il,000-

3 A-I Gundlakamma Bridge • 3,60,000.' 

4 A-I Swarnamukhi Bridge 4,30,000 

5 A--2 Ponnaiyar Causeway . 2,61,000, 

6 A-2 Malattar Bridge • 38,000 -

7 A-2 Metalling and Construction 100--150 1,37,000' 

8 A-2 Gomukhi Bridge 61,000' 

9 A-2 Manimuktanadi Bridge 65,00G· 

10 A-2 Chittanatham Bridge 89,600' 

11 A-3 Pennar Bridge 1,74,500' 

12 A-3 Chitravathi Causeway 68,000' 

13 A-3 Peddayeru Bridge 63,000 

14 A-9 Keesara Bridge . 7,:SOiOOO • 

15 A-IO Cheyyar Causeway 50,000-

16 A-I4 Re-making ghat portions 3,55,8QO ------
Total 36,35,900 

BOJmAY. 
--

Serial Total 
No. Name of road. Nature of work to be done. estimated 

cost. 

-- Rs. 
I Bomb~y-Poona-Aurungabad Ferry bOat and widening a 84,000' 

Road. bridge. 
2 Bombay-Ahmedabad-Rajpu- Oonstructing missing links in 12,32,000-

tana Road. road and crossings over 
rivers, etc. 

S Dhulia-Bhueawal-Edlabad- Constructing mIssing linkR, 2,70,000-
Nagpur Road. river, etc., crossings. 

4 Bombay-Agra Road Constructirig river, etc., crosp- 3,82,000-
ings, a diversion round a town 
and widening. 

5 Karwar·Dellary Road Constructing surface . . I,92,OQO 
6 Bombay, Goa or Konkan Constructing miBBing links and 28,89,000 

north to sooth road. river, etc., crossings. 
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BOJll[BAY-Conta. 

Serial 
No. Name of road. 

7 \ Bvmbay-Poona-Shol a pur - ; 
1 Hyderabad Road. : 

8 Bombay-Poona-Bangalore •. 

I 
'9 I Karachi·Sukkur-Punjab Road 

'I' on the west side of the river 
Indus. 

10 I Karachi-Sukkur-Punjab Road 
on the east side of the 
River Indus. 

U Hyderabad-Mirpurkhas Raj· 
putana Road. 

12 Sukkur-F.hikarpur-Jacobabad-
Quetta Road. 

Serial 
No. 

'l 

~ 

'3 

I 

.5 

06 

7 

11 

9 

100 

11 

Total 

Name of project. 

Calcutta-J essore· Road to 
Baraset. 

Diamond Harbour Road 

Grand Trunk Road 

Chittagong-Aracan -T run k 
Road. 

Illambazar-Dubrajpur Road • 

T-angail-Mymensingh Road 

Dacca-Narayanganj Road . 
Pabna-Isburdi Road 

Magura-Jhenaidab-Chaudanga 
Road. 

Burdwan-Anambagh Road . 
Mainmati·Barkanta·Comi 11 a 

Road. 

Total 

~ 
I 
I 

Nature of work to be done. 

River, etc., crossings 

Diversion round a town, drain-
age works, widening, con-
structing surface. 

Total 
estimated 

cost. 

Rs. 
7,23,000 

1,87,000 

~constructing missing links and 
I river, etc., crossings. 

Approximate-
ly Rs. 3 
crores. 

J 
59,59,000· 

BENGAL. 

Ultimate ,I Nature of work. 
Total cost .. 

Rs. I ----------------------
8,83,3201 Widening, reconstruction of sur. 

folce and strengthening Bridges. 
8,70,000 Ditto ditto. 

14,50,000 Ditto ditto. 

tAbout I Bridging only. 
10,00,000 
3,50,000 Reconstruction and bridging 

Ajoi River. 
3,75,000 Reconstruction, widening and 

strengthening Bridges. 
6,64,000 Ditto ditto. 

'8,10,000 

3,00,000 

5,00,000 

7,66,000 

77,68,320 

Reconst.ruction of surface and 
strengthening of Bridges. 

Ditto ditto. 

Construction of new road and 
partial reconstruction. 

Reconstruction of surface and 
strengthening of Bridges. 

• Excludmg 3 crores for Smd. 
t Estimate not completed. 
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UNITED PROVINOES. 

::i~l\ 
~o. I Name of road. 

I 
1 Roorkee·Hardwar . Class I 

2 Grand Trunk Road • Do. 

3 I Delhi-M.eerut Dehra Do. 
Dun. 

4 Lucknow-Cawnpore- Do. 
Jhansi-Ssugor. 

.0; Fatehpur-Saharanpur-
Ambala. 

Do. 

6 Jhansi -Gwalior-.o\gra-
Delhi. 

Do. 

7 G.T. R. Mirzapur- Do. 
Rawahe 

8 Benares·Lucknow- Do. 
Bareilly-Meerut. 

9 Luoknow-F)-z&bad-
Gorakhpur. 

Do. 

10 Muttra-(Agra) Bare- Do. 
illy-Nainital-Almora. 

11 Allababad-Fyzabad Do. 

12 Allahabad-Jaunpur- Do. 
Azamgarh-Gorakh-
pur. 

Nature of work. 

Road. to an important pilgrim 
oentre. 

1 
I 
I r ..... ·""-;.1 ..... to bo reconstructed. widened and 

generally improved. 

1 

Inter-Divisional Road to be re-
constructed, widened and 
generally improved. 

13 Agra Aligarh·Buland- Do. i The length from Bulandshahr to 
shahr-Meerut. Meerut to be taken over from 

District Board. 

14 BenareB-~arnath Class II Road to an important arehElo-

15 Fyzabad-Gonda-Bah- Do. 
rajch. 

/ 

gical centre. 

Total '1 

889 

Approximate 
cost in 
lakhs. 

3'41 

3-84 

7'45 

1'40 

0'35 

0'30 

0'71 

5'32 

3'44 

9' 70 

1'72 

0'70 

2' 85 

0'74 

0'95 

42'93 
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Name of road. 

1 Grand Trunk Road 

2 Lahore·Loralai Road • 

3 Delhi·Multall Road 

PUNJAB. 

_ Nature of work to be done. 

Class I Roads. 

Widening and tarring the road I 
Rurfa~e, widening narrow 
bridges and replacing old 
wooden bridges. i 

Completing the gap Of 15 miles 
between Bhai Pheri and 
Pattoki. 

• (a) Acquiring land between 
Rahuwal and .L\IIandi Dab· 
wali. 

(b) Acquirin~ land between 
Mundi Malant and Abchar. 

(c) Metalling from Sirsa to 
Mandi Dabwali. 

(d) Metalling from Mandi Ma· 
laot to Abchar. 

(e) Metalling from Suleimanke 
. to Pakpattan, 

(f) Metalling from J ahanian to 
Multan. • 

4 Saharanpur·Thanesat Road, • (a) Making a diversion past 
Ladwa. 

5 Meerut,Sonepat Road 

6 Lahore-M:ianwali Road 

7 Jhelum-Taiagang Road 

8 Ferozepur·Fazilka Road 

(b) Rebuilding bridges in fur-
longs 21/1 and 25/4. 

Connecting Baghpat with the 
Grand Trunk Road near Sone-
pat. . 
C18R8 II Roads. 

Making section from Khushal to 
Mianwali motorable as an 
earth road. 

Improving the section from' 
Chakwal to Talagang to make 
it motorable. 

Improving and metalling-

(a) Miles 1- 31 
(b) Miles 32·51 

9 Jullundur-Dharmsala Road. Widening the road where it is at 
present too narrow and out-
ting back blind corners. 

10 LYlIollpur·Sargodha Road 

11 AmriiSar-Siaikot Road 

(a) Improving and metalling 
Lyallpur Chiniot Seotion 

(b) Improving the Chiniot 
Sargodha Section. 

-; I I~proving the road as an un' I metalled road. 

Total 
estimated 

cost. 

Rs. 
2,00,000 

4,21,539 

6,96,000 

86,197 

7.63,637 

3,10,489 

7,46,000 .. 
4,42,000 

38,~8 

23,020 

1,36,546 

1,13,418 

2,89,220 

5,80,232 
4,45,259 

2,00,000' 

5,86,246 

26,326 

2,38,991 



Name of road and 
length in mUM. 

, 

Patna·Nawlldi.h (72) 

Rajauli·Debour (7) 

Debollr.Koderma·Burhi (38) 

Arrah-Paini. (38) 

Q~8'1'!()N8 AWD ANSWbs. 

Nature of work. 

Metalling katcha portions, widening and 
general improvement. 

Converting village tract into bridged 
and drained metalled road. 

Met811ing gra.velled portion, widening, 
improving cross drainage. . . 

Converting fair weather tract into I 
metalled road, providing waterways 

.. set 

Coal. 

Be. 
4,70.000 

2,.00,000 

1,55,000 

9,00,000 

Guiwa-~&Ikot 

P&1kot-Kolibera • 
Simdega-Sunk River 
Jarsagada·Sambaspur 
Bridging Sunk River 

N, B.-Son River already bridged. 
for Son River spills. I 

Bridging draining and improving 1,12;eoc. 
gravelled road. ' 

Ditto ditto! 1,42,000 
Ditto ditto 3,50;000 
Ditto ditto 3,66,000 

Replacing temporary bridge by perma- 6,60,000 
nent one. 

Bridging Bonum River • 
Bridging Monagum River 

Ditto . ditto 3,56,000 
Replacing eXisting causeway • I 3,00,01)0 

No_ 

Subject to modification if there be territorial changes. 
Probable expenditure in 1930-31=Rs.21lakhs. 

CENTRAL PROVINCES. 

Total 

Name of road. Nature of work. 

-------
40,00,000 

Amount 
of 

eatimate. 

I Burhanpur-Icchapur-EdJabad 
road in the Nimar district, 
up to C. P. border (length 
15 miles). 

Construction of a CIaBS I (metalled i 
Rs. 

3,'70,009 

n Great Eastern road. The 
Mahanadi river bridge at 

nl Arang. I 

road). _ , 

Construction 
bridge. 

Ditto 

of a 

Great Southern road (wun-\ 
Warora Beotion) Wardha 
river bridge. . 

! 
No. Name of road. 

I 

Class 
of 

road. 

----------------.--
ASSAil. 

Nature of work. 

i,Oo,ooo 

4,00,000 

Approkim..te 
coot 

"inlakos. 

!----------------~--------I-------------------~-----I---------------

1 1 Gauhati-Shill 0 n g-
i Sylhet Road. , 
i 
! 

I Part metalling Shillong to 
Jaintrapur. Part permanently 
bridging ~d widening; 

Kuioha surface to 20 ft. Jain· 
trapur to Sylhet section. 

2 Iakhs. 

o 
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To SwBDISH MATOs: JrlABuuOTDBmG CoJIPAIIY. 

644:. ·1Ir. elfa Prasad SiDgb.: (4) Is it e. fact that the Swedish ~tch 
Manufacturing Company is incorporated in England, and that it is mainly 
an English concern? Is it a fact that most of the English Forest Officers 
are shareholders in that concern, and that thus they are interested in that 
oompany? 

(b) Is it a fact that the said company is trying to purchase all the 
Indian concerns, and to have a monopoly of match manufacture in this 
country? Is it not a fact that the said concern has already ama1gam~ 
a number of Indian concerns by resorting to rate-cutting, and other such 
methods? 

(c) Is it a fact that the Indian Tariff Board wanted to get certain in-
formation from this concern, but that they refused to supply the Indian 
Tariff Board with any information? If it is' so, have Government taken 
any steps against this concern? 

" (d) Will Government be pleased to .. tate their definite policy against 
foreign firms" which try to ruin the infant factoritll' of India? 

The Honourable Sir George Jl.aiDy: (a) The reply to the first part is in 
~e negative. _ With regard to the second part, Government have no 
information. 

(b) The Government of India have received complaints to this effect 
and they have instituted an enquiry. That enquiry is not yet complete, 
but they received a report very recently which is now under exaIIlin&tion. 

(c) The Honourable Member is referred to the reply given in this 
Assembly to question No. 18 asked by Sir Purshotamdas Thakurdas on the 
18th August, 1927. A copy of the Tariff Board's Press communique refer-
red to therein has been placed in the Library. 

(d) The attention of the Honourable Member is invited to the reply 
given in this House on the 12th September, 1928, to Mr. Lalc~ 
Navalrai's starred question No. 50S. 

RBPBESESTATION :mold' TIIlII PB.:rsO.NBBS UNDER-TRIAL IN THE MlilBRUT 
CONSPIRACY CASE. 

545. *JIr. B. Das: (a) Will Government be pleased to state if they· 
received a representation from the Meerut under-trial prisoners after they 
were punished as mutineers in August last? 

(b) What action have Government taken on that representation and 
will Government please state if their order has been communicated to 
the prisoners of the Meerut conspiracy case? 

The Honourable Sir James Otetar: (a) I am aware that some of the 
under·trial prisoners in the Meerut conspiracy case submitted a representa-
tion to His Excellency the Governor of the United Provinces in regard to 
the treatment accorded to prisoners and the punishment awarded to some 
of those who mutinied in the jail on the 29th August. 

(b) The Government of India have taken no action in regard. liQ tJi§ 
representation, which was not ~dressed to them. 
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ENuioI:BA'l'IOlif OF OBIYAS FOB TRB ODSll's. 

546. *JIr. B. Daa: (a) Will Government be pleased to state whether 
the Census Superintendent of Bihar and Orissa has issued special pre-
-eautionary instructions, for the correct enumeration of Oriya . people by 

.. race, to the Supervisqrs and Enumerators in Singhbhum and its neighbour .. 
ing areas in Bihar and Orissa? 

(b) Have similar instructions been issued by the Census Superintendents 
of Bengal, Central Provinces, and Madras for enumeration of Oriyas by 
race in the Oriya tracts of those provinces? 

(e) If the answers to parts (a) and (b) be in the negative, will Gov-
ernment be pleased to state what immediate steps they are going to take 
to ensure correct enumeration of the people of the Oriya race in the four 
-different provinces? 

(d) Will Government be pleased to state if the Atlee Sub-Committee 
of the Simon Commission (p. 51, Vol. II, report of Simon Commission) 
enunciated that a correct census of the population in disputed areas should 
be made by the Government and. if so, what instructions have been issued 
to the different Provincial Governments to ensure correct enumerations in 
:areas under dispute, and will Government be pleased to' lay on the table 
all correspondence that passed between them and the various Provincial 
.Governments? . 

The Honourable Sir James Crerar: (a) Yes. 
(b) Yes. 
(e) Does not arise. 
(d) The Atlee Sub-Committee recommended that special precautions 

should be taken to ensure the reliability of retums. Special precautions 
are being taken, and a special officer has been appointed to ensure the cor-
rectness of returns in Ganjam. No correspondence has passed on the matter 
between the Government of India and the Provincial Governments on this 
subject. 

lIr. B. N. Jlisra: Have Government issued any instructions laying down 
the definition or criterion of a race, whether it is by language or otherwise? 

The Honourable Sir James Orerar: That is a matter largely for the local 
-Census Officers to determine in accordance with local enquiries. 

APPOINTMENT OJ' AsSISTANT COMMISSIONERS .AND AsSISTANT POI..ITICAL 
AGENTS IN THE NORTH WE..CJT FRoWTIEB PROVINCE. 

547. *1Ir. B. Das: (a) Will Government be pleased to state how many 
1ndians are serving as Assistant Commissioners and Assistant Political 
Agents in the North West Frontier Province and how many years 9f 

-service each has? 
(b) Has any of the above Indian Assistant CommIssioners and Assist-

ant Political Agents officiated or been appointed as Deputy Commissioner 
-Dr Political Agent? If not, why not? 

(e) 'Vill Government be pleased to state how many Europeans nre 
serving as Assistant Commissioners and Assistant Political Agents and 
how many years of service each has? 

C 2 
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(d) How many of the above Assistant Commissioners and Assistant 
·Political Agents officiated 01' were appointed as Deputy Commissioners 
or Political Agents? 

Mr .. 1. G. Acheson: With your permission, Sir, I will answer questions 
- Nos. 547 and 548 together. The information requiYed has been asked lQr' 

and will be supplied to the Honourable Member in due course. 

SUPERSESSION OJj' AN INmAN POLITICAL OFFICER. 
+548. *](r. B. Das: (a) Are Government aware that recently in Hazara. 

District of the North West Frontier Province, Colonel Rae, Deputy Com-
missioner, went on long leave, and a European Assistant Commissioner., 
who is 118th in the list of the Politicol Departm~nt was sent from a.nother 

district to officiate for three weeks (till the arrival of B permanent Deputy 
Commissioner from Kathiawar) when an Indian officer of the Politica.l 

Department, who is 59th on the list and much senior and was EerviDg 
in the Hazara District was not made to officiate.? 

(b) Is it a faet that the Indian officer was not made to officiate because 
he, 8S City Magistrate of Peshawar, gave evidence before the Suleman 
Committee, regarding the affair of the 23rd April, 1930? 

(a) If the answer to part (b) be in the negative, will Government be 
pleased to state why he was not given. to officiate? 

(d) Is it a fact that Mr. Hopkinson who was transferred from Kathia-
war to Hazara as permanent Deputy Commissioner is senior to the Indian 
Officer of the Political Department? If not, why was the latter supersed-
ed? 

PAY AND PENSIONS OF EUROPEAN AND INDIAN POLIOE EMPLoYEES. 
549. *](r. B. Das: (a) Will Government be pleased to state if Anglo-

. Indians are classed as Europeans in every Service or are they treated . 

.. os statutory Indians? 
(b) Will Government be pleased to state what remunerations and pen-

sions, the Anglo-Indian Sergeants and Head Constables and Sub-Inspectors 
of the ~ndian police draw, and what remunerations ana pensions, Indian 
Sub-Inspectors, Sergeants and Head Constables draw? 

(a) If there are differences in pay and pensions, will Government be 
pleased t'll state why these differences exist? 

The Honourable Sir lames Orerar: (a) Anglo-Indians and domiciled 
Europeans who fall within the definition of "native of India" contained in 
Art,icle 37, Civil Service Regulations, are regarded as Indians for purposes 
of recruitment to t.he public services and in connection with schemes for: 
Indianisation. / 

(b) and (a). A statement giving such information as I possess is laid on 
the table. The remunera.tion of the subordinate police is fixed by the 
Local Governments concerned, and therefore varies from province to pro-
yince, The scales of pa.y sanctioned for the various ranks in the Nortli 
West Frontier Province and the Delhi province follow those adopted. in 
the Punjab_ Pensions are calculated in accordance with rules in the Civil 
Service Regulations, and so far as I am aware there are no differences in 
the pay and pensions dra~ by Anglo-Indian s,nd Indian police officials of 
the same rank. : 

t For answer to this question. He answer to question No. 1147. 
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APPo1l!lTJOtNT OF INDIANS IN SUPDIOB SBBVI01I8 01' STATE RAILWAYS. 

550. .JIr. B. Daa: (a) Will Government be pleased to state what 
progre&s has been made in the appoin-"tmen:f ·of IndlRnBIn the rmperior 
!3ervicp.8 of the State Railways 1 

(b) Will Government please lay on the table a statement. showing the 
~umber of Divisional Superint('ndents sanctioned in each State Railway 
separately, stating how many Indians were filling such posts up to filie-
'BOth September, 19301 

(0) Will Government please lay on the table a statement showing the 
number of Deputies in the Traffic, Loco. and Engineering Departments,. 

in eael.. State Railway and say how many were held by Indians on the 
30th September, 1930? 

(d) Will Government be pleased to state how many Indians of over 
15 years' service there are in the Traffic, Loco. and Engineering Depart-

ment,s, separately in each State Railway 1 
(6) Are Government prepared to fill up further vacancies of the posts 

of Divisional Surerintendents and Deputies by Indians 1 

Kr. A. A. L. Parsons: fa) I would refer the Honourable Member to 
paragraphs 84 and 87 of the Railway Board's Report on Indian Railways 
for 1929-30. 

(b), (c) and (d). Three statements giving the information asked for are. 
laid on the table. 

(e) The claims of qualified Indians for these and other selection post. 
are at all times given. proper consideration. 

I 

a!ecHemeN IrMwing Me numbet' 01 po811r 01 DWiIrioflal Stlp6~eftt8 on Stak-mGMg_ 
RotItDaJl8 aM number olIrwUafl/l ftlUng them em Me 30,h September, 1930. 

Railwaya. 

E ast Indian Railway • i 
I 

I 
Great Indian PeniD8ula Rail_y .1 

I 
North Western Railway .\ 

; 
I 

No. of Divisional 
Superintendents. 

6 

• 
7 

No. of IndiaD8. 

1 Anglo-Indian . 



QUIlSTIONS AN]) ANSWDS. 8IT 

IT 

BftJtem6'" Bhov?ing tA, "umber oj po8t8 oj ~!" tAe ~~~ (7'ra.l!c) ~ 
Oommercial. Traft8por1a1ion (POtDer) and Mechanwal Engt.neer.ng and B~ 
Departmenu on 8tate·~ RailtooflB ond ,,,,mber oj IfldianB JUZing ~ on .-
30M September'. 1930. 

Transportation Transportation 
Engineering (Traffic) (Power) 
Department. and Commercial and Mechanical 

Railways. Departments. Departments. 

TotaL [ Indians. TotaL I Indians. Total. I Indians. 

East Indian Railway. 1 4 4 I 5 I · . .. I 

I 
Great Indian Penin-~I 2 4 4 

I · -
sula .Railway. 

Rail- ! 
I 

North Western 5 2 2 4 · -
way. I i 

I , 
I 

Burma .Railways . i 2 .. 2 ! 
2 --

Bengal Rail- I 
i 

Eastern 2 1 2 I 2 .. , 
way. I 

J 
! I 

I , 

III 

Statement showing the number of Indians (excluding Anglo-Indiafl8) oj 0f)6f' 15 flearB' 
Berf7ice in the Transportation (Trajfic) and Oommercial. Transportation (Power) ana 
Mechanical Engineering and Engineering Departtn6neB 01 State-managed Roil_fiB. 

Railways. 

Eaet Indian Railway 

Great Indian Peninsula 
Railway. 

North Western Railway 

Burma Railways 

Eastern Bengal Railway 

Engineering 
Department. 

10 

3 

I Transportation 
(Traffic) and 
Commercial 

DepartmentB. 

6 

9 

6 

Transportation 
(Power) and 
Mechanical 

Department.. 

ABOLJTJON OJ!' THE DuTY ON GOLD TuRl!:AD. 

551. *lI[r. X. P. Thampan: (a) Will Government be pleased to state 
whether the Madras Government have made any representations to the 
Government of India suggesting that the duty on gold thread should be 
abolished; if so, on what grounds? 

(b) Will Government be pleased to lay on the table the correspondence 
on the subject? 
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The Honourable Sir George RaiDy: (a) The Government of Madras 
made two such representations !~t rear on the ground that the interests 
()fthe handloom weavers were IDJUflously ~ffected. . 

(b) A copy of the correspondence has been placed in the Library. 

CREATION OF A NEW DIvIsION ON THE SOUTH: lNDLUi R..uLWAY. 

652;*lIr. K. P. Thampan: Will Government be pleased to state: 
'.a) whether the South Indian Railway authorities have made Mala-

bar and South Canara into a new Division with Cannanore 8S 
the Headquarters for administrative purposes; 

(b) whether the same grouping was not tried some years ago and 
subsequently given up; if so, why was it so done and what 
new conditions have now arisen to revert to a plan once 
condemned; and 

(c) what is the total extra cost involved in the scheme including 
the salary of the Divisional Officer, staff, rent, etc.? 

lIr. A. A. L. Parsons: (a) There is already an Engineering District with 
Headquarters at Cannanore. A new traffic District was opened on .the 1&$ 
January, 1931, with Headquarters at Calicut and with the following 
iurisdiction : 

Podanur to Mangalore. 
Shoranur to Emakulam. 
Shoranur to Nilambur. 
Olavakot to PalghBt. 

(b) and fc). I have caUed for information and will communic~te with 
*he HoD'Ourable Member on its receipt. 

PAYJ(ENT FOR THE KALPATHY BRIDGE BY THE PALGlIAT MUNICIPALITY. 

563. *JIr. K. P. 'l'Umpan: Will GovenIlIlent be -pleased to state: 
(a) whether it is a fact that the Kalpathy bridge on the Olavakot-

Palghat branch of the South Indian Railway was originally-
built at the cost of the Palghat Municipality and that the 
Railway was only given the right to use it; 

(b) if it is now proposed to build a new bridge over the river for the' 
exclusive use of the railway; and 

(c) if it is true that the Palghat Municipality is now asked to pay 
to the South Indian Railway a certain amount IIoIld take up 
the bridge, in spite of the fact that the bridge was built by 
them? 

111'. A. A. L. Panou: (a), (b) and (0). Government have no informa-
tion. I am making enquir~es and I will let the Honourable Member know 
in due course. 

BIeH R..uLWAY FARES AND FREIGHT CHARG~ ON THE SHORANUR-
}{IL.UIBUR B1U.No:a OF THE SOUTH hmrAN RAILWAY. 

554. *][r. It. P. Thampan: Will Government be pleased to state: 
. (a) whether they are aware that the ruling rates of fare for ?assen-

ger and timber traffic are so high in the Shoranur-Nilambur 
branch of the South Indian Railway that it is che~per for 
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persons to travel by bus from Calicut or Palghat to Nilambur 
and "ice :verBa and to float the timber down the river to 
Kallai; and 

(b) if it is proposed to remedy this state of affairs? 

IIr. A. A. L. Parscms: (a) The maximum authorised passenger fares on 
-the Shoranur-Nilambur Branch were reduced about a yea.r ago by 33 per 
cent. and are n0W on the same basis as the fares by mail trains on the, 
South Indian Railway syst.em. The maximum authori~ed rate for t.imber 
was similarly reduced from 2i pies per maund per mtIe to 0·76 pIe per 
maund per mile. Government have no information as to ~ow the passenger 
fares and rates for t,imber actually charged compa.re wIth the charges 
payable for traffic camed b;y road or river at present, but they are awa.re 
that the railway line is short-circuited between the points mentioned by 
the Honourable' Member. 

(b) I am sending the Agent, South Indian Railway, 3 copy of the 
Honourable Member's question and of this reply for such action as he may 
.consider necebsry. 

MARTIAL LAw IN 'l'IfE NORTH WEST FRoNTIBR PRoVINOE. 

555. *Dr. Ziauddin Ahmad: (a) Will GovernmeQt be pleased to give 
reasons for introducing martial law in the North \\I-est Frontier Province? 

(b) What are the reasons for introducing new safety Regulations i,!1 
the North West Frontier PfDvince? When will Government withdraw 
i.hem? 

"lIr. 1. G. Acheson: (a) I would invite the attention of the Honourable 
"Member to the statement issued by His Excellency the Governor General 
.and published in the Gazette, Extraordinary, dated the 15th of August, 
1930. 

(b) The incursions of bands of armed tribesmen into the Peshawar 
District in June and again in August last, established clearly the necessity 
of powers under which the Chief Commissioner could take emergency 
measures for purposes of defence. Such measures would obviously often 
involve interference with private property. The North West Frontier Pr0-
vince Safety Regulation confers the requisite powers in this respect, under 
which immediate action can be taken, where necessary, in regard to pro-
perty. It especially safeguards the interests of right holders by the provi-
sion that compensat.ion shall be awarded in accordance with the provisions 
of t.he Land Acquisition Act. . 

TRBATMENT OF PATHANS INTERNED IN THE MULTAN .TAIL. 

556. *Dr. Ziauddin Ahmad: (a.) Has the attention of Government, beea 
drawn to the statement published in the Tribune of the 30th January. 
1931, by Lala Dunnichand of Ambala, who has just been released, about 
the treatment accorded to the North West Frontier Pathans interned in 
Multan Jail? Have Government made enquiries about it? 
, (b) What compensations have Government decided to give for the 

(lestruction of properties and loss of life under martial law? 
(c) Will Government be pleased to give the names of political prisoners 

released after the 23rd January, 1981? 
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(d) Why did. nv~ Govemment release Khan Abdul Ghaffar Khan of tile 
NorthWest Frontier Province? 

(8) Did he commit liny act of violence? 
(f) Did he ever advocate civil disobedience? If the answer be in the 

affirmative, will Government be pleased to give quotations of his speeches? 

Mr. J. G. Acheson: (a) Yes, Sir. The statement does not actually 
reflect upon the treatment of the prisoners in question in jail, and GOVel'll-
ment have not thought it necessary to make enquiries regarding it. 

(b) Over Rs. 7,000 has already been paid as compensation for damage 
to property, and recommendations amounting to about Rs. 37,000 are under 
consideration. Of this sum over Rs. 27,000 is for the acquisition of land 
for the construction of roads. There has been no loss of life or injury to 
persons under the operation of martial law. Full compensation has been 
paid to all innocent persons accidentally injured in the course of defence 
measures previously taken. 

(c) and (d). A statement giving the names is laid on the table. Releases 
were restricted to persons who were members of the Working Committee 
of the All-India Congress on the date of His Excellency the Viceroy's 
announcement of the 25th January, or who had acted as such since the 
1st of Januarv, 1930. Abdul Ghaffar Khan was not released because he 
did not come 'within this category: 

(e) No act of violence has been reported. 
(fJ Yes, 15k Extracts of reports of some of Abdul Ghaffar Khan's 

speeches are being forwarded to the Honourable Member. 

STATElIUINT. 

List of person.! released from jail in pursuance of the anllOuncement made iV 
Hi., Excellency the Viceroy on th.e !6th January, 1911. 

1. M. K. Gandhi. 
2. Jawahir Lal Nehru. 
3. Jamnalal Bajaj. 
4. Shivaprasad Gupta. 
5. Abu! Kalam And. 
6. Jairarndas Daulatrarn. 
7. Sardar Sardul Singh Cavi8her. 
8. Rajagopalachari. z 
9. Vallabhbhai J. Patel. 

10. J. M. Sen Gupta, 
11. Pattabhi Sitaramyya. 
12. Satyapal. 
13. Mangal Singh. 
14. Lala Duni Chand. 
15. M. A. Ansari. 
16. Mathurdas Tricumji. 
17. Mufti Kifayatullah. 
18. Syed· Abdulla Brelvi. 
19. Govind Kant Malaviya. 
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m. Abal Haq. 
21. Mrs. Sarojini Naidu. 
?2. Raja Rao. 
23. Dr. N. S. Hardikar. 
24. Mahadeo Desai. 
25. Pyarrelal Vandravudas. 
26. Babu Sunder Lal. 
'no Babu Mohanlal Saxena. 
28. Mrs. J. M. Sen Gupta. 
29. Y. Krishna Bao. 

901 

!KPROVEKENT OF THE CoNDITIONS OF INDIAN LABOUR ON RAILWAY!'. 
. I .. I ;4;tJ 

667. *Dr. Ziauddin Ahmad: 'what action have Governm~nt taken to-
give relief to t,he Indian, as distinguished from Anglo-Indian, employees-
iI. (i) education, (ii) medical aid, (iii) improving the housing condi 
tions, since the appointment of a special. Member on the "Railway Board? 

Mr. A. A. L. Parsons: A Memorandum showing the measures taken 
by the Government to eliminate racial discrimination on railways is und~r 
preparation and will shortly be placed in the Library of the House. It WIll 
show the action taken by Government in the matters referred to by the 
Honourable Member. I may add that it is intended to send a copy of 
that Memorandum to every Member of the House. 

CONSTRUCTION OF A CENTRU, STATION FOR THE BoMltAY. BARODA AND 
CENTRAL lNDu RAILWAY AT BOlmAY. 

658. *Dr. Ziauddin .Ahmad: (a) How much money have Government 
spent on the central station of the B., B. & C. I. Railway, at Bombay? 

(b) Was it not possible to utilise thp. Central Station of the G. I. P. 
RaHway called Victoria Terminus for the Traffic of B., B. & C. I. Railway?' 

(c) Did the G. 1. P. Railway make an offer to Government? 
(d) If so, why was the offer not accepted? 
(e) Will Government please lay on the table all the papers connected 

with the purcha~e of land for this station? 

Mr. A.. A.. L. Pa.rsoD8: (a) The completion estimate has not yet been 
submitted, but the anticipated cost is 141 lakhs. 

(b) It would probably have been possible to provide, with a certain 
amount of expenditure, for the existing long-distance traffic of the Bombay,. 
'Baroda and Central India Railway at Victoria Terminus, but the inde· 
pendent ~fficer ~?~ ",,-as appointed t? enquire into the whole question of 
the termmal faCIlItIes m Bombay advlsed that there was little to be gained 
financially from a joint terminus. 

(c) and (d). No, the Great Indian Peninsula Railway is a State-owned 
and managed railway and could not make an offer to Government. 

(e) I am not sure what .papers the Honourable Member wishes to see; 
~here are none in the Railway Board's Office. 
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Dr. Ziauddin Ahmad: I mean the correspondence about the purch~ 
.of land for the building of the station? 

lIr. "A. A. L. Parsons: Perhaps the Honourable Member will speak to 
me afterwards. I do not know between whom this correspondence took 
place. There is none in the Railway Board's Office. 

GRIEVANOES OF MUSSALMAN RAlLWA'" EMPLOYEES IN THE PuNJAB. 

559. *Dr. Ziauddin Ahmad: (a) Will Government be pleased to publisli 
the report of the inquiries recently made on the representation of the 
Mussalmans of the Punjab? 

(b) If r,he answer to part (a) be in t.he negative, will the Honourable 
Member in charge of Railways read these reports himself? Will he show 
these reports to such members of the Assembly who desire to reaa these 
reports? 

(c) Will the Honourable the Commerce Member redress the grievances, 
if he is satisfied with the correctness of the l't::port? 
~. A • .A.. L. P&nIODI: (a) The Memorandum drawn up by the officer 

who made certain enquil'ies on the North Western Railway is not in a fo~ 
coqvenient for publication. 

(b) The Memorandum has been seen by the Honourable Sir Georg~ 
Rainy, and I shall be pleased to show it at the Railway Board's Office to, 
any HonQurable :Member who wishes t.o see it. . 

(c) Government will certainly take steps toO remove any real grievances. 

LAND REVENUE, WATER RATES AND LOOAL RATES IN THE NORTH WEST 
FRoNTIER PRoVINCE. 

560. *Dr. ZiauddiD Ahmad: (a) Is it not a fact that Government, ~ 
reply to my starred question No. 155 at the Simla Session, 1930, sl!oid that 
the land revenue, water rates and local rates in the North West Frontier 
Province, will not be, on the whole, higher than those obtaining in the 
Punjab and that the re-assessment proposals of the Peshawar district will 
be re-examined in the light of the Punjab Land Revenue (Amendment) Act? 

(b) Is it It fact that, in the neighbouring district!'; of the Punjab, 
remission is allowed from 1921? 

(c) Have Government allowed remissions in the whole district of 
Peshawar or only in certain sub-divisions? 

(d) Why are the remissions not allowed in the whole district? 
(6) From what date are the remissions allowed? Do Government pro-

pose to allow these remissions in Peshawar from the date of remissions 
in the neighbouring districts of the Punjab? . 

'l"b.e Honourable Khan Bahadur Kian Sir J'azl-i-Busain: (a) Yes. 
(b) ~o .. Assessments at reduced rates became payable in each of the 

seven dIstriCts affected as from the harvest following the date when the 
revision of the sanctioned assessment was completed. 

(c) and ~d) .. Remissio~s were sanctioned only in those Circles of the 
Peshawar DIstnct, seven lD number, in which the enhancement of revenue 
.exceeded the m~muI? permitted un~er ~he Punjab Land Revenue (Amenfl. 
ment) Act, or m whlCh they were JustIfied on special grounds. Revision 
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hes taken pllice 'on the same principles and in the' same way 8S in the 
Punjab. 

(e) Reduced assessments came into force as. from last. Kharif. Revised 
assessments did not in thE' Punjab all necessanly come mto force on any 
one date. The harvest from which reduced assess~ents bec~.e payable 
varied for each district according to the date on whIch the reVlSlon of the 

. previous assessment was completed and sanction of Government to the 
-revised proposals obtained. 

TrOXETS ISSUED FOR THE INAUGURAL CEREMONIES OF NEW DBLm. 

561. *JIr. II. lIaswood. Ahmad: (1) Will Government please state: 

(a) the total number of tickets issued for the Inauguration Cere-
monies, New Delhi; 

(b) the number of tickets issued to persons in ~he service of t.he 
Government of India and their relations and friends; 

. (c) the number of tickets issued to Members of the Legislative-
Assembly and their relations and friends; 

(d) the total number of special parking tickets issued for parking 
cars; 

(6) the number of special parking tickets issued to Members of the 
Legislative Assembly; and 

(f) the order of precedence in allotting the seats to the Members of 
the Central Legislature? 

(2) Will Government also state the comparative figures in connection 
with the functions arranged on the occasion of the visit of H. R. H. the 
Prince of Wales? 

(3) Is it nota fact. that on that occasion Members of the Legislative_ 
ARsembly were given seats in the special enclosures and· were admitted to' 
the Fort by the Rame entrance as that for Princes and special personages? 

JIr. J. A. ShilIidy: The information is being collected and will be fur-
nished to the Honourable Member in due course. 

Khan Bahadur Baji Wajihuddin: Are Government aware that Mem-
bers of this House were asked to furnish a list of their relatives and friends 
anxious to join these functions, and is iL also a fact that tickets were issued 
to some and no reply given to many of them, and if so, on -what principle 
was this distinction allowed to be made? 

Kr. J. A. Shillidy: I would like to have notice of that question. It is 
quite correct that Members were asked to give lists of .their friends, but I 
would like to point out that these lists came in in supplementary lists and it 
was not always possible to comply with the requests which came in in the 
third and fourth supplementary lists. I will look into the matter as far as 
I can, and I can only say that a!i! a Member of this House I am as jealous 
of the privileges of the Members of this House as any other Member. _ 

JIr~ K. Ahmed: In view of the fact that about 25 per cent. of the 
seats were vacant, may I .·ask the Honourable MembElr to revise his answer? 
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lIr. fl. A. Shillidy.: In view of the fact that the Honourable Member's 
information is inaccurate, that 25 per cent. of the seats were not vacant, 
snd that some people did not attend, although tickets had been issued to 
them, I do not know whether any reply is necessary. 

Kr. K. Ahmed: I sa.id about 25 per cent. 

lIr. Muhammad YamiD Khan: Does not the Honourable Member think 
it is 8Il insult to a man to ask him to furnish a list of his friends and rela-
tives and when the list is furnished, not to send any tickets or send any 
Teply. 

lIr. J. A. Shillidy: I do not think so, Sir. Certainly it was not intended 
to be an insult and I should be sorry to think that it should be taken in 
that way. What I understand the position to be is this. Members were 
asked to send in a list. There were many people applying. We had been 
getting as many as a hundred applications a day for weeks on end. We 
kept a certain number of seats available for Members of the Assembly and 
the Council of State. One of the very first things I did when I heard thai 
seating arrangements were in progress was to issue orders that on no 
account must the claims of Members of this House and of the Council of 
6'tate be overlooked, and that in addition Jihe seats which they would be 
given should be good both to see and hear from. It is possible that in some 
individual instances we may haye slipped up, as there were many tickets 
to be issued, and if Honourable Members will give me those instances I 
will do my best in the matter. What I wish to point out is that we took 
very great care to try and meet the demands both of this House and of 
the Council of State. . 

lIr. Muhammad Yamin Khan: Did the Honourable Member ever try 
to look at the persons who were present inside the Fort as guests of the 
Governor General in Council? If he had seen the persons who were pre-
sent, . he would have .known what distinction was made, to whom these 

- tickets were issued and how they were refused to the friends and relatives 
of Members of this House. 

Mr. J. A. Shillidy: I saw the people who were in the Fort. It was our 
intention that it should be a public fete. 

llaulvi Jlubammad Y&kub: Question. 

Mr. J. A. Shillidy: There is no question at all about it. It was our 
intention to make it as popular as possible. I gather from the Honourable 
Member that he thinks it was a little too popular. . 

Mr. K. Ahmed: Is it not a fact that the Honourable Member himself 
'Went from. room to room, asking Members of the Assembly and those he 
knew. WIll he say bonestly that he attended only to one section and not 
to the others, if his answer is at all true? 

:Mr. J. A. Shillidy: I have not the slightest idea as to what the Honour-
able Member is referring to. Will he repeat his question? 

:Mr. X~ Ahmed: Did not the" Honourable Member, Mr. -S'hillidy go 
from place to place within the Delhi Fort, speaking to Memoers of' the 
Assembly and others whom he knew there and telling them to go from this 
room to the other, because he had not got a red ticket or a white ticket? 
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Mr. J. A.. Shillid)': There was one building which was reserved for the 
people to whom tickets in the gold letters were issued. I cannot remem-

ber who they were, but there were several people who wen 
12 NOON. under the impression that anybody might go to this place. I 

",·ent along and I saw several people, not merely Members of the Assembly. 
but other people who had come up, and I said that the place wss not open 
to everybody. I pointed out that it was only for people with tickets with 
gold letters, and I asked them if they would mind moving to other places 
along the promenade from where they could see everything. 

lIr. lIuhammad Yamin Khan: In view of the feeling of Members on 
this question, would the Honourable Member be ready to have a small 
committee of Members to go through the matter of the tickets which 
had been issued? 

Mr. J. A. Shlllidy: Will the Honourable Member move the Finance 
Department to give me some lakhs for another function of this nature. 

Mr. lIuhammad Yamin Khan: That is not my intention. I suggest 
a committee of the House which will only look, along with the Honour-
able Member, into the tickets which were issued to the people in the Fort 
in order to find out whether they were all desirable people, or whether 
there was any kind of favouritism and so forth 1 

Mr. J. A. Shillidy: Sir, we did our very best, as I said, and I do not 
think that on the whole we made many miiltakes. I dare say we may 
have made some mistakes and I shall be glad to look into them. 

SHORT NOTICE QUESTION AND ANSWER. 

PERSONS CONVICTED IN THE LAHORE CONSPIRACY CASE. 

JIr. B. R. Puri: Will Government be pleased to state: 
(a) whether their attention has been drawn to Reuter's telegram, 

dated London, February the 11th, published in the Hindu.
tan Times of the 14th February, 1931, relating to the Privy 
Council's refusing leave to appeal to the twelve accused per-
sons sentenced by the Lahore Conspiracy Case Tribunal on 
the 7th October, 1930 ; 

(b) whether they are aware that the convictions have taken place 
under the Ordinance which set up the Tribunal; 

(~) whether it is not a fact that steps are being taken to create 
an atmosphere of goodwill; 

(d) whether they will be withdrawing the Ordinances, if the said 
atmosphere is created; 

(e) whether they are prepared to consider the advisability of com-
muting the said sentences under the circumstances; and 

(f) if they propose to consider the advisability of taking steps .to 
delay the execution of Shiv Ram, Bhagat Singh, Raj Guru 
and Sukhdev? 
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The Honourable Sir James aurar: (a) and (b'). Yet'-. 

_ ('1:) and (d). I would refer the Honourable Member to the speech made 
bv the Honourable the Leader of the House on the 5th February in the 

. debate on the R€solution moved by Mr. Sadiq Hasan. 

(e) and (f). I can only say that Government will .examine o~ their 
intrinsic merits any petitions for mercy which the rules permIt snd 
which the convicted persons may ·present. 

Mr. K. Ahmed: Are Government aware that certain lawyers-advocates 
and barristers-wrote a letter or caused letters to have been written to 
the Home Secretary, Inspector General of Prisons and the Superintendent 
of the jail concerned whoever were there not to hang those persons, 
because the Ordinance concerned had not given satisfaction in law so as 
to establish that these persons in charge had got any justification in Pl'O-
ceeding to hang any person; and since this Tribunal is not in existence, 
are Government aware that there is no one to accord proper sanction to 
carry out the order of execution? . 

The Honourable Sir James Crerar: Sir, I have seen the Press reports 
to which I think the Honourable Member refers, but the statement that 
the warrants had not been signed by the Court is not, according to my 
information, correct. 

Kr. K. Ahmed: Do Government propose, under the circumstances, to-
take steps to put a stop to or delay the completion of the executions, or 
do they propose, in view of the fact which they have admittedimpli-
citly that there is a certain flaw. . .. (An Honourable Member from 
Official Benches: "There is nothing.") Inasmuchas the Tribunal has 
not given that order and moreover it is not in existence, do Government 
propose now, for their own safety (Laughter), also inasmuchas there are 
people who are not expert either in law or in experience to carry out the 
Ordinance, and 3,lso inasmuchas the jurists and lawyers have taken 
exception and Government have not yet been able to satisfy them .... 

Kr. R. S. Sarma: The Honourable Member is making a speech on a 
question? 

Kr. K. Ahmed: It is not the Bengalee newspaper of Calcutta which 
nobody reads. I have got to satisfy myself that I get an accurate answer 
to this question. 

The Honourable Sir James Crerar: As has already been pointed out, 
Sir, the Honourable Member's hypothesis, or what I understand to be hi~ 
hypothesis, is incorrect. Therefore, his question does not arise. 

Mr. K. Ahmed: Is it not a fact, Sir, since the Honourable the Home 
Member has admitted that he has seen an article in the newspapers men-
tioning that certain lawyers have taken exception and have sent a memo-
rial to the Government officers that the executions cannot be carried out, 
and that they will be held responsible if they do carry6ut the executions 
without justification . . . . . 

Ilr. President: Order, order. The Honourable Member ought. to know 
that on this occasion supplementary questions arising out of the reply 
~ven ~e put. Wi}l the Hon~ura~le Memb.er ask supplementary quei-
tlOns dIrectly? It IS no use gomg mto elaborate explanations. 
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Kr. It. Ahmed: I submit, Sir, that in view of the fact that the Hon-
ourable the Home Member has admitted that he has seen in the news-
papers that certain lawyers have taken exception and have challenged 
the· Government that there is no justification for the course contemplated 
and in view 'of the fact that the Tribunal is not in existence and so no 
power can be given for the executions, and that the people who will 
execute the persons concerned will be held responsible, do Government, 
for their own safety, propclse to take steps to see that the carrying out 
of the order for executions be delayed? 

][r. Gaya Prasad Singh: May I know, Sir, what is the date fixed for 
the execution of these prisoners? 

'!'he Honourable Sir James Crerar: I cannot add anything to the reply 
which I have aJready made to the main question. 

Kr. It. Ahmed: Will the Honourable the Home Member kindly con-
sult the Law Member, and if he is not present or in a position to give 
his opinion, will he commlt for us either the Attorney General in England 
or the Solicitor General or any other lawyers who can help the Govern-
ment, and in the meantime delay the executions, because the justifica-
tion for executing these people has been challenged and the Home Mem-
ber has taken notice of it? 

][r. Gaya Prasad Singh: Ma.y I know if it is the intention of Govern-
mentto order the postponement of the executions in view of the numerous 
petitions which have been sent to the Govem!Ilent on the subject? 

"l'he Honourable Sir James Orerar: I regret I cannot add anything to 
the reply which I have already given. 

UNSTARRED QUESTIONS AND ANSWERS. 
NUMBEB Olt' PASSENGEBS TRAVELLING ON THE PATNA-GAYA BRANCH OF 

THE EAST INDIAN RAn-WAY. 

198. Kr. II. ]l[aswood.Ahmad: (a) What was the total number of pas-
, sengers travelling on the Patna-Gaya branch of the East Indian Railway 

in the different classes in 1929-30? 
(b) What was the total number of passengers travelling in the different 

classes who started their journey from the different stations on the. Patna-
GaYR branch, East Indian Railway, in 1929-307 

(c) Wha.t was the total number of passengers, who finished their 
journey at the different stations on the Patna-Gaya branch, East Indian 
RRilwllY, in 1929-30, travelling in the different classes? 

Mr. A.. A.. L. Parsons: I am sending the Honourable Member a state-
ment giving this information. 

NOMINATIONS TO THE DEoLALI CANTONJrIENT BOARD. 

199. Khan BaMdur Baji WaJihuddin: ·Ca) Is it a fact that among the 
members recently nominated to the Cantonment Board, Deolali, one is a 
clergyman and the other is an employee of the Military Estates Officer? 

(b) If so, will Government be pleased to state the reasons which led 
to· tbe nomination of the clergymim? Was the Chri~tian community of 
the Cantonment already represented on the Board by election? 
,.,. D 
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(c) What interests of the Cantonment did the other nominated memher. 
the employee of the Military Estates Ofiieer, represent? 

(cl) Is it a fact that the local Association protested against the nomin&-
tion? If so, what was the result of their protest? 

(e) Do Government propose to re-consider the nominations in the Jig-hi; 
of the objections raised by the people? 

Mr. G. M. Young: (a) I am informed that all the four nominated mem-
bers of the Deolali Cantonment Board are military officers. 

(b) and (oc). Do not arise. 
(cl) Government have no information, but they understand that no 

objections were received over the nominat~ons referred to in (oq). 
( e) Does not arise. 

DlsmLutGE OF CANTONMENT Fmm EMPLoYEES AT AMBALA. 
2t10. Xha.n Bahadur Baji Wajihuddin: (a) Is it a fact that during the 

last three months notices of discharge have been given to three Canton-: 
ment Fund employees of Ambala Cantonment, viz., the Stenotypist, the 
Octroi Superiritendent and the Cantonment Engineer? . 

(b) Are Government aware 'that in all the three cases the decisiOJil 
taken are majority decisions in which the official members have figured 
promfuently? 

(c) Was it pointed out to the majority that voted for the discharge of 
the above employees that these decisions run counter to the Government 
of India, Army Department Circular No. 2512-A. D.-4, dated the 12th Sep-
tember, 1929? 

(d) Will Government state specifically the circumstances in which 
the discharge has been ordered in each of the above cases? 

(e) Is it a fact that as a result of the inquiry into certain charges of 
negligence brought against the Cantonment Engineer, he was acquitted -
of most of them and in one case the Enquiry Committee recommended 
the stopping of his increment for one year? 

(f) Are Government aware that the present Cantonment Engineer was 
appointed some three years ago, is a qualified Roorkee Overseer, W88 
selected out of about 300 applicants and his appointment was due to the 
Cantonment Board. reducing the salary of the Cantonment Engineer'. 
post from Rs. 400 to Rs. 2001 . 

(g) Is it a fact that he is being discharged liowas the Cantonineni; 
Board again desires to increase the Ralary of the post to RB. 400 per 
menscm? _ 

(h) Are Government aware that the practice of revismg the salaries 
of p(lst~ at times other 'th~n the Budget time has crelliled a strong sense 
of insecurity among the Cantonment Fund employees of Ambala? 

(i) Do Government propose to dire3t that questions about the estab: 
li!!hment be not considered except at the Budget time and that Canton-
ment Fund employees be not discharged except when their post iC! 
actuallv reduced and there is no other post on which the persons_ 
reduced ('an be appointed? 
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Mr. G. K. Young: I am making enquiries and will let the Honourable 
Member know the result. 

DISMISSAL OF CANTONMENT FUND EMPLOYEEfI AT QUETTA. 

201. Xhan Bahadur Baji Wajihuddin: (a) Is it a fact that the Execu-
tive Officer of Quetta ~s also the Adviser of the "Western Command, in 
matters of cantonment administration? 

(b) Are Government aware that in a number of cases the Command 
"is the final appellate authority under the Cantonments Act of 1924, to 
·hear against the decisions of the Cantonment Authority of Quetta? 

(c) Is it a fact that the General Officer Commanding-in-Chief takes 
,advice from the Executive Officer of Quetta in the disposal of such appeals? 

(d) Are Government aware that the people of Quetta do not consider 
-:such an arrangement conducive to the ends of justice? 

(e) Will Government be pleased to state how many Cantonment Fund 
emrlo;yecE have been discharged from Quetta Cantonment since 1924? 

(f) Did they appeal to the Western Command against their discharge? 
What was the result of their appeals? Was the Executive Officer, Quetta, 
~onsulted in· the disposal of those appeals? 

(g) Has the All-India Cantonments Association represented to Govern-
ment the undesirability of the. Executive" Officer, Quetta, acting as the 
Adviser of the Western Command, especiall~ in tbe matter of appeals 

-:against the decisions of the Cantonment Authority of Quetta? 
(h) Have Government taken any action on this representation? If so, 

what? If not, how do Government propose to ~llay public feat"S of the 
lUlisc8n'iage of justice owing to such an arrangement? 

][r. G. K. Young: (a) and (b). iYes_ 
('0) Yes. The Executive Officer of the Quetta Cantonment acts also as 

the adviser to the General Officer Commanding-in"Chief, Western Com-
"mand, in cantonment matters. 

(d) The answer is in the negative. 
(6) and (f). Government have no information. 
(g) Yes. 
(h) The Association, in their complaint on the subject, stated that 

"specific instances had been brought to their notice of the undesirability 
"Of this combination of functions. The Association were asked to inform 
the Government of India of the specific instances referred to: but did not 
produce any . The system was introduced for administrative convenience, 
and in order to avoid the expense of a whole-time Inspecting Officer for a 
relatively small charge. It has worked well for some years, and as 
no specific instances of the kind referred to bv the Association are forth-
coming~ the Government of India do not prO"pose to take any action in 
ilbe matter. The Association were informed accordingly. 

",EMPLOYMENT OF ASSISTANTS AND CLERxs IN TlIl!: SECRETARIAT AS CENSUS 
" "ENUMERATORS. 

202. Khan Bahadur lraJi WaJihuddin: (a) Is it a facti that the a!lsistants 
-and 'clerks in tbe "SeCl'etariat ~i:J.d its attached o(fi.ces are appoInted ~ensu8 
'enumel'ators? "" " 

D 2 
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(I)) Will Government be pleased to state whether these assistants and. 
clErk~ are relieved from their official duties to do the census work; if so, 
what arrangements are made for the disposal of their official work? 

(Ie) If the reply to part (b) be in the negative, will Government be-
pleased to state at what time these men are supposed to perform the· 
enumerators' duty? _ 

(el) If after or before office hours, will Government please state whether-
they will be granted any conveyance for their journey, and any remuner-
Qtion for their additional duty; if so, what amount; if not, why not? 

(e) Are these men required to do census duty compulsorily, only' 
because they are in Government service? If not, what are the reasons r-

(I) Are Muhammadans (those who are observing fast on account of" 
'Hamzan Sharif') required to perform the census duty in addition to their-
own pressing official duty? 

'!'he Honourable Sir .Tames Crerar: (4) to (I). In accordance with the-
principle that all Government servants are bound to assist in the taking 
of the census, a proportion of the ministerial staff of the Secretariat and 
attached offices are appointed as unpaid census enumerators. The work-
is done outside office hours and is so distributed that the necessity for 
conveyance allowances does not arise. Pressure of official work and per-
sonal disabilities such as fasting on account of Rarozan are taken into< 
account before these appointmepts are made. 

MINIsTERIAL AnoINTMENTS IN THE NORTH WBST FBONTIBB PRoVINCE. 

203. Dan Bahadur Ball Wallhuddin: (a) Are Government aware: 
(i) that recruitment of persons belonging to other provinces has-, 

been allowed indiscriminately in the ministerial establish-
ment in the North West Frontier Province for a considerabll"' 
number of years? Did the Honourable Sir John Maffey. 
former Chief Commissioner of the province, issue ordel'8' 
enjoining the discontinuance of the system in vogue at the 
time; and 

(ii) that almost all the higher appointments in all the offices in the-
Province as Head Clerks. Readers, Clerks of the Courts, 
Superintendents. Head Assistants, and Registrars are held at 
present by the Punjabi and local non-Muslims and that these-
persons have monopolized them, and do not allow senIJr 
deserving Muslims to succeed them on various grounds, 
namely, "undefined and ambiguous charge of inefficiency". 
"suffering of work caused by charges allowed for short 
periods", etc., and that there have been numerous such 
cases lately in the province? 

(b) If the replies to the above questions be in the affirma.tive, do Gov-
ernment propose to confine the future recruitment of members of the-
ministerial establishment to qualified persons belonging to the province· 
only, and allow the replacement of non-Muslims when vacancies occur in 
future b:v deserving senior Muslims already in the. service? 

lIr. 1. G. Acheson: The information is being obtained and will be-
.mpplied to the Honourable Member when received. 
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APPOINTMENT OF MUSLUl9 TO GOVERNMENT POSTS IN THE NORTH WEST 
FRoNTIER .PRoVINCE. 

204. Khan Bahadur Haji Wajihudd.1n: (a) With reference to the reply 
'given by Government to questions Nos. 453 and 454, asked on the 12th 
:September, 1929, by Mr. Muhammad Ismail Khan, Member, Legislative 
.Assembly, will Government be pleased to state if it is a fact that: 

(i) Muslims in the North West Frontier Province form 95 per cent. 
of the population; 

(ii) Sir Norman Bolton. former Chief Commissioner. of the North 
West Frontier Province, authorized Mr. Burdon, Auditor 
General in India, to allow 40 per cent. non-Muslims to be 
transferred from the Office of the Accountant General, 
Punjab, to the newly established Office of the Civil Pay and 
Accounts ~n the N orth West Frontier Province; 

,(iii) A few years ago the Local Government sanctioned 33 per cent. 
recruitment of non·Muslims in the Police Department of 
Kohat District; • 

o(iv) the Honourable the Chief Commissioner authorized 60 per cent. 
'qualified Muslims of the Province to be recruited for the 
office mentioned in part (ii); 

'(v) the Honourable the Chief Commissioner authorized the recruit-
ment of 60 per cent. qualified Muslims in the Irrigation 

, DeJ1artment of the province; 
(vi) in reply to question No. 453 the Honourable the Chief Commis-

sioner informed the Government as follows: 
.. (1) No precise proportion has been fixed, but every con-

sideration is being paid to the claims of increasingly 
large number of educated Muslims now available; 

(2) There has be'en no marked departure"? 

(b) If replies to the above questions are in the affirmative, will Gov-
<ernment be pleased to state: 

(i) on what consideration was the proportion of communal represen-
tation mentioned in items' (i) to (v) in part (a) above fixed; 

(li) why were the proportions quoted above authorized to be acted. 
upon in certain particular Departments when no precise pro-
portion was fixed as stated in item (vi) of part (a); and 

(iii) the special reasons which necessitated' the non-determination 
of the proportion in question? 

Mr. 1. G. Acheson: The information is being obtained and will be 
'Supplied to the Honourable Member when received. 

-APPOINTMENT OJ!' MUSLIMS A.., ASSISTANT PAY .AND ACCOUNTS OFFICERS 
IN THE NORTH WEST FRONTIER PRoVINCE. 

. 205. Xhan Bahadur Haji Walihuddin: (a) Will Government be 
pleased to state the total' number of appointment~ of Assistant Pay and 
Accounts Officers in India and the number of r.ppointments held by the 
Muslims? 
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(b) Will Government be pleased to state if it is a fact that a second> 
appointment of Assistant Pay and Accounts Officer has lately been, 
sanctioned for the North West Frontier Province? If so, do Government 
propose to consider the desirability of appQinting a Muslim for that pro-
vince? 

The Honourable Sir George Schuster: (a) The total number of appoint-
ments of Assistant Pay and Accou,nts Officers in India is seven, of which 
one is held by a Muslim. .-

(b) The reply to the first part is in the affinnative. The post is includ~ 
ed in the number mentioned above. 

One of the posts of Assistant Pay and Accounts Officers in Peshawar is· 
held by a Muslim. Appointments to these ·posts a.re made by promotion. 
c£ selected accountants based on seniority and merit. Communal consi--
derations do not govern such depa.rtmental promotions. 

PuSRTO TEXT BOOKR FOR' MIL1TARY OfFICERS • 
• 206. Khan B&hadur Hali Wapb.uddin: (a) Will Government be pleased 

to state if it is a fact that certain Pushto books lately published ha.ve been 
admitted by the Army Headquarters as text books for the Preliminary and 
Interpreters' examinations for British military officers in the North Weii\t 
:Frontier Province? . 

(b) If the reply to part (a) above be in the sffinnative, will Government 
be pleased to state if the usual procedure of first referring the books to-
and obtaining the opinion of the members of the Pushto Text Book Com-
mittee, if any, was ohserved, as is being done in the Education Depart-
ment in India before they are admitted as te~ books? 

(0) If there is no such Committee, do Government propose to appoint 
a Committee of recognised Pushto scholars, examiners and authors to 
submit to Government a report as regards the literature being worthy 
of adrrussion as text books? 

JIr. G ••. Young: (a) Yes. 
(b) The usual procedUl'e was adopted. The books were referred to B 

number of the best Pushto scholars, who unanimously approved them. 
There is no formally constituted Pushto Text Book Committee. 

(c) The answer is in the negative. 

APPOINTMENT OF MUSLIMS TO THE MILITARY ACCOUNTS DEPARTMENT; 

207. Khan B&hadur Hali Wajihuddin: With reference to the 
reply given by Sir George Schuster on behalf of Government 
to question No. 850 asked by Sayed Maulvi Murtuza Sahib 
Bahadur in the Legislative Assembly on the 28th March. 1930 (regarding-
the number of appointments held by Muslims in the Military Accounts 
Department), will Government be pleased to state the action taken by 
the Department to improve the position of Muslims in the Department 
throughout India? • 

The Honourable Sir George Schuster: The Honourable Member is refer-
red to the answer given in this House on the 22nd March, 1929, to part (b) 
of starred question No. 1182, asked by Mr. Muhammad Ismail Kha.n, which: 
states the system followed in the matter of recruitment to the Milita.ry 
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Accounts Department. No special measures other than those outlined in 
that answer have been adopted to increase the number of Muslims in that 
Department. 

ApPOINTMENT OJ' MUSLDrIS TO THE MILITARY ACCOUNTS DEPARTMENT. 

208. lD1an Bahadur Bali Walihuddin: (a) Will Government be pleased 
~ state whether it is a fact that: 

(i) few years b3ck tempOlrsry clerks used to be entertaim .. d by 
direct t'ecruitment by the Controllers of Military Accounts; 

(ii) the clerks in charge of (General) Establishment Section were 
all non-Muslims and that equal opportunities were not 
afforded to qualified and well educated Muslims while mak-
ing direct appointments of clerks and Accountants without 
any competitive examination (a system which prevailed up to 
1924 or so); 

(iii) out of 234 vacancies of temporary clerks in the Department 
during a period from 1st January, 1928, to 31st March, 1930, 
only 39 posts, i.e., a percentage of 16 was allowed to be 
filled by Muslims; 

(iv) in 1922 about 40 direct probationers were recruited without any 
competitive examination for appointment as Accountants and 
that almost all of them were non-Muslims; 

(v) a number of qualified temporary Muslim clerks serving in the 
Department are still awaiting confirmation and that other 
Muslim clerks who have already passed the Subordinate 
Accounts Service exam~ationhave not yet been appointed 
as accountants; 

(vi) the orders of Government to allow every third vacancy to be 
reserved for members of minority community have not s,) far 
been effectively applied to filling up appointments of penna.-
nent clerks, Accountants and D. A. C. M. As.; 

(vii) in 1930 the Muslims of higher educational qualification were 
specially appointed probationary Accountants in the office 
of the Pay and Accounts Officer, North West Frontier Pro-
vince, Peshawar, under the orders of the Secretary to the 
Government of India, Finance Department, with the v.iew 
to redressing the communal inequalities in that offi'ce; and 

(viii) the Muslim recruitment has been stopped in the office of the 
Commissioner, Northern India Salt Revenue, till other 
communities have gained their oWn share? 

(0) If replies to items (i) to (viii) of part (a) are in the affirmative, 
w,ijl Government be pleased to state: 

(i) why the declared policy of Government h~s not so f8;! been 
applied to grades referred to in item (vi) of part (a); 

(li) if there are /lny reasons why the r.ecruitment in the Department 
should not in future be regulated to avoid a monopoly of 
services by one community; and 

(iii) what action they propose to take to ensure the adequate repre-
sentation of the Muslims in the Department for appointments 
in all grades in future l' 
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The Bonourable Sir George Schuster: (a) (i). The answer is in the 
affinnative. 

(ii) If the Honourable Member requires information in regard to the 
number of Muslims in charge of General (Establishment) Sections of Con-
trollers' offices during a particular period and will indicate the period, the 
statistics will be collected and furnished to him. 

(iii) The total number of vacancies filled during the period 1st January, 
1928, to 31st March, 1930, was 243. 48 vacancies were offered t.o Muslims, 
39 of whom were actually appointed. The remainder failed to accept the 
oilers. 

(iv) If the Honourable Member 'l"efers to the direct appointment of non-
Government I?ervants as probationary Accountants, the answer is in the 
negative. If, however, he refers to the appoint.ment as Accountants on 
probation of 10 clerks of the office of the late Controller of Wa.r Accounts, 
of 12 Divisional Accountants employed on Military Works Accounts, of 
21 sub. pro tem. Accountants of the Military Accounts Department., .and 
one Special Deputy Examiner of the Military Accounts Department, the 
imswer is in the affinnative. Three out of the above were Muslims. 

(v) The answer is in the affinnative. 
(vi) The orders of Government apply only to first recruitment and not 

to departmental promotions. In the Military Accounts Department direct 
recruitment is at present made only to the grade of clerks. Some time 
must, under this system, necessarily elapse before the orders can become 
fully effective in respect of the proportion of appointments in the higher 
grades held by members of minority communities. 

(vii) As there were no natives of the Frontier Province on the non-
gazetted supervising staff of 'the Pay and Accounts Office, Peshawar, which 
was started in 1929, two young Muslims pO!Jsessing high educational quali-
fications have recently been selected as probationers and posted for training 
in the office of the Accountant General, Punjab, with a view to their being 
ultimately appointed, in ac('.ordance WIth standing orders, as Assistant 
Superintendents and Superintendents in the Pay and Accounts Office and 
the Audit Office attached thereto. 

(viii) No. 
(b) (i), (ii) and (iii). The explanation which I have given in answer 

to (a) (VI) disposes of the points raised in this part of the question. 

SUPERVISJON OF Pum.lO SnVICB COMMISSION EXAlIINATlONS. 

209. Xhan Babadm Bali Walibuddin: (a) Will Government be pleaseC1 
t.o state how the different examinat.ions arc conducted by the Public Ser-
vice Commission? 

(b) Who are as a rule appointed as supervisors and invigilators? 
(c) Is it not a fact that Principals or Headmasters of local institutions 

were a~ointed supervisors when Mr. Wise, I.C.S., was the Secretary of 
the Public Service Commission? 

(d) Will Government be pleased to give the names and official ()esig-
nation, etc., of the Supervisors appointed since Mr. Dix took over the 
Secretaryship of tho Public Service Commission? 
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( e). Is it not a fact that senior assistants from the Government of 
India offices were appointed invigilators up till the time Mr. Wise was 
~Secretary ? 

(f) Is it not a fnet that temporary clerks, juruor clerks, shopkeopers, 
pensioners and outsiders have been appointed as invigilators from some 
time past? 

(g) Will Government be pleased to give the nruiles with full parti-
'culars of the anvigilators who conducted the different examinations of 
the Public Service Commission for the past two years? 

(h) Is it a fact that there is not a single Bengali on .the hst of the invigi-
laiors? 

(i) Is it also a fact that thIS Secretary of the Public Service. Commission 
-.has entirely left the appointment and selection of supervisors and invigi-
lators in the hands of. the Superintendent of t,he Office? 

The Honourable Sir James Crerar: (a) The examinations are conducted 
· in accordance with a scheme of. organisation drawn up by the Public Ser-
vice Commission. 

(b) Suitable persons are appointed as supervisoi-s and invigilators from 
'-lists maintained by the Commission for the purpose. 

(e), (e) and (f). I understand that no change has been made in the 
field of selection and the lists have remained substantially the same. 

(d) and (g). No public interest would be served by the publication of 
:these lists. . 

(h) No. I understand several Bengalees have been er:nployed. 
(I) No. 

CoHPLAlNTS A.GA.INST THESUl'ERINTENDENT OF THE OnICE OF THE 
PuBLIC' SERVICE COMMISSION. 

210. Xhan Bahadur llaji Wajihuddin: (.t) Have Government received 
any complaints that the Superintendent of the Office of the Public Service 
'Commission is in the habit of abusing his assistants and clerks and has on 

"occasions abused the invigilators and candidates? 
(b) What is the status and grade of the Superintendent of the office 

· of the Public Service Commisaion? 
. (e) What is the total permanent strength of the office of the Public 

'Service Commission and how many of them are Hindus, Muslims, 'Sikhs 
· and others? 

(d) How many temporary clerks have been employed in the Public Ser-
'vice Commission office for the past two years from time to time? rlease 
13tate their names and qualification? 

(6) What is the number of the temporary men employed at present and 
'what are their names and qualifications? 

The Honourable Sir James Crerar: (a) No. 
(b) The post is P. non-gazetted ministerial post carrying 1\ pay of 

:Rs. 500-40-700. -
(e) 23, 12 are Hindus, 4 Muslims and 3 Europeans and Anglo-IndiaDs, 

·one is a Sikh. Three posts are vRcant at present. 
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(d) and (e). I understand that 28 temporary men have been employed 
during the past two years and that 15 are in temporary employment at, 
present. I will see that the names and qualifications of these men are· 
supplied to the Honourable Member. 

COMMUNAL COMPOSITJON OF POSTS IN CERTAIN RAILWAY SERVICES. 

211. lOlan Bahadur BaJi WaJihuddiD: (a) Will Government be pleased 
to lay on the fable a statement showing the number of Muhammadans,. 
Hindus and Christians employed in the railway service in telegraph, book-
ing, parcel, goods offices and as ticket collectors at Atigarh, Muttra. 
Benares, Hardwar with the number of years each employee has worked at 
Aligarh? 

(b) Is it a fact that Mr. Bhagwati Pershad, Assistant Station Master, 
Aligarh Junction, is a permanent resident of AHgarh? 

(c) Is H a fact that he has served the RaHway Department for about. 
20 years? 

(d) How long has he been at Aligarh Junctir.n and in what capacities-
has he worked there? 

(e) Is it a fact that various complaints were made against Mr. Bhagwati" 
Pershad and he was transferred from Aligarh but the transfer was can-
celled? . 

(f) Will Government be pleased to give the reasons for the cancellation. 
of the transfer? 

Kr. A. A. L. Parsons: (n) Government regret that they are not pre-· 
pared to collect this information. 

(b) to (f). Government have no informstion, but a copy of these parts-
(,f the Honourable. Member's question has been sent to the Agent of the· 
East Indian Railway for any action he may find necessary. 

MESSAGE }'!{OM HIS EXCELLENCY THE VICEROY AND 
GOVERNOR GENERAL. 

Mr. President: Order, order. I have received a Communication from·. 
His Excellency the Viceroy which I should like to read out to the H()us~. 

(The Message was received by the Assembly standing.) 
"With TefeTence to my OTdeT, dated the 27th JanuaTY, 1931, appointing' 

ThuTBday, the 19th FebTuaTY, for the general diBcuBBion it!. the Legislative 

ABBembly of the statement of the estimated annual expendituTe and Tevenue 

of the GovernoT General in Council in Tespect of TailwayB, I, EdwaTd

FTedeTick Lindley, BaTon Irwin, hereby direct that· the Baid geneTal discuB

sion Bhall take place either on, ThuT8day, the 19th FebTu.ary, or on FTiday, 

the 20th February, accoTding as to which of these days is not a public-

holiday. 
(Sd.) IRWIN, 

ViceToy and GovernoT-General.~" 
NEW DELm; 

The 16th FebTuaTY, 1931. 



RAILWAY BUDGET FOR 1931-32. 

The Honourable Sir George Rainy (Member for Commerce and Rail--
ways): I rise to present to the House the Railway Budget for 1931-32. No. 
important changes have been made in the papers which Honourable Me.m-
bers will shortly have in their hands, but with the approval of the Standmg 
Finance Committee for Railways, we have made some small alteratione, 
more plU'ticularly in the arrangement of the capital programmes of the 
railways, which will, I hope, be found to be improvements. Their sole 
object is t.o present the Budget in a more understandable form without 
unduly enlarging the mass of paper;; which Honourable Members are called 
upon to read. These changes are described in. the proceedings of the 
Standing Finance Committee for Railways :)f the ,21st January last. 
(Vol. VIII, No.1)., Perhaps the most important is the addition to the 
Pink Books containing the programmes of individual railways of a 
column showing commitments for future ;years if the programmes are-
aC(:6pted by the Assembly. We have also adopted in the presentation 
of this Budget two alterations arising out of suggestions made this year in 
th€. Public Accounts Committee. We have now brought together under 
Dl'lIland No. 14 all tho expenditure from revenue relating to strategic· 
lines, and we have also provided under the "Capital" and "Depreciation 
Fund" heads omall allotments for emergent expenditure, such as that 
incurred on the repair of flood damages, which unfortunately we have to· 
incur in most years but the exact nature or which, or the line on which 
it will be incurred cannot of course be foreseen. Further, we have· 
accepted a suggestion which was made by my Honourable friend, Sir Hugh 
CoeRe, last year that We should add to the Budget papers a statement 
showing the details of the gain or loss in worW-ng .the State Railw~y.s for-
a l'eriod of five years. This will now be found as an appendix to tha 
Railway Board's Memorandum. . 

I should like to acknowledge here the great assistance I have received. 
in the preparation of the Budget £nun the MembArs of the Railway Board,: 
first and foremost, of course, from Mr. Parsons, the Financial Commlli-
siODer, on whom the main burden lies, and after him the Chief Commis-

sioner, Mr. Russell and the Staff Member of the Board, Mr. Hayman .. 
As always, their help has been cordially and ungrudingly given, and to me· 
its value has been very great. 

2. As there are many new Members in the House, I should like once 
again to make the request that, when notices of motions for reductions' 
in the Demand.s ar(1 given, they should pe accompanj.ed by a brief indiCa-
tion of the questions which it is intended to raise. This has now become 
the usual practice, and I think that besides helping Government Members 
to supply the information needed for our discussions, it is generally 
recognised that it conduces to an ordez:ly debate. 

3. Financial results of 1929-30.-When the Budget, which I presented 
to the House last year, was prepared. our weekly earnings had shown an 
upward tendency and we expected to close the year 1929-30 with a gain 
from commercial lines of just over 7 crores. Though this sum would 
not have been sufficient to cover the whole of the loss on the strategio· 
lines plus the contribution to /!,eneral revenues, we hoped that it would 
be possible to pay the full contribution withol.t drawing more than 
Ril. 86 lakhs from the Reserve. But the improvement was short-lived, 

( !H7 ) 
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[Sir George Rainy.] 
a~d in February and March last the effect of the world wide trade depreso 

. Slon began to be reflected in our traffic earnings, while earning power 
was further impaired by the serious strike which broke out on the Great 
Indian Peninsula Railway. As a result we failed to reach our revised 
estimate of lOst crores by Ii crores, and though our charges dropped 
by nearly half a crore, we had to withdraw over 2 crores from the Reserve. 

4. Revi8ed e8timate.-Though the st,rike on the Great Indian Penin-
. aula Railway ended in April, the trade depression has become more acute 
with the passage of the months, and the reflex effects of the civil dis-

·obedience movement have accentuated the decline in trade. We budgeted 
.for total receipts from all sources of 1oo! crores and total expenses, 

includin:g interest and all other charges, of 103i crores. We now 
'lxpect that the total receipts will not eJ\.Ceed 96i crores, a reduction of 
12i Cl'ores, while our total ch.arges, though 1~ crortS below the original 
~stimate, are likely to amount to nearly 102 crores. As a result, we arl' 
~aced with a loss of 5 crores 12 lakhs. in addition to which we have to find-
!'i crores 74 lakhs as a contribution to general revenues. It is, therefore. 

-necessary for us to withdraw 10 crores 86 lakhs from the Reserve, instead 
'Qf, as we hoped, adding 34 lak"hs to it. 

5. These figures can be presen,ted in a slightly different· form, whiclr 
will perhaps make the position somewhat clearer. The surplus on the 
commercial lines, after providing for all charges except interest, is about 

;28 crores, whereas the interest debitable to the railways is a little ovel 
.81 crores. The deficit of nearly 11 -crores therefore means this, that the 
earnings of the railways fell short of the amount necessary to provide fOJ 
'fun interest charges by 3 crores, the loss on the strategic railways wa. 
-:21 crores and the contribution to general revenues 51 crores. It hal 
always been recognised that the loss on the strategic railways is a fair 
·-charge against general revenues rather than against the earnings of the 
'commercial lines, and it is for this reason that, under the separation con· 
vention, the loss is deducted from the surplus on the commercial lines 
'before amving at the figure of the contribution payable. It was also 
recognised that we could not expect in bad years to be able to earn our 
full contribution to general revenues, and on this account the Reserve 
'Fund was created out of the profits of the years of prosperity. In effect, 
therefore, the position is this, that lookJing at our commercial lines pureI1 
as a business proposition and ignoring for the moment the loss on strate-

'gic rwilways and the contribution, the loss on the commercial lines if 
'Only 3 crores. When the adverse circumstances of the current year are 
"taken into account with the extreme depression in trade due to the falJ 
in world prices and aggravated by aU the circumstances connected witb 
"the civil disobedience movement, with wbich Members are well acquaint. 
ed, unsatisfactory though the results are, I do not think they give grounl1 
for unmixed pessimism. 

6. Before passing on to the Budget for the current year, I should like 
"to explain that, if a comparison ill made with the results of previou& 
vear!!, allowance mUllt be made for A ChAnp'p. in accounting nrocedur& 
which increases the exnenditure under the head "Interest" tn the extent 
of Rbout one m·ore. Hitherto the interest on the loans l'II.i!!ed since 191" 
nas been calculated at the nominal rate of interest at which Government 
horrow!'d. (lurine- t,be period. This vear account bAS &.11'10 been tak€.n of thfJ 
dhwOllr.t· fit wbicb some of tbe 10a~s bave been floated, find tbe expenses 
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incurred in floating these loans. Unwelcome though the additional burden. 
on th:l railways was, I felt that I could not contest the accuracy of the' 
new method, since the cost at which Government borrows necessarily-
dev,"nd" on the price at which the loans are issued. 

7. Turning now to the details of our earnings and expenses, the total 
falling off, as compared with the actuals of 1929-30, is 8! crores, of which 
about 3 crores comes under passenger and other coaching traffic earnings. 
and 5! crores under goods and other I)arnings. Given the conditions we 
have had to face, a falliDlg off of this kind was inevitable. On the expen-
diture side, we expect a saving, as compared with 1929-30, of about a 
crore. This figure, however, does not du full justice to the efforts at. 
economy which have been made, for the allocation to the Depreciation 
Fund has automatically risen by nearly half a crore while the amount.. 
deducted on account of worked lines accounts for a similar sum. On the 
expenditure side under the two main heads "Repairs and Maintenance" and' 
"Operation", the reduction in gross working expenses amounts to about 
235 lakhi'. Of this sum, 84lakhs is due to certain arrear adjustments with 
the Depreciation Fund, and the actual reduction of expenditure under these· 
two heads is approximately Ii crores. As usually happens, in a bad year· 
the revenue fell off much faster than the expenditure could be reduced, 
and it will be necessary to carry on a vigorous economy campaign during-
coming months. I have preferred to make the comparisoD of the revised 
figures with the flctuals of 1929-30, as our Budget for the current year has, 
proved to be somewhat wide of the mark. 

Budget Estimate for 1931-32. 

8. Our Budget for next year assumes total receipts from all sources of 
102! crores and total charges of 101i crores, leaving us with a Det ga;n· 
from aU lines of It orores. Our contribution toO general revenues is f);. 
croras 36 lakhs, and to meet it we shall have to draw -4 crores 15 lakhs from· 
the Reserve. Compared with the revised estimate, which shows II. net-
loss of 512 I akhs , we expect an improvement of 6 crores 33 lakbs. Of this' 
figure, 23 lakhs is expected to come from a reduction in the loss on strategic-
lines where we hope to get 12 lakhs more in receipts and reduce our-
expenditure by 13 lakhs, while the interest cliarges should not go up by 
more than 2 lakhs. Owing to the poor results of the current year, we· 
shall have to pay away 40 lakhs less iD surplus profits, and we hope by 
economical working to reduce our miscellaneous charrges by 8 lakhs. The .. 
total of these three items-strategic lines, surplus profits and miscellaneous· 
charges-is a betterment of 71 lakhs. Against this we shall have to pay 
80 lakhR more in interest on commercial lines owing to the increase in the 
capital at charge, while owing to the depletion of our Reserve Fund balance 
we must expect to receive ]6 lakhs less in interest on our balances. Our· 
Rhare next year of profits from subsidized companies and from branch 
lines in which we have invested, depends chiefly on the results of this 
year, and is likely to be down by 5 lakhs. Against the betterment of 71 
lakhs, we have therefore to Ret a deterioration of 101 !akhs in the other-
items I have mentioned. which meanR t.hat we have to cover a net deterio-
ration of 30 lakhs, and in addition t-o obtain the .additiona1 633 lakhs im-
provement mentioned, from the working rE'sults of commercial lines. 

9. On the commercial lines we estimate the gross traffic receipts at 
99l crores against 93l crores in our revised estimate, an impronment or 
about 6 crores. We anticipate aD increase of about 2 crores from minor· 
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alterations in rates and fares, and for the rest, the estimate assumes that 
the latter part of next year will show some improvement in traffic. To 
make up the balance of 73 la~hs required if we are to o~t~ an improve-
ment of 663 lakhs in the workmg results of the com?lerClal hnes, we have 
to .look to a further reduction in working expenses. Actually, however, 
the reduction needed amounts to 194 lakhs, for the allocation to the 
Depreciation Fund goes up automatically by 37 lakhs, and the fort~itous 
credit of 84 lakhs to revenue from that fund in the current year wIll not 
be repeated. This reduction of Rs. 194 lakhs will have to ~e achieved 
notwithstanding the fact that we hope to handle more traffic m the ccld 
weather of 1931-32 than we did this year, and notwithstanding the addi-
tional expenditure involved by the bringing into force of the hours of work 
-conventions, the additional mileage to be opened and the recent increases 
'in the wages of the lower-paid employees. The savings we anticipate fall 
:under three heads: 

(i) Rs. 30 lakhs by reduction of establishments and contingent 
charges coming under the head of Administration; 

(ii) Rs. 157 lakhs by measures to reduce the cost of repairing and 
maintaining track and buildings and their equipment; and 

(iii) Rs. 2 lakhs only under Operation, where we have to provide 
25 lakhs more for fuel. We are also expecting a larger pay-
ment by Rs. 5 lakhs from Cl)mpanies and Indian States whose 
lines we work for them. 

10. The figures I have given can again be presented in another form. 
We expect a surplus on the commercial lines of about 35t Cloores, which 

· exceeds by 3t crores the interest debitable to the railways. Of the ]att~r 
sum about 2 Cl'Ores are required to meet the loss on the strategic railways, 

. and t.here is a balance of It crores left towards the contribution. We have 
therefore to draw upon the reserves +'0 the extent of 4 crores in order to 
pay the contribution. If this estimate proves to be correct, the railways 
will he perfectly solvent, but will be unable to earn more than a small part 

· of what they are·exp.ected to contribute in relief of the general tax-payer. 
11. At this point it may be natural to enquire whether there is a 

reasonable prospect of attaining these results. So far as the reduction 
in expenditure is concerned, I am confident that, with the good will of 
all concerned and the strenuous efforts to effect economy which I know 
are being made on all railways, we should be able to reduce our expendi-
ture to the extent contemplated. On the revenue side, the issue is of 
course much more uncertain. At the best of times the forecast of the 
earnings of the coming year is largely guess work, and under the abnormal 
conditione; existing today the difficulty of making an estimate is very greatly 

· increased. Almost everything of course depends upon whether the lat.ter 
part of the coming year may see some lightening of the trade depression. 
Railway traffic figures are alway!; a most sensitive barometer of the 
fluctuations· in trade and the effect on railway revenues of any increased 
niovjlment of goods and passengers would be immediate. It was only 
after a most careful consideration that I accepted the budget estimate of 
next year'·s earnings, but I think that, without being unduly optimistic, 
we mllY reasonably hope that next. year's figures will show some improve-
ment on the results of th~ current year. There is, howeve~. one essential, 

-condition to be satisfied if pur hopes .are to be. fulfilled. The restoration . ~ . 
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'of peace in the country and the abandonment of methods of agitation 
which directly hamper and reduce trade are indiSltJensable, if any real 
.improvement is to take place. Granted these conditions, I have no,doubt 
that some impro;vement may be looked for, since the effect of the civil 
disobedience movement has been to restrict temporarily the demand for 

·a number of commodities and at the same time to create an accumulated 
,demand which will claim satisfaction as soon f\~ the barriers in the trade 
,channels are removed. 

12. The financial situation of the railways being such as I have 
attempted to describe, it is of course obvious that the most urgent duty of 

. all concerned in their administration is to promote economy and bring about 
a reduction in working costa. To Ii limited extent savings occur auto-

. matically, because if fewer trains are run, less coal is burnt and a reduc-
.tion in the operating staff becomes possible. Much more than this, how-
. ever, is needed, and for some time past the Railway Boord have been 
.actively engaged in impressing on the Agents the necessity of reducing 
,expenditure to the utmost extent possible. On page 9 of the Railway 
Board's Memorandum Honourable Members will find an indication of the 
,directions in which it is hoped that costs can be brought down, as for 
·example, the reduction of redundant establishments, the restriction of 
·contingent charges to what is absolutely necessary and the cutting down 
'of the standard of repairs and maintenance to the utmost extent possible, 
subject always to the proviso that, where safety is in question, no risks 
~an be taken and the track and rolling stock must be maintained to the 
-extent necessary to protect the public. We feel that at this juncture our 
primary duty is to stop ~p the hundreds of loopholes through which money 
is apt to leak away in times of prosperity, and we hope that the reduction 
'in expenditure will come not from half a dozen large items, but from an 
'immeuse accumulation of small items, the aggregate of which may be 
very substantial. This is an aspect of the case to. which I specially desire 

"to invite the attention of the House. I do not know whether Honourable 
'Members share the difficulty I sometimes feel, when r read official reports 
"and announcements, in translating ink) concrete terms the somewhat 
abstract phrases in which we are apt to deliver ourselves. Perhaps I can 

"best, explain what we are aiming at by giving two illustrations, not from 
the Railway Department at all, but from what came under my personal 
·Observation nearly a quarter of a century ago, when I had a good deal to 
-do with the Tel~aph Department. I hope my Honourable colleague Sir 
·Joseph Bhore will pardon me for trespassing upon his province, but as the 
'incidents took place so long ago I do not think I shall be in danger of 
:hurting anyone's feelings. 

13. About the year 1907, in order to improve the efficiency of the 
"Telegraph Department, Mr. Newlands, a traffic expert from the British 
Post Office was invited to come to India, where he remained for more 
than a year, and as I can testify, did an extraordinary amount of valuable 
work in quickening up the whole telegraphic system. I was then Under 
Secretary in the Commerce and Industries Department, and was constantly 
in touch with what was going on. One of the matters which occnpied 
"Mr. Newlands' mind was the possibility c.f reducing the nnmber of letters 
which had to be signalled with every message as an official preamble. 
He spoke to me on the matter several times, and I gathered that what he 
hoped to do was to reduce the number of Jetters so signalled from 7 to 5. 
1 ventured to suggest to him that this seemed a very small detail, but his 
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immediate reply was that, though the operation might be very small, if it 
had to be repeated twenty million times a year, the total was not small 
either in time or in money. I have not the least doubt that there is. a great;-
field for economy of this kind in the railways. If a steady and constant 
effort is maintained to reduce to a minimum the operations which have to-· 
be done by hundreds or thousands of people every day throughout the 
year, much money can be saved. 

14. The second incident was this. In those days in the Central Tele-
graph Office in Calcutta the booking counters were on the ground floor and 
the operating room on an upper floor, and the messages after-
they had been booked were sent upstairs by means of a pneumatic-
tube. At the foot of the tube there was a clerk with a register 
in which he entered the serial number of the telegram, the-
number given to it by the booking clerk, the da.te and hour of 
despatch, the name of the sender, the name of the addressee, the number 
of words in the telegram, the amount charged and some five or six other-
particulars. At the top of the tube in the operating room was a ~ec(md 
clerk with an identical register in which he entered the same particulars-
over again. Mr. Newlands was inspecting the Calcutta Office and notieed 
what was going on. After reflecting for a moment or two he said, "I should 
like to ask a question. Why do you not cut the tube half'''I':ay up and have-
a third clerk with a register there? Then you will have three registers: 
instead of two". Here the point· was that the duplication of the registers 
was totally unnecessary, and in the Madras Office at that time exactly the-
same thing was going on, only there it was still more absurd, because the· 
telegrams were passed from the booking counter to the operating ronm 
through a hutch in the wall, and the two clerks with their registers were-
within three feet of each othl'T 

15. This duplication of registers and other parts of the official procedure-
iR a danger against which it is constantly necessary to guard and I shall' 
be very much surprised if the enquiries which are now proceeding do not 
disclose many opportunit.ies for reducing work. In order to let the House 
see that the Railway Board are fully conscious of this danger and are-
determined to do all in their power to avert it, I think the House will be 
interested to know that Mr. Parsonil and Mr. Hayman recently personally 
examined the system in force in the Office of the Divisional Superintendent 
at Delhi, and found it possible t·o effect R rerluction in the establishment 
by eliminating exactly this sort of duplication. The results of their enquiries-
will be communicated to the Offices of all Divisional Superintendents, and 
the improvement effected will therefore not be for one office only but for-
a .large number. Instructions have also been issued to Agents that, as 
soon as in any branch it has been found possible to effect an economy by 
reducing work, the result is to be communicated to all other Railwav Admi. 
nistrations throughout the country. In this way it should be possible to-
multiply the effect of any sRving. 

16. I have laid stress on these examples, trivial though they may seem, 
bE'cause I believe that this method of securing economy is" of first claps 
importance and that our first and most urgent duty is to stop the leaks-
in the ship which endanger her safety, and for the next few months r 
should like to see the energies of the whole staff of the railways from the 
A~CDt8 downwards concentrated on this vitally important task. It is 
jndeed ODI3 of the advantages of a period of depression that the necessity 
for economy is imperiously enforced upon all concerned, and they have to. 
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set their wits to work to cut their coat according to their cloth, The-
me'thod we are adopting to bring home to railway officers the position whiCh 
has to be faced is that of ratiomng. The Railway Board do not propose 
to distribute to Agents the full sums provided in the Budget, but some-
thincr less, and no furthel' allotment will be made until conclusive reasons· 
have"" been given. Agents will treat their heads of departments and the 
heads of departments their subordinates in exactly the same way. n 
should be possible, I believe, to effect in the course of a few months very 
subst.antial savings indeed. 

17. At this point, Honourable Members may ask "Will these efforts at. 
economy bring nbout the desired result in restoring solvency to the re.il-
wlIoys, and iII ally case, assuming that they did not or aasuming that there 
was a further decline in earnings, would you leave the matter there? By 
March 1982 the Reserve Fund will have been reduced to negligible propor-
tions and the railways will- be operating on a very narrow margin. In these 
circumstances are not more drastic remedies called for?" These are most 
pertinent qlles~io~s, and I will endeavour to reply to ~em as far as I can~ 
My fir:;t answer is that in the contingency contemplated, it ~ight well be 
necessary to carry the economy campaign a step further. It might be-
advisable, for example, to examine the possibility of more drastic and far-
reaching economies than any we have yet contemplated, but any Com. 
mittee appointed for this purpose would have to consist mamly I not neces-
sarily entirely of experts, because when we are dealing with a Department 
which is largely technical, it is only those who understand the whole posi-
tion and appreciate exactly what has te be done and why it has to be done,. 
who can deal with the question efficiently and -expeditiously. 

18; What hal! been said in the last paragraph brings me to a. crucial' 
point. When in the case of a commercial Department like the raiiways 
ths:."eis a wide gulf between earnings and expenditure, three questions 
naturally suggest themselves. Is it possible in the altered circumstances. 
to rest,we solve~cy by a reduction in the scale of wages and salaries or by 
an ll!C'rease in rates and fares or by a reduction in the taxation iInposed 
on tbe Qndertaking? The. last point may_ be briefly dismissed for the 
m9rnen-b .. Undoubtedly, if the fall in the general level of world prices 
proves to be permanent, the question whether the railways can continue to 
contribu~e_toWJlrds general revenues on the scale on which they have been 
contributing for the last seven or eight years wiU have to be reviewed as" 
well a8 a great _many _ other questions, but it does not iInmediately arise 
in connection with this. Budget. The other two points are of greater im9 
portance and require som~what fuller examination. 

- 19. The question of the possibility of a reduction in the scale of wages 
and salaries on the railwa.ys has already been mooted in more than ODEt 
quartli.r, and it is necessary to state clearly the view which Govel'Dlilent 
take. Hitherto the complaint has been that the scale (If wages, so far at 
any ratl! as the lowest class of railway employ~s &l'e conoemed, was in-
adequate and that measures -were necessary to bring about an improvement. 
Twa years ago' in introducing the llai1way Budget, I stated that Govem. 
ment- would approach the queliltion with a' desire to ascertain what wu 
tha m\.~t that could be done for the lower paid employ tis without injustice 
to. ·other interests which Government were equally bound to aafeguaid. 
In pUlBIlBnce of that statement, an immense amOunt of work has heen 
devoted during the last two years to reviewing the scales of wages in force-

R 
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on almost all the State-owned railways in India, and in preparing schemes 
in order to ameliorate conditions. The ultimate cost of the schemes for the 
revision of wages already sanctioned is aLout RH. 32 lakhs per annum. and 
the bulk of the railway servantR covered by these schemes draw pay not 
exce9di'lg Rs. 30 per mensem. The first point I want to make here is 
this. In so far as we are dealing with thi!! class of establishment, 
that is, the people who draw not more than Rs. 30 a month, and 
having regard to all that has passed in the last· two or three years, I 
think that this House should be slow in arriving at the conclusion that 
an~ reduction in wages and salaries is feasible. Unquestionably these low 
pald servants of the railways must have gained substantially by the fall 
in prices, but before any question can arise as to a reduction in the 
scales of pay recently fixed, i~ should be shown that the new level of 
priees is likely to be permanent, and that having regard to all the consi-
derations involved, the existing scales are excessive. 

20. The second point I wish to make is this. I have endeavoured to 
ascertain the cost of the various classes of railway establishment, and 
while I must warn the House that the figures are only approximate so far 
as the subordinate establishments are concerned, certain facts emerge 
clearly. If we exclude the large alass of. railway servants who draw less 
than Rs. 30 a month, the cost of the remaining establishments is about 
25 crores a year so that a' ten per cent. cut in wages and salaries 
would mean a saving of 2i crores. Out of the total, the salaries of 
gazetted officers amount to only 2 crores a year and a ten per aent. 
cut would give us only Rs. 20 lakhs. I have not been able to ascertain 
with accuracy the cost of the upper subordinate establishment, that is, of 
subordinates drawing Rs. 250 a month and over or on scales of pay rising 
to Rs. 250 a month and over, but probably Rs. 7 crores a year is an out-
side figure and the amount may actually be .Q. good deal less. A ten per 
cent. aut in salaries appliaable only to the gazetted and upper subordinate 
establishments would yield therefore a sum substantially less than Rs. 1 
crore a year. It will be obvious from these figures that if a really sub-
stantial saving in expenditure is to be effected, the reduction will have 
to go right down the scale excluding only the lowest paid establishments 
of all who seldom draw more than Rs. 30 a month. It may be that this 
question will have to be faced and a redection effected in order that the 
railways .may become fully solvent and able to contribute ro the extent 
the Legislature may consider proper to the general expenses of Govern-
ment. But I think it is clear that when we are dealing with large bodies 
of Government servants on comparatively low rates of pay-and it must 
be remembe.red that the average wage of all the railway servants in India 
does not exceed Rs. 45 a month-it would be unfair to single out this 
Department alon~ for special treatment, and that if a reduction is finaUy 
found to be necessary, it should be gen~ral' and ap'plicable to all Depart-
ments of Govemment. 

21. I turn now to the question of rates and fares. The question whether 
a deficit in ~he Railway B1l:d~et coul~ be rectified by Q. general increase 
in rates and fares has been fully <?onsidered, and a number of minor 
alt~rati?~B-a~ .of ~he~ I th~nk within the powers of the Agents-have 
already been mBde and will be brought into force. . As I have said in an 
earlier PBBSBJre in my speech, we hope to get abouti RI!. 2 crores in the 
.commg !ear'fro~' th~se in~ease.s, ~ut our examination !>f ~he queetion haa . . . . . . 
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made it evident that so long as the acute stage of the wo~ld trade. depres-
-sion persists, it is exceedingly doubtful whether a generalmcrease m rates 
and fares would in fact lead to an increase in earnings. Perhaps I can 
best illustrate this from a consideration of the passenger fares. 

22. I find that during the last three years the third class passenger 
-fares amount to very nearly 88 per cent. of the gross earnings from 
passenger traffic and in the three upper classes to little more than -12 per 
.cent. I find further that between 1927-28 and 1929-30 the earnings from 
passengers carried in the three upper classes fell by from 6 to 8 per cent., 
y;hereas the earnings from the third class passengers fell by only one per 
-cent. The inference to be drawn is obvious, namely, that as prosperity 
conditions began to pass away and the impending trade depression grew 
nearer, there was an immediate tendency for passengers to travel a class 
lower tha.n they had hitherto been accustomed to do. That is to say, some 
()£ the first class passengers travelled second class, some of the second class 
pllssengers in intermediate class and some of the intermediate class passen-
gers in the third class. If therefore the Government of India were now to in-
crease the fares of the three upper classes, I am afraid the only result would 
be to accentuate the tendencies which had disclosed themselves even in 
1929-30, and which, from all I can hear, have been even more prominent 
~uring the current year, with the result that the fares indeed might be 
higher but the earnings much the same, if not lower. It follows that, 
if it were considered necessary to increase passenger fares, the increase 
would have to be general and applicable to the third class passengers. I 
do not say that it may not become necessary to face a general increase in 
t,hird class fares, but before any decision is reached, two questions would 
require very close examination, namely, the limit imposed by the com-
petition of the motor buses and the effect that the increase in faros might 
have on the total number of passengers travelling. What the railways 
ilre suffering from at present is a reduction in the total number of passen-
gers, and it is very far from certain whether, until things begin to improve, 
railway receipts can in fact be increased appreciably by raising t~ird class 
fares. 

23. What I have said applies also to any general increases in the freight 
on goods .. Here the considerations to be borne in mind are more compli-
cated, but substantially the position is not very different. At a time when 
the purchasing power of the cultivator is narrowly restricted, even sma.lJ 
increases in rates might have adverse effects on traffic and the gain to 
railway revenues. from the increase might prove to be oiUusory. Our present 
-conclusion is that while we shall be ready to make such increases· in rates 
and fares as may prove to be practically feasible and likely to increase our 

oElarnings, it is not in this direction we can look at the moment for the 
means of bridging the gulf between the railway earnings and railway expen-
<iiture of all kinds. 

24. It is not only from the point of view of obtaining a larger revenue 
that railway freight rates have come under review during the last few 
months. The general fall in worM prices of agricultqraJ produce has- had 
Ii most serious effect on the position of the cultivatmg cla9ses in India, and 
notwithstanding the very grave position of the railway finances we .have. 
had to consider whether it was possible to reduce the railway freight Oil 
-agricultural products. The -products which have been specially .examined. 
-are ·rice, wheat, oilseeds and cotton._ .and of thes~ the :qi-st two- may .be 
dismis8edbriefiy. About three months ago a . reduction, . of. nearly one~third 

.2 



I,EGISLATIVE ASSEMBLY • [17TH FEB. 193L 

. 1~ g~g~ Rainy:] . 
was .. pJ.ade .~ the railway freight on wheat to KaIachi and as this route is.. 
t.b,e cheapest route from the Punjab Canal Colonies to Bombay, the reduc-
tion affect~d· 1;hat centre also. Recently by arrangement with the Punjab-
Government a similar reduction has been made III the freight on wheat to· 
Calcutta.: Meanwhile, however, there has been a change in th~ relative 
level I?f prices, Indian wheat in the Punjab now stands at a price well 
ab~ve exporh parity, and so long as this condition of affairs exists, no reduc-
t'iori ofrnil"·uy freights which is practically feasible can lead to the export 
<:if wheat from India. As for rice, this is mainly a Burma problem, and 
the report which was called for from the Agent of the Burma Railways is.. 
now ul!der examination . 
. . . 25. 'So far as oilseeds are concerned, the case stands thus. The 

ground-nut crop which is grown mainly in the South of India is moving 
freely to the ports at the existing level of freights, and I ~ay point out that 
C?n the Madras and Southern Mahratta and South Indian Railways the 
Q1.8~m~ lead to the ports does not exceed 350 miles, so that the railway 
freight is not likely to prove so burdensome as it may do when agricultural 
produce has to be brought to a port from t, distance of 600 to 900 miles in 
Northern India. As to the other classes of oilseeds, the position appear&. 
to be this, that the Iudian price in several cases it; well above export parity 
and that a reduction in railway freight would make no difference. No· 
more traffic would be moved and the prire recei v~d by the cultivator ,,;ould. 
not be higher., It is very significant; I think, thr..t no application has been, 
received from the trade for a reduction in the railway freight on oilseeds, 
and all the information we have been able to obtain from those engaged: 
in the export trade points. to the conclusion that a reduction in raIlway 
freight at the· present. juncture would he . ineffective. The position· ean 
perhaps be best illustrated· by taking the caSe of cotton seed. Some three 
months ago the Agents of the two great railways leading into Bombay drew 
attention. to the fact that cotton seed wouH not move at the level of freights 
then existing, and obtain8d the approval of the Railway B0ard to a subs-
tantial reduction in freight. For a few weeks this measure proved success-
fu1 Ilnd the traffic incr!'lased, but remmtly there has been a further fall in 
world prices and the traffic has dropped back to its~ former level. So 
far ~s oilseeds are concerned, the Government of India have come definitely 
b the conclusion that at the moment there is nothing to be done, but 
that ~he position requires to be kept under constant .observation, because 
the level of prices might so change thllt a reduction in freight would be· 
be~eficialboth to the cultivator and to the railways. 

26. The desirability of a r.eduction in freight has been more insistently 
pressed in tne case of cotton than perhaps in the case of any other agrt-
cultural commodity, and the Government of India have given the questiqn 
their most anxious consideration. The financial circumstances of the 
railways are such that so . long as the cotton crop is moving freely at 
existing rates, they felt that a freight reduction could not be faced. In 
addition, they felt strongly that if a recluction was to be made at ~ll, it 
should. be made at the time when it was likely to prove of direct benefit 
to the cultivator, and also that before any final decision was taken, it· 
was desirable to see how the traffic, earnings were likely to shape in the 
ooming seaSQn. The position will therefore be reviewed fn aboutsix~ 
Ip.on,ths'. titi,le, a,nd ~a~whne deveIC?'Pm.eJ;l.ts Win be closely wa.tched .. But 
I. should like . to.· . Jnake it l>l~in. thli.t this. cie~ision of Governmentidoefi 
nOt imply any lack 01 consideration for the interests of tne cultivator;. 

~ ~ 
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<or any failure to appreciate the broader aspects' of _the case _ which tlJ.e 
railways, even when considered as a strictly commercial concern, ouglit 
.to keep in view. A permanent reduction in the area under cotton in 
India, while undoubtedly injurious to the ryot, would affect the railways 
prejudicially in two waYSj first because the cotton traffic itself would 
,diminish, and second because food crops would probably be grown in the 
.areas taken out of cotton With a consequent reduction in the railway traffic 
in food grains transported to these areas. This is an aspect of the case 
which will constantly be borne in mind. The Government of India are 
"satisfi~d, however, that no reduction in cotton - freight which could be 
made now would be likely to be of direct benefit to the cultivator. 

27. What has been said in the foregoing paragraphs on the subject of 
'rates and fares leads me to revert to a point whieh was only lightly touched 
on at an earlier stage. It will be that our railway services, like other 
branches of Government, may have to adjust themselves permanently to 

.& lower level of prices. _ In that case, sooner OJ' later the question will 
have to be faced how t.he adjustment is to be made. The three factors 
which will mainly affect the decision will, I think, be (1) the extreme 
importance to the national life of cheap transport, and in particular low 
rates for agricultural produce, (2) the desirability of satisfying the equitable 
claims of the great body of railway servants in India, ilond (3) the scale 

-of contribution which, under the altered conditions, the railways can 
fairly be Rsked to make in aid of the general tax-payer. It is clear that 
.each of these considerations will have t.o be ~alan~d against the other 
two, and an attempt made to do justice to each of them. To attempt to 
.deal with anyone of them in isolation from the others could not lead 
to a satisfaction solution of our present diffi.cultit3s. 

28. It has been necessary, .Mr. President, to deal at cOB.siderable 
length with the anxious problems of mil way finance which emerge from 
the present trade depression, and the other aspects of railway administra-
-tion, on which in introducing earlier Budgets I have dwelt at some length, 
-can only be -referred to briefly. There are three directions in which the 
'ability of the railways to earry out desirable reforms and improvements 
has been sadly curtailed by the slump in trade snd the reduction in railway 
earnings. . One of them is the capital programme. Here all that can be 
said is that the programme has been cut to the bone and that nothing 

which is not absolutely essential has survived. We are unable to com-
mebce any new construction whatever, and can only carry on the works al-
ready in progress to completion. Of these the most important are the 
Sagaing bridge in Burma and the Raipur!Vizian~m Railway intended to 
-open up it new outlet to the sea 'at Vizagapatam to a large area of the Cen-
tral Provinces. Of the open line works now in progress or about to be under-
taken, the most important are the doubling of the East Indian Railway 
from Cawnpore to Agra and the reconstruction of the Narbadda bridge 
which we -have been compelled to undertake by considera.tions of se.fety. 
It is needless to say that this retardation of development work is a great 
.disappointment, but conditions being what they are, there is no altemative. 

29. The second direction in which desirable expenditure has had to be 
Ip.K. 

curtailed is the provision of grea.ter amenities in 811 sorts of 
ways for third cla.ss passengers. At a. time when all expenditure 

has -to be severely restricted, it is impossible for the railwa.ys to pro~de 
services on the same scale 8S they are in 8 position to supply when times 
lIre prosperous, or to spend large sums in raising the standard of comfort. 
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We can but hope that our present t.roubles are transitory, and that before 
long it will be possible to push on with the programme of improvements-
O'n which we were already engaged. 

30. Finally, falling revenues mean slower progress in all the schemes-
which we hoped to undertake for the benefit of the railway staff and 
particularly for the lowest paid employes. This is inevitable, however 
regrettable, but while I am on this point I cannot close without paying 8 
tribute to the indefatigable energy which during the last two years Mr. 
Hayman, the Staff Member of the Railway Board, has devoted to every 
question connected with the welfare of the staff and to the solution of a 
number of difficult staff problems which have arisen since the war and 
which could not be properly tackled until the headquarters organisation in 
the Railway Board was properly organised for the purpose. It is out O'f the 
question for me within any reasonable limit of time to describe in detail 
all that has been done, and indeed the bare enwnerat.iO'n of the various-
subjects which have come under examination might prolong my speech by 
twenty minutes or more. I can only refer here gpecially to the schemes 
which have been prepared and brought into force on most of the railways 
in India for improving the pay of the lowest paid employes, and the steps-
which have been taken to give effect to our obligations under the Geneva 
Bnd Washington conventions regarding the hours of work of railway em-
ployes. Both these matters are now far advanced and Mr. Hayman and 
I shall be ready during the budget discussions to give any additional infor-
mation which Honourable Members may desire. Possibly also we may be 
able to circulate a memorandum so as to ~et Honourable Members 
see that the numerous questions connected with the staff, to which atten-
tion is annually drawn in the discussion of the Railwav Budget, have not 
beell neglected or put on one side. • 

HI. There are, however, two matters to which particular attention h&IJ 
been given, about which I should like to say a little more. One is the re-
presentation of Muslims in the railway service. Special enquiries have 
been made in three of the principal railways, and the Government of 
Indifi have come to the conclusion that adequate steps have not yet been 
taken to give effect to the policy of Government and that further measures 
are necessary and must be introduced at a very early date. A memoran-
dum on this point will be circulated. The other point to which I wish to-
refer is the question of Indianisation. I should like to bring to the notice 
of the House the fact that the percentage of officers of Indian domicile 
recruited for the State-managed tlilways during 1929-30 was 70·7 per cent. 
and when promotions from the Local Engineering and Traffic Service bre 
taken into account, the percentage rises to over 75. I think this result 
IS satisfactory. The position we have now reached 1s that except in the 
'l'ransportation (Power) and Mechanical Engineering Departments, there is 
at present no difficulty in obtaining Indian recruits with the requisite quali-
fications. For these two branches special efforts have been made to obtain 
Indian recruits during the period before the scheme of apprenticeship insti-
tuted in 1926 comes to fruition. During the Iast two years applications 
from Indians have been invited both in India and in the United Kingdom 
to fill vacancies in these branches in the hape that Indian candidates might 
be forthcoming in the open market, who would be likely to develop into. 
efficient officers. The qualifying standard was lowered and the age limit 
relaxed and in this way seven recruits were obtained last year, and we 
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hope to obtain five this year. In so"!,e cases candidat?s who w~re not 
fully qualified were engaged on :probation for one year III _the belief ~hat 
with further experience and traimng they would come up to the reqwred 
standard. I have thought it worth while to mention this in order to make 

.. it plain that no effort has been lacking to carry out the declared policy of 
Government. 

32. Mr. President, I fear I have addressed this House at somewhat 
excessive length and I must thank Honourable Members for the indulgence 
with which they have heard me. My only excuse is that today the finan-
cial circumstances of the railways are as anxious and difficult as they have 
been at any previous period, and it seemed. part of my task to convince the 
House, if I could, that all the difficult problems would receive full. and 
ample consideration. I' will not delay the House further, Mr. PreSldent, 
but recommend the budget proposals to their consideration. (Applause.) 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
the Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of 
the Clock, Mr. President in the Chair. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

(AMENDMENT OF SEOTION 144.) 

lIr. President: Order, order. The House will resume further consi-
deration of the following motion moved by Mr. Gaya Prasad Singh: 

"That the Bill further to ameI'd the Code of Criminal Procedure, 1898 (Amendment 
of Section 144) be referred to a Select Committee consisting of the Honourable Sir 
James Crerar, Sir Lancelot Graham, Mr. B. R. Puri, Sir Abdur Rahim, Sir Hari 
Singh Gour, Rai Sahib Harbilas Sarila, Maulvi Sayyid Murtuz& Sahib Bahadur, Mr. 
Arthur Moore and the Mover, and that the number of members whose presence shall 
be. necessary to oonstitute a meeting of the Committee sh"n be four." 

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Mu-
hammad.an Rural): Sir, today is the third day of the discussion on the 
motion of my Honourable friend, Mr. Gaya Prasad Singh; and after 
heRring the speeches that have been made on this motion for the lRSt two 
days,I have come to the conclusion thRt it would not be discreet on my 
part to help in hastening legislation in the direction proposed by my 
friend. Sir. the usual counle of taking legislation in hand in this Assem-
bly is that, after the motion for admission is dulv accepted, a motion is 
made for eliciting public opinion thereon; and uniess a very strong case 
is made out for making a deplllrlure from this usual practice and for 
leaving out the intermediate stages, it is not proper to depari therefrom. 
Now on reading the speeches of my Honourable friend, Mr. Gaya Prasad 
Singh, and those who have supported his motion, I am not at all satisfied 
that any case has been made out for a departure from the usual praci-ice. 
WhHe g~ving his reasons for proE.osing this amendment, my friend says-
these are his words: 

"But the extraordinary a.nd indiscrimina.te applications of the section that have 
uken place in recent years on such a large scalp. for' the purpose of suppressing 
political agitation. . . . II 
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That is to say, the only ground for which he wants to make the 

:amendment is the indis~rimina.te application of this section. Now while 
·quoting instances of this so-called indiscriminate application, he has given 
.an instance of a case which occurred in 1906. The other instance which 
he gave was of another case which took place in 1917. Well, if the in-
'stances of misuse and misapplication are so few and far between, then I 
·do not think this can be any ground for his hastening legislation and 
adopting an extraordinary course. (Applause.) As we know, Sir, section 
1« of the Criminal Procedure Code does not form part of any substantive 
law. but is a measure intended to meet emergellcies. Now if an emergent 
measure like this is surrounded by restrictions, then I think the very 
'object for which this measure is intend€d would be lost. (Hear, hear.) 
The main object, Sir, of this Legislature is the maintenance of law and 
order; and if it is found that law and order is in danger, then it is the 
first duty of the State to adopt any measure which may be considered 
suitable to restore p"eace and protect the lives and property of the people 
in the country. Section 144., when it was being amended in 1922 (An 
Honourable Member: "In 1923"), rather in 1923, an objection was railled 
in Select Committee that this section was vaguely. worded. Well. after 
giving their due consideration to the objecTion, the Select Committee 
eame to the conclusion that they could not change tlie language of the sec-
tion, but they added another clause (the last clause) t<> section 144, which 
gives power to any person who ~s' affected to make an applicati<>n to the 
Court, or the Court is also empowered, at its own discretion, to take 
eognizance and record evidence and to amend or rescind the order which 
it has passed. Now the purpose for which the amendment of my friend, 
Mr. Gaya Prasad Singh, has been tabled is the same, that the order 
'shotild not be passed without recording BOme reliable evidence. The law 
'8S it, stands gives ample powt'l' to the Court t<> record evidence, ;f the 
eontingency or the emergency is not so urgent that it, leaves no room for 
making any inquiry. If there is any room for making an inquiry, then-
und€'r the present section t.he Court has sufficient power to record evidence. 
So I think that the amendment which my friend wants to propose is not 
really 80 very urgent or so very necessary. 

My Honourable friend, Sir Abdur Rahim, who was himself a. Member 
of thE Executive Council of his Province, and had to deal with cases 
which came under section 144, could not in his speech tell us that this 
section waR so numerously abused as my friend, Mr. Gaya Prasad Singh, 
had stated. On the other hand, Sir Abdur Rahim himself admitted t.hat 
the wording of the amendm€'nt, as framed by Mr. Gaya Prasad Singh, 
iR not perfect Bnd is defective. He wnnted the section to be improved 
in Seled Committee. Now I would submit that we ourselves have been 
~ayiDg very great stress upon obtaining public opinion. We alwRYs oppose 
Government· and say that they ignore .pubIir. opinion (Hear, hear), but 
I am really surprised 10 find that my friend, Mr. Gays Prasad Singh, on 
this ·occasion wants himself to ignore public opinion and wants that t.his 
important measure should be placed on the Statute-book without consult-
ing public opinion. 

lIr. ear Bath Dutt. (Burdwan Division: Non-Muhammada.n Rural): 
He iR backed by public opinion. 
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Maulvi Muhammad Yakub: I think he does not want to elicit public 
-opinion and in effect lS ignoring public opinion. 

Mr. Amar Bath Dutt: He is backed by public opinion. 

Mauivi Jluba.mmad Yakub: Well, I do not know. This measure has 
been on the Statut.e-book for the last fifty years, and this Criminal Pro-
cedure Code in fact has been amended during t,hese fifty years two, three 
or fOlll" times. It was amended last in 1928, but public opinion has not 

.demanded that any amendment should be made in section 144 . 

. (Ironical laughter from Non-Offi:ciaI Benches.) Therefore it shows tha.t he 
is not backed by public opinion. So I say. that it is really surprising 
that my Honourable friend wants to ignore public opinion on this occasion, 
and I feel that a measure like this should not be placed on the Statute-

.book without- obtainmg public opinion. Now, Sir, it is a matter of 
common knowledge that respect for law and order and respect for authority 
has slackened since. the first non-eo-operation movement was started in 
1919-20, and during the last year this respect for law and order has been 
Ilhaken to its very roots; and at the present moment when we are on 
the threshold of reforms, when power is to be transferred to the people 
of the country, would it be wil'e and discreet on our part that we should 
weaken the hands of our own countrymen who may be in charge of 
maintaining law and order in the country? What is the idea of Swaraj 
among the masses, I ask you., Sir? The idea of the man in the street 
is, rightly or wrongly, that there will be 110 faw, that there will be no 
tax3s, and that nobody will be punished for committing any offences. That 
is the idea of Swaraj among the illiterate masses in India. In this 
atmosphere when responsible government is established in this country 
and we have got the reins of Government in our own hands, what would 
be the result? Of course our own people, our own Government will 
have to keep order; they will have to realise taxes and they will have to 
pU'1ish the offenders, with the result that there will be a storm in the 

o country. There will be demonstrations; there will be agitatlon, and there 
will be, at least for some time\ something like chaos and anarchy if we 
do not strengthen the hands of our Magistracy. Therefore I submit 
that it would be very indiscreet on our part il on this occasion we were 
to slacken the power of those who will be responsible for keeping order 
in the country,. 

Now, Silr, there' is one statement in the speech of my HonoUl'able 
friend, Mr. Gays Prasad Singh, which cannot be allowed to go un-

o challenged. He talks of peaceful picketing and peaceful processions. 
Well, Sir, whatever may be the opinion of my Honourable friend, I 
must tell him that picketing and processions have never been peaceful 
and could not be peaceful. That is my opinion as well as the opinion 
of hundreds and thousands of peaceful citizens of India. '\-Vell, Sir, 
violence is of two kinds, active violence and passive violence. I must 
say that active vidlence has also taken place iB picketing, bu~ mostly there 
has been passive violence. Of course if a. man persuadf:s me by giving 
speeches, if he Rtands on the public road and delivf'rs Ii public lecture 
and t.ells people not to purchase foreign cloth or not to take liquor, that 
is quite justified. That. would be peaceful picketing if it remained there, 
but as soon as you stand in my way and restrict my movements, as 
.soon as you do not let me go into a sh~p', then you are certainly l'om-
mitting violence. That is violent picketing, and it has been carried ·on 
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OVi'r the whole country. There is not only this passive violence, but I 
can quote hundreds of cases of active violence. We know what happened 
in Agra; the nose of a foreign cloth dealer was cut off. We know what 
is happening today in Benares. Jan Muhamma-d, a Mussalman merohant._ 
was shot down for selling foreign cloth . 

.An Honourable Member: The case has not yet been proved. 
Jlaulvi Muhammad Yakub: He has been shot, I do not say by whom. 

for selling foreign cloth, and the result is that feeling runs very high in:. 
Benares and a whole family of Mussalmans consisting of women Ilnd 
children were slaughtered and butchered. :must barbarously. while they 
were sleeping. This is the result of non-violent picketing. Mr. Gandhi! 
has asked Government to institute an inquiry into the conduct of the 
police. I am not holding a brief on behalf of the police. I daresay 
excesses may have been committed by thE: poJice., for a man is liable to 
commit mistakes especially on occasions when very filthy and provoking-
language is used. We all know that during these processions and 
picketing, very filthy and abusive language was used not only against the 
police but against respectable citizens who could not see eye to eye with-
the people who carried on the non-eo-operation movement. Is that, not 
violence? It may be worth while for Government, if they thinK proper. 
to institute an inquiry into the. conduct of the police, but at the same-
time I would appeal to Mr. Gandhi also to institute an inquiry into the· 
conduct of his own volunteers and his army of non-violence, and it 
would be well for the organisation as well as for the peaceful Government 
of our country if an inquiry were to be instituted to go into the conduct 
of these non-violent picketers. lApplause from the Government Benches). 
and an effort made to find out in what way they have behaved. So r 
submit. Sir. that this picketing and this movement has not been non-
violent from the very beginning up to the end. 

Great stress was IRid by my Honollrable friend, Mr. Misra, the (,ther 
day when he was talking on the Resolution of my friend Mr. Sadiq 
HaI;sn on the point that we want t,o stop people from taking Jiquor tmd 
for that We are pen&lised. That is not a fact. People are not penalised' 
for asking men not to drink. In fact every person has the liberty to 
start as many temp~rance Boeieties as he likes. Among Mussalmans 
it is purely against the Shariat of Islam to drink. As a matter of fact 
the holy Koran is very emphatic on the point that wine should not be taken, 
but even a MusSll'lman is not allowed to force anybody not to drink if-
he wants to do it, It would be against the Shariat of Islam to force a man, 
to stop him and to snatch away a bottle of drink. Bo the people are 
not penalised for asking men not to drink, but they are penalised for 
committing violence and for interfering with the freedom of action of-
peaceful citizens. Nobody has any right to circumscribe my liberty or 
to stop me from doing a thing which I want to do. For these rp,asons 
I cannot support the motion of ~ friend Mr. Gaya Prasad Singh. On the-
other hand I think it would be -more wise and more discreet to support 
the motion of mv friend Mr _ Anklesaria that thiR Bill should be cirouI ated-
for public opiniori: thereon. No caSe of ull'g-ency has been made out. When 
we are in possession of the opinions of learned judges. and lawyers and-
members of the flublic. I t.hink we will be in a better position t,o deal 
with a proposition like this. 
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1Ir. B. R. Puri (West Punjab: Non-Muhammadan): Sir, I rise to. 
support the motion, and I do so because I feel that an amendment of 
thiEl section il'l needed. Indeed it has been overdue. We have been t<>ld, 
and this has been more or less the uniform argument which has been 
advanced from the 'Dreasllrv Benches and an argument. which has been 
adopted by most of the Honourable Members who have spoken against 
this measure, that it is ,-, meaRure whIch by virtue d its age alone should 
not be disturbed. It has remained on the Statute-book for such a long 
time that it has assumed a sort of sanctity, which sanctit.y should not, 
be interfered with. Now, Sir, bad laws and bad measures have been 
known to have remained on the Statute-books for even longer perkds, 
and it will hardly be any qrgument thllt a measure Ilhould not be over-
hauled or looked into carefullv with a view to see whether it has out-
lived its necessity or whether' it is really consonant with the progresB of 
the society, merely on account of its age. A measure is not entitled to· 
be retained for ever or indefinitely. The laws have to be retained or 
repealed on their own intrinsic merits and not on the 8core of their age. 
'j'hat is so far as the universal argument which has been advanced on 
behalf of thE: Government, is concerned. Now, Sir, the rest of the 
argument so far as the Treasury Benches are concerned has been more 
or less diffused and that, I venture to submit. has been so becaui'e no 
endeavour has been made to discover the real underlying principle of 
this Bill. If I may venture to call your attention to this aspect, I would 
like to point out that in order to appreciate the real point and the merit 
of the measU!re which has been put forward by my friend, Mr. Gaya 
Prassad Sin~h, nne has to go a little deeper into the matter and find out what 
is the nature and character of this law. Now, Sir, in essence, all orders 
which are passed by the Magistracy under section 144--in essence-all 
such orders are bad in law. Even though they conform to the wording 
of section 144, I maintain that those orders are, in essence, not good and 
I give my. reasons in support of that contention. It is one of the most 
elementary principles of law that people's rights and liberties must be 
prot.ected. My learned friend, Maulvi Muhammad Yakub, is entirely 
wrong when he says that the object of laws is "to protect law and order" 
as he put it. That is certainly not the case, and I am surprised tv hear 
this dictum from the mouth of a 1awyer. The object of all laws, the 
object. of all legislature, is to protect the life. and the liberties and the 
rights of the people. We owe allegiance to Government. We contribute 
fund!; ..... 

:Mr. Arthur Moore (Bengal: European): What is the difference? 

Mr. B. R. PUrl: I will tell vou in a minute if vou will have the 
patience. Laws are not made· for their cwn protection. Mv le,\med 
friend's dictum was that the laws are made in order to protect law and 
order. I venture to submit that, that is a meanillfless phrase. The laws-
9re meant to protect the rights and liberties of people. 

)[aulvi Muhammad Yakub: How can you protect them unless you res-
r.cct the laws? 

IIr. B: R. Puri: Now, Sir, the law is, every man can go wherever he 
likes as long as he does not offend against the' penal laws, as long as he· 
does not commi£trespass. As long as I do not come within the four 
Mrners of sections 500 and 124A, I have full liberty to say what I like. 
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I have got the liberty of speech and the liberty of movement subject to 
the above qualifications. Here does section 144 come in. It says that 
although the rights and liberties of the people shall be protected general-
ly, there may arise occasions when the executive are more or less help-
less; when the executive, instead of upholding and maintaining the per-
sonal rights and liberties of individuals, have, in deference to the larger 
interests for the welfare of the mult.itude, and in order to tide over 
a certain crisis, to deny such rights temporarily and in urgent cases only. 
II' other words, this particular provision of law is to legalise illegalities. 
What ordinarily would be an illegal act, namely, to deny me my liberty, 
secured by the ordinary civil law, by the municipal law, would be legal 
under certain circumstances under section 144. That section says that 
we must recognise occasions when it becomes necessary for the authorities, 
for a temporary period to deny the ordinary rights, until the crisis is over. 
But such urgency and its duration must be strictly limited and must be 

-strictly defined. After all, a law which in its, very nature is extraordinary, 
fi law which in its very nature is such that it must be availed of and 
utilised only under extraordinary circumstances and in exceptional cases, 
is not a law which can be used as a matter of routine, because you cannot 
play about with people's rights every day. Unless a special occasion 
arises, unless a proper case is established, you have fot no right to play 
with people's rights and liberties. . That is one reason why, I regard sec-
tion 144 as an extraordinary and exceptional law. I have had occasion to 
go very carefully through the printed record of the speech of the Honour-
able the Home Member, and I find that he has fallen into an error at the 
very start of his speech when he says that it is not an exceptional .md tin 
-extraordinary measure. Let me, for his information, point out that it is no-
thing else but that. It is an extraordinary measure; ;it is an exceptional 
measure; it is a measure which has to be broueht inw action only under 

-exceptional cj,reumstances and not as an ordinary routine. The ques-
tion is-and I do not wish to conceal the fact--that we want to secure 
a better recognition of the rights of the people so far as the public meet-
jngs and the right of speech-making is concerned. That is the real ob-

1ect of this particular measure. 

Now, Sir, if you look into the main prOVlSlons of this measure, you 
will find that it seeks to bring about improvement and amendment 
in the existing law. in ~wo or three different ways. In the..first place, 
this measure seeks to introduce· a particular ·clause under which the Magis-
trate, before he proceeds to take any action under section 144, must re-

-cord some kind of evidence. You win see that any fixed quantity of 
pvidence is not prescribed. The Magistrate is not called upon unneces-
sarily to prolong the proceedings by entering into a very elaborate in-
-quiry. What the measure really wants is that there should be at least some 
'Eort of judicial material upon which the order could be based, so that here-
after the Higher Courts, be they ,the court of revision or the court of appeal, 
may be in a position to appreciate whether the order was based oil pro-
per material or not. The present law merely says that there should be a 
writ~n order giving tne material' facts of the case. I submit that in 
practice this will make no appreeiable difference., because even now, if 
you look carefully into the measure, you will find that it does demand of 

-a Magistrate that there should be some kind or an inquiry before he iSflues 
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an order under this section; and on that point I wili ask you kindly to 
bear with me for one minute in order to appreciate that what is demanded 
in the new Bill is after all what already exists in the spirit of the measure 
as it now stands. 

It was ruled in 38 Calcutta that, before proceedings under this section" 
could be taken, the Magistrate should hold an inquiry and record the 
urgency of the matter. In another authority it was ruled that an 
erder under this section must be based" on proper -evidence. In another 
ruling it was laid down that the order must Qontain a statement of material 
f'lcts. Under this section something more is necessary to be stated in 
the order than a mere recital of the fact that in the opinion of the Magis-
trate there was sufficient ground for proceeding under this section. If 
that is the law, if that is how -it has been jntel'preted by the different 
High Courts, the-n why should you feel nervous of this amendment which 
seeks t·o introduce in it by word8 what already exists in the spirit of the 
provision? After all we nre' not asking for something radically different, 
which does not exist already or does not properly fall within" the legiti-
mate scope of the existing lllw. Therefore, so fllr as the demand with 
regard to the recording of evidence is concerned, we are not asking some-
thing very drastic or something unheard of. Weare asking w!tat the 
High Courts already say and have declared is within the legitimate scope 
and interpretation of the existing provision. 

Now, proceeding" further, so far as the provision of appeal is concerned, 
here again I say that I do not see any justification for any oppm;ition 
on the part of the Government to an improvement in this direction. 
After all it is a discretionary measure. After all it is. a qua8i-executive 
measure, and the Magistrates, as has been admitted a,nd cOIll,leded by 
mOl'e than one Honourable Member speaking on behalf of the Gqvern-
ment, are not only apt to go astray, but they have conceded that there 
have been many cases and instances where the Magistrate's decision with 
regard to whether section 144 should or should not be applied. has been 
el1rOneous. 'rherefore my submission is that the provision of an appeal 
will provide a wholesome check upon the propensities and UP')D the 
eccentricities of the Magistracy. After all so far as the main point and 
the main' argument of t;he Government was concerned, namely, that any 
protracted inquiry would frustrate the very object of an em~rgent pro-
viRion of this kind, that wou1d not apply so far as providing of an appeal 
is concerned, because tha.t stage is over; the subsequent consideration 
of a point, namely, whether a particular case has been properly hundled 
or not and whether discretion has been properly exercised 0.1'" not. can 
well be mooted and diRcussed in a C<'lurt of appeal. Why should ,Govern-
ment be nervous of providing an appeal with regard to a measure of this 
hlnd? -

The third point is with regllJ'd to the duration of an order, and I think 
there again the learned Mover has made but a modest demand. He 
says, if you B:re allowed under the law to pass an ex parte order, the 
duration and life of that e:t: parte order shou1d not go beyond 48 hours. 
I will ask you, Sir, to imagine in a particular village where 8 certain 
class of "people who happen to be in I!o minority assert their right 'to" 
maw water out of a pSirlicular well, and the majority of people (l()ntest 
their right, would you allow a whole family to die of thirst for 8 period 
of two months? You may be justified under the provisions of sectiob 144-
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in saying that although it is the l'ight of the minority to draw water 
from that well~ since it is likely to lead to riots or other serious conse-
quences the Magistrate should step in and say "1 order these ~our or five 
or six persons not to draw water from that well." You are temporarily 
denying what is obviously their right, in order to avoid flome bloodshed 
or riot ..... 

The Honourable Sir .Tames orerar (Home Member): Is the Honourable 
Member aware of any case of that character in his experience in which 
an order has been made to that effect? 

1Ir. B. B.. Pari: I will give you very similar cases, from which you 
will be able to see whether the proposal in the Bill is justified or not. 
For instance, take the case of a musical procession in front of It mosque 
by 1\ community which is in the minority. The Muhammadan popula-
tion would object to that. 1 say that it would be a legitimate use of 
section 144 if the Magistrate were 00 say that, in order to avoid any 
kind of riot, the procession should be stopped. Although ordinarlly 1 
would be entitled to pass through that particular thoroughfare and 1 
would l!e entitled to have my own way, still in d,eference to the wishes 
of another community and in order to avoid ugly results, 1 say that the 
Magistr~te would be well within his power under section 144 -to prf:vent 
the minority or those people who were about to take that particular 
!\ction, from doing so. Similarly ..... 

lIaulvt Muhammad Yakub: Is there any simila.rity between the two 
<lases? Would anybody (ije of thirst if this procession were stopped? 

1Ir. Muhammad Yamin lD1a.n (Agra Division: Muhammadan Rural): 
Does this Bill seek to remove this difficulty? 

1Ir. B. B.. Purl: 1 will tell you if ypu will wait a little. Similarly, 
in a place where the Hindu population preponderates, suppose a Muham-
madan funeral was to go through the street: well, in order to avoid any 
kind of sericus conseguences, although it would be within their right 
;snd privilege, to go and pass through the street, they could be prevented. 
'l'hese are instances where ordinary civil rights of people can be denied 
to them, in order to avoid consequenceEl of a serious character. Simi-
larly so far aEl the drawing of water is concerned, I am informed by my 
learned friend here who is sitting next to me (Mr. Arhar Nath Dutt) 
that in Bengal similar ordel'S were pl\ssed in every district and in every 
village . • . . . 

1Ir. E . .Ahmed (Ra.jshahi Division: Muhammadan Rural): Do not be 
instructed by him. 

1Ir. B. B.. Purl: Now, it will be conceded, and indeed it has not 
been denied by the Honourable the Home Member in his speech, that the 
instsnces which were cited by. Mr. Gaya Prasad Singh did actually occur. 
No Honourable Member has gone the length of denying the factum of 
those cases, that such cases ha.ve occurred, and that the Magistracy have 
oactually found within the mischief of the section the meaning of Gandhi 
caps and the singing of Bande MataTam and passed orders accordingly. I 
say, Sir, that if the section could be put to such loose use, to such wide 
"Use, ,either there must be something wrong in your law or there must 
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be something wrong with your Magistracy. You can make your choice. 
If the Magistracy can read out of this section an authority and power 
.under which they can prevent people from wearing Gandhi caps, I say 
then there must be something radically... wrong in the section itself as 
it is worded, or there must be something wrong with the angle of vision 
.of the Magistrates who are called upon to interpret that law. BIJt., Sir, 
I maintain that, so far as the Magistracy is concerned, I shall be prepared 
~o absolve them. I would not charge them with having deliberately 
interpreted t,his section in order to bring in cases and incidents which 
.legitimately do not fall within the wording of the section. But where I 
differ from you is this, that while I absolve the Magistracy from the 
.charge either of incompetency or of dishonesty. I say your law is as bad 
.8S it could ever h~. You have got met'ely t{l look at the wording of the 
section to be convinced that the Mngistrates would be justified, so far 
SR the interpretation of the sect,ion is concerned. not only to prevent 
people from wearing Gandhi caps. but also to order a certain member 
of a family not to ill-treat his wife or his own children. The language 
of the !lection lends itself to that construction, lind I shall show the 
House how it does so. I would ask Honourable Members kindly to look 
.at the section. Now, what does it say? It says this: 

"Such Magistrate may, by a written order stating the material facte of the 
.case and served in ma.nner provided"-heTe comes the Telet·ant portion-"direct any 
person to abstain from a certain act" _ ' 

Now. so far as the nature and character of the act is concerned. it does 
not define, it docs not qualify, 1.10 that any person can be ordered to 
:abstain from doing any act, provided the other condition is fulfilled. thnt 
is, if the act causes any annoyance or injury or leads to certain results in 
-the form of riot.s, bloodshed, and s~ on. That is the only qualification 
-that is provided. 

fte Bonourable Sir .James Orerar: What about sub-section ll)? 

Mr. B. B. Purl: That has got nothing to do with it. I am dealing 
with t,he second part of sub-section (1). the first part has nothing to do 
-with it. 

fte Bcm.ourable Sir .James Orerar: The first is very relevant. 
Kr. B. B. Puri: The words which I want the House to consider for 

the moment are "abstain from" a certain act, and I say that the only 
-qualification which is provided by the Act is that anv person can be 
·caned upon by a Magistrat.e to abstain from doing any act, provided that 
act causes annol'ance to anybody. That is all that the section requires. 
If. the Honourable Member wants 'me to refer to any particular thing, I 
WIll endeavour to do so. . . _ . 

1Ir. President: Will you please go on? 

Sir Bari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
111adan): I thought that the Honourable the Home Member was going to 
'say something. i 

Kr. President: He has nothing to say at present_ Please go on. 
~ .. B. B. ~: Now, Sir, lo~king at tlie language of the section, I 

mamt.a!n thB~ If t~e words are qwte clear,. you have got to interpret the 
words III theIr ordinary and natural meamng; you have got no right to 
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import any meaning into the section in order to draw out of the sec-
tion some meaning which may suit your own purpose. We havt;l 
got to give the ordinary and ~he common meaning to those words 
which are employed there, and I say that in interpreting the sec-
tion in the way in which the Statute ought to be interpreted, we 
cannot come to any other conclusion than thIS, that this is a most 
sweeping provision, where a Magistrate could order any man to .1bstain 
from doing any act. Therefore, not only the wearing of Gandhi caps can 
be prohibited by him, but he can also prchibit the use of any other kip.d 
of attire like dhotieB and so forth at any time if he so fancies-at least your-
present law empowers him to do that. Now, Sir, if that is your law, 
1 submit that it is time that we overhauled it. After all, that is not 
really the true scope of this law. 

Now, Sir, 1 wish to add only one or two words more before 1 resume 
my seat, and that is, the language of this section needs amend· 

3 P.II. ment without any further argument being advanced from any 
quarter. It is, as -I said, an extraordinary provision, and the scope of a. 
provision of this character must be strictly limited and strictly defined. 
The language of the section is so loos~ and so wide that it is likely to be' 
interpreted in a most capricious manner and the peoples' rights are apt 
to be denied to an extent which.l am certain is not the desire of Ilnv 
Honourable Member either on this side or on the other side of the House: 

Kr. It. Aluned: It is all very well, but what objection have you fol."' 
circulation? You have not said anything about it? 

lIr. B. R. Purl: 1 have endeavoured to make my position clear. 1 
don't know if my Honourable friend has been following me or not. I 
do not know whether the fault is mine or his, but in any case I have' 
tried to make my position as clear as I could. 

iIr. X. Ahmed: What is your objection? 
lIr. B. R. Puri: I cannot address him in Bengali to make him under-

stand. I have shown that the provision of appeal is wholesome; I have 
shown that the period during which this ex parte order should be allowed 
to remain is but only a legitimate demand, and I have also shown t·ha.t 
what we are asking for, namely that the evidence should be J."ecorded, 
already exists in the spirit of tha.t provision as held by the various High 
Courts. If my Honourable and learned friend Mr. K. Ahmed has not 
followed me, the fault is his. 

lIr. X. Ahmed: How does the Bengali language come in here at all?" 
What my friend says is all French and Greek to me. 

~. B. R~ Purl.: .}fow,. Sir. I wish to add one word more, and it is 
this .. This law was made whether it was half a century ago .as the 
Honourable the Home Member says or 70 years ago as Mr .. Anklesaria 
claims. We had absolutely no hand in the making of such a law. 
These laws were inflicted upon the peot>le who were practically asleep at the' 
tiple. . These .were not Assembly-made . laws. These laws actually came 
out. from B bllrejl.Ucratfc machine. and were inflicted, upon sleeping neople, 
and: tb.~reforethey dci not carry that. sanctity and that support of ·the-
populace to the same extent as the laws enacted at the present day. I 
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therefore submit that there is no particular virtue in the argument that, 
because a law is 70 years old, it should be kept intact without any 
amendment or improvement. 

Several Honourable Members: The question may now be put, Sir. 
Xr.Ram Prashad Narayan SUi (Bihar and Orissa.: Nominuted 

Official): Sir, although my Honourable and learned fnend was good 
enouO'h to absolve the-Magistracv, I do 1:ot think I can be absolved from 
dOingO my duty bere, and the only .justific~ti0D: for me .t~ speak .is that ~ 
want the House to know how thIS sectIOn IS admlDistered lD actuaL 
practice and to look at the ,,:,h?le case from. the viewpoint of an unfortunate 
Magistrate who has to admiDlster the sectIOn from d?oy to day .. We ~ave 
beard it from the viewpoint of lawyers and authors and also ]oumnhsts, 
but not from the viewpoint of Magistrates. I want the Honourable 
Members to place themselves in the position of a Magistra~e who gets an 
alarming report from a village, say 20 miles away from hIS headquarters 
through a chowkidar that there is a danger of a breach of the peace. 
Well, Sir, what does the House expect him to do? poes the ~Ho,!se 
expect that he should sit down and go on recording eVIdence? N othlD:g 
would be more pleasant for a Magistrate than this. He would prefer It 
as this would avoid the danger of facing the trouble of issuing notices 
under section 144 and of taking all the risks involved in saving people 
from depredations, arson, loot, murder and things of that kind. 

Sir Hari Singh Gaur: What are the police for? 
Kr. Ram Prashad Narayan S&b.i: Well, Sir, I had thought during (Ill 

i:he time I have been in this House that when an Honourable Member 
makes a maiden speech he would not be unnecessarily interrupted, but 
my Honourable f!iend wants to start a new practice or malpractic~. 
Well, Sir, this House has placed section 144 as an effective weapon in 
the hands of the Magistrate to combat such a situation. Sir, it wall' not 
made by the bureaucrats, as .has been suggested by my Honourable 
friend Mr. Puri, but it was enacted only as late as 1923 when the House 
was supposed to be much stronger,where perhaps the party which is not 
now here was represented at that time, and section 144 was thrashed out 
threadbare .. Diwan Bahadur T. Rangachariar himself brought 1\lrwal'd 
a proposal that this section had been misused, but the Assembly placed 
on record thut the section had not been misused till then. The i.ncidents 
which my Honourable friend Mr. Ga.ya Prasad Singh cited in support of 
his case all occurred before 1923-the Barisal incident, the Champaran 
incident, and the Hardi mela inciclent. These occurred before 1923. I 
do not know anything about the Barisal incident; tha.t occurred in 
Bengal. But I know something of the Champaran incident Imd of the 
Rardi incident. ·It must be remembered at the outset that the relation-
ship between the landlords and the tenants in the district of Champaran was 
very' strained, and even in the eighties of the last century the ·matter h,ad 
attracted the attention of' the Government and Government were maki:ng 
enquiry. 'As far back as 1905, Mr. Gourlay, who was later the Private 
Secretary to the Governor of Bengal, and was then Sub-Divisional 
Officer of Ballia had to enquire into ,the matter and he submitted 0. 
report that the relations between the tenants and ·the landlords were bad 
and that the matter should be looked jnto, . A revisionsl settlement was 
t,hen pending and when it was.started, Government had directed that 
the relationship between the landlords a;nd the .tenants should be looked 

II' 
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into. The Settlement Officer, Mr. Sweeney, submitted a report after due 
enquiry that this question should be looked into specially. Then, a third 
man in the person of Mahatma Gandhi came into the scene. He was 
then fresh from South Africa, and the Collector and the Commissioner did 
not know who he was. They thought that his coming into the acene 
would perhaps prejudicially affect the best interests both of the tenants 

. and the landlords. Notice under section 144 was. consequently issued, 
but 8S soon as the Government found out that it was not necessary to 
do so, that it was not necessary to restrict the activities of Mr. Gandhi, 
the whole thing was dropped. Where was the harm done? No' harm was 
done. A committee was formed and one of the members of that Com-
mittee was Sir George Rainy, who is now the Leader of the House, Hnd 
he is perhaps in a better position to say what happened then. But c·~
tainly, in Champaran nothing happened which could prejudice the case 
for section 144 of the Criminal Procedure Code. 

Let me now come to the H9.rdi m61.a incident. Let me say at once 
that Rardi Babu is a great friend and a relation of mine. There was a 
m6la in those troublesome days of 1920. At that time Mr. Munns or 
Mrs. Munns,-I think it was Mrs. Munns, and if I am wrong, I hope 
my Honourable friend Mr. Gaya Prasad Singh will be able to correct me. 

JIr. Gaya Prasad Singh (Muzaffarpur ct/1/'!, Champa ran: Non-Muham-
madan): You are correct. 

JIr. B.&m Prashad Xarayan Sahi: They went up in a motor (;ar to 
Nardi m6la. The mob there began shouting at them and began to be 
rude to Mrs. Munns . . . . 

JIr. Gaya Prasad Singh: No, there was no evidence to that effect. 

JIr. Bam Prashad Xa.rayan Sahi: Yes, but I know it for a fact, because 
that hail been admitted to me even by Hardi Babu who afterwards 
regretted having taken the step. He resigned his membership of the 
local Legislative Council and his Honorary Magistrateship. I ask, where 
is the misuse of section 144 in this case? 

Then, my Honourable friend, Mr. Gaya Prasad Singh, might say that 
it bas been misused in connection with the civil disobedience movement. 
Now, Sir, let me ask what is this movement of which we have heard 
a good deal during the last few months? Not a movement for constitu-
tional reform; it was a movement for the overthrow of Government. 
It. is a movement whose object is the overthrow of Government, and 
none of its ways ,and methods were intended to make the administration 
of law smooth. We, ",ho have had to deal with that movement, we who 
have had to work at great pressure have had only one oBject, and that 
object was to maintain law and order, and there has not been any other 
object. We h",ve been perhaps timid in doing so, because we do not 
know. what enquiries there will. be into such matters; there is always the 
prospect of an enquiry into such m,at.ter!! and we are. timid in administer· 
ing the law. B.ut atill we administer the law, Rnd. we do so with the 
sole object of maintaining law and order. Of course, if this House wishes 
to say, "We do not want it, we do not want law and oreler," surely, 

, . 'don.'t . nave filection 144, and also do away with ell your Magistrates. But 
if this Rouse wants us to maintain law and order-and I think this 



THE CODE OF CRl,HlNAL PROCEDUUE (AMENDUNT) BILL. 94J 

House wants us to do so-then this section is necessary, and this Bi1I 
is the favourable gesture, the generous gesture about which we hear so 

. much and of which we ha·ve had so little from Members opposite and 
I think my Honourable friend Mr. Gaya Prasad Singh is not very serious 
about his own motion, because I am pretty sure that when he was a 
Sub-Deputy Magistrate in the district of Muzaffarpur he would have had 
occasions to use this section. But he has not given us his experience 
as to how he utilised the section, though I had been eagerly expecting it. 

My Honourable friend, Mr. Ranga 'Iyer, said that the section is used 
ruthlessly in connection with political matters and that it was not the 
case in case of communal matters. I submit, Sir, that he has not cited 
one single instance in which section 144 could have been used in connection 
with communal matters but has not been used. Not a single instance has 
been cited in this House in support of that statement. Let me say that 
Magistrates have had to use section 144 oftener in communal riots than 
in political riots. There was communal trouble in 1928 when I was in 
charge of Sadar Division in the Muzaffarpur district and I sought my 
Honourable friend Maulvi Shafi Daoodi's help and it was denied. Then I 
had to content myself with exercising the power which has been conferred 
by this Legislature, namely, section 144 of the Criminal Procedure Code. 
Sir, if you go into all these details, I am sure you will find that it has 
been absolutely necessary to use section 144. My Honourable friend, 
Sir Hari Singh Gour, referred to indignities. I would ask him to 
remember the night when he was proposing t~e toast of Sir John Simon 
at Nagpur and what happened to him. If a man of his eminence could 
be subjected to those indignities, what would happen to people in the 
villages, far away from the authoritieR, far away from the police? 

Sir, I do not claim infallibility for Magistrates. As lIie Excelltmcy 
Sir Malcolm Hailey so aptly put it to his Legislative Council, 
"No Government is infallible". Ours is a human institut.ion witli all 
the inherent defects of that institution, and if Magistrates err, they will 
have to suffer. It is not generally known, but it is a fact that they 
have to suffer if they err, but that does not mean that the law is bad. 
Now as to the question whether the law has been generally misusell, I 
can say that you will find that it has not been generally misused. Instead 
of amending the law, I think it will be a better thing if the House will 
take this opportunity of creating a situation in the country in which the 
use of this section will become unnecessary. ("Hear, heal'''.) You will 
come into these Benches in two years, and I hope you will come sooner 
than later, and if then you find that this section is not necessary, do 
away with it. But as long ·as you expect us to maintain law and order, 
I submit that you should not grudge us this power, which I maintain 
has not heen misused so far. 

With these few words I resume my seat. (Applause.) 

•• aulvi :Muhammad Shafee Daoodi ~Tirhut Division: Muhammadan): 
The provisions c~ntained in the Bill o~ my Honour~ble friend Mr. Gaya 
Prasad Singh are so obvious that they do not requIrE.' . any support from 

*Speech- not. revised by the Bono~able Memlier. 
F 2 
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me, but because I find that my name also has been dragged a.t the last 
moment, I must say. a few wordl3 about the Bill. 

It seems to me ~hat, in the consideration of this motion, party politics 
bave been dragged m. It appears that the Bill is not looked at from. 8 
point of view free from bias. We are sitting 'as legislators here, and 
therefore I would request Honourable Members to· see the thing from a 
detached Rtandpoint altogether. The experience of So manv vears in this 
<,...ountl'y about the application of the provisions of section" 144 has been 
very very unhappy. I do not think anybody would doubt that thousands 
and thousands of cases might have happened during the last 20 years 
in which section 144 has been misapplied. I do not know why my friend, 
Mr. Ram Prashad Narayan Sahi, says that there has been no occasion 
'When tiJis section has been misapplied. I think that every man who 
reads newspapers must be knowing that, whenever there is any upheaval 
in the country, this section has'- been intentionally applied in a manner 
calculated to thwart the true expression of the public grievance. I submit. 
Sir, that it does not require any proof to say that the public requires 
an urgent amendment of this section, and I would only say that Mr. 
Gaya Prasad Singh has done a service to the country by bringing in a 
Bill of this nature. If this motion of Babu Gaya Prasad Singh is defeated 
at this time, I would only say that we have not exercised our right of 
legislation properly, and I woula therefore ask every Member of this 
House to look at the provisions in a detached manner and find out for 
himself whether the three provisions which have been put forward in 
the Bill are not proper ones. As my friend Mr. Purl has explained the 
situ Iltion , I think that no doubt should be left in the minds of Honourable 
Members in supporting this motion. 

Several Honourable Members: I move that the question be now put. 

Kr. President: 'fhe question is that the question be now put. 

The motion was adopted. 

:Mr. Gaya Prasad Singh: Sir, in view of the lateness of the hour and 
the other work we have to do, I do not propose to take up the time of 
the House; but there are just one or two points which I should like to 
submit. The Honourable tne Home Member said that this particular pro-
vision of the law had been on the Statute-book for a long number of years 
and therefore it should not be meddled with. With regard to that, 
he has been sufficiently answered by my friends on this side of the 
House. I will only tell him that Regulation III of 1818 has been on the 
Statute-book for more than a century. Is that a reason why we should 
not demand its repeal? The Honourable the Home Member then went 
on to say that there had been no case of the misuse of this section, and 
he has been supported in his contention by some ol the official Members 
on the other side. I will only mention two cases which went up to the 
High Court, which I mentioned in the course of my speech the other day, 
the wearing of Gandhi caps, and the putting up of what are called national 
fla~s in private houses. The cases went up to the High Court, and the 
High Court held that the issuing of orders under section 144 was absolutely 
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illegal; and the ordertl were quashed. But what about the scores of 
persons who were beaten, assaulted and imprisoned as ·a result of the 
wearing of Gandhi caps in defiance of those orders, and the putting up 
oinational flags? What about those men who have had to suffer seriously 
in defying an order which has been held to be illegal by the High Couri? 
In my own province I have cited many instances of the misuse of section 
144. What about the firing at Begu Sarai recently? My Honourable 
friend, the official representative of Bihar and Orissa, whom I heartily 
congratulate on the excellent maiden speech which he has made, has 
not been able to controvert any material point in connection with the 
incidents which I have placed before the House. With regard to the 
Hardi mela, my friend said tliat this section was very appropriately 
applied; but in the very next breath he said that as a protest Il@'ainst 
the misapplication of section 144 Hardi Babu had to resign his seat in 
the Legislative Council and his Honorary Magistrateship. Now, Sir, we 
read the other day in the papers that a Magistrate ·at Tirupati had 
prohibited public meetings under section 144 as the public wanted to 
hold a mourning meeting in honour of the death of Pandit Motilal Nehru. 
I want to know whether this is a correct application of section 144. 
Mr. A. V. Thakkar, of the Servantll of India Society, wanted to hold an 
inquiry into the beating by the police of a large body of the ladies in 
Borsad in Gujerat last month, and he was prevented under section 144 
from going and making an inquiry into the ali.egations. I do not know 
if my Honourable friend the Home Member can justify an action like 
that. Sir, I do not want to take up the time of the House, but there 
is only one word which I want to say. I resent strongly the somewhat 
undignified references made to Mahatma Gandhi bv Mr. Anklesa.ria. It is 
gross impertinence on his part. It is not necessary to agree with all the 
views of Mahatma Gandhi to recognise in him a world figure. The name 
of Mahatma Gandhi will endure in history long long after the race of 

• job-hunters nnd title-hunters has disappeared. With these words. I 
commend my motion to the House. 

The Honourable Sir James Crerar: Mr . .President, the, debate has 
travelled over a somewhat extensive ground and I think it has been a 
very interesting and in many respects a very useful debate: Some features 
of it have been familiar other features of it have not been entirely un-
familiar but extremel~· u'seful. When I speak of familiar features. t refer 
to the political rhetoric which we have been accustomed to hear from the-
eloquent and ingenious lips of the Honourable the Mover and the other 
Honourable gentlemen who supported his motion. The House has also 
heard, I think with a large ~asure of interest and appreciation other 
points of view which are not alwa:vs as fully explained on these occasions 
as I should wish that thev should be.' We bad from the Mover of the 
amendment for circulation: Mr. Anklesaria, a lucid and able speech putting 
forward the point of view of what I think J may call the law abiding-
citizen. who desires that he and other men of bis kind Rr.ould be protected 
in their lawful voca.tions. We have beard also from Honourable gentle-
mEmo on these Benches a vel'V interest,ing find very illnminfltin/Z account 
of bow the matter nresentl;! itself to tbe Ma¢strate: who has to Rdminister 
this section 3Rd, 'after I hRve dealt very -brieflv ",;th the amendment 
moved by Mr. AnklesRria, I shall emphasise that point of view. With 
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these few preliminary words, Sir, I merely desire to take up one or two 
salient points which have emerged in the course of the discussion. I think 
I might fairly sf'lectthe speech of the HonouraDle and learned gentleman 
from the Punjab, Mr. Puri, as being typical of the speeches and the argu-
ments which have been employed by supporters of this motion. Now, I pro-
pose to take three particular contentions which were strenuously contended 
by Mr. Puri. I shall not do him an injustice by selecting some haphazard 
remark and subjecting it to hypercritical examination, but I think he made 
three points strenuously and they were these. First of all he said "After 
all the proposed amendment which requi~es the Magistrate to record 
evidence introduces nothing new". It represents substantially what is 
already the law. Well, if that is really the case, where is the necessity 
of the Bill at all? He went on to say that the Act, as it at present 
stands, would enable a Magistrate to do all sorts of foolish and unreason-
able things. He said it would enable a Magistrate to forbid, he would be 
justified by the actual terms of the section a~ it stands, in forbidding the 
wearing of a dhotie. Now I do not think the HORourable Member was 
very successful if he intended to persuade the House that a Magistrate 
was likely in point of fact to make an order prohibiting the wearing of a 
dhotie; but even accepting that rather extreme hypothesis, what, does the 
Honourable gentleman propose by his amendment to do to. remedy that 
state of affairs? The amendment restricts the MagistratE' in making an 
order prohibitmg a person from taking part in a political meeting, in a 
procession, in a public demonstration. Dut, Sir, does the Honourable, 
Member seriously contend that the ":E'aring of a dhotie is any of these_ 
things? Is it a public demonstration? If that is so-and I believe the 
Honourable gentleman would quite right,ly contend that the wearing of ~ 
dhotie is not a public demonstration-~hen the amel).dment rl'ovides no 
remedy at all. 

Mr. B. R. Puri: What is the difference between wearing a Ganahi cap 
llnd wearing a dhotie? ' 

The Honourable Sir lames Orerar: I think, therefore, Sir, that this is 
ridiculous. Now the third point which the Honourable Member mnde was 
that the section as it stands is an ancient, hoary section, and he contended 
that I had referred to its antiquity as a reason for its preservation. Now 
there the Honourable Member does me less than justice. The point of 
my contention, when I referred to the fact that this section has been 
substantially in its present; form for 70 years, was not its antiquity but 
that even in those days, when the necessilr for action such as is contem-
plated by this section was infinitely rarer than it is now, such necessity 
was nevertheless then recognized and then contemplated. He contended 
further that this section really deeerved - to fall int{) desuetude because it 
was passed at a time when the representatives of the people had not had 
full opportunity of giving their judgment upon it. Is the Honourable 
'Member ignorant, or has he fOl'gotten, that this section was considered 
most carefully, scrutinised most elaborately, in the vear 1923? Certain 
amendments, material amendments were then made to the section. I 
do not think the Honourable Member has much justification for contending 
that after that rigorous scrutiny and tliat very material' modification of the 
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section as it now stands, that section was not brought before the judgment 
and submitted to the scrutiny of the representatives of the people. 
(Applause.) 

Then, Sir, the question was addressed to me, and has been repeated 
more than once, whether this section was actually used in connection with 
cases of communal trouble~ The question has been very effectively; 
answered by the Honourable gentleman behind me from his personal ex-
perience. But I have here, in the records of the last four or five years, 
a few salient instances of the most important character which have come 
to my notice-there must be a considerable number of others--and I find 
that during the years 1926, 1927 and 1928 this section was used in the 
~ery serious riots that took place in Calcutta, the very serious riots that 
took place in Lahore, and the very grave riots that took place in Delhi. 
It was used repeatedly and with effect-and that they were used repeatedly 
and with effect was admitted at the time by many influential sections 0,£ 
-public opinion. I will not therefore weary the House with details. 

Now I come very briefly to the amendment proposed by Mr. Anklesaria. 
and very ably supported by Mr. Yamin Khan, Maulvi Muhammad Yakub 
and others, to the effect that the Bill be' circulated. I observe that the 
Honourable the Mover made not the slightest attempt to meet the very 
cogent arguments advanced on that side of the case. Sir, he was well 
advised in not doing so. So far as that amendment is concerned, I have to 
say that Government are prepared to agree to it. (Applause.) But in say-
ing so, I feel that candour requires me to explain to the; Hou!!e that I do so 
subject to the following reservations. I do not myself consider that Local 
Governments will find themselves in a position to take an attitude towards 
these amendments other than that which has been explained from these 
Benches and by several Honourable Members in other quarters of the 
House. I do not think that that is likely; but at the same time I think 
it will be undoubtedly to the advantage of this House to have before them 
a body of opinion larger and more extensive and more comprehensive than 
even the opinions based 010 experience, and from the point of view as I 
ilay both of the ordinary citizen and of the official which we have heard. 
It will be an advantage to the House to have a wider body of opinion. 
Nevertheless, in accepting this amendment, I do not desire to have it 
attributed to me or the Government that we consider that this Bill has 
any merits whatsoever; and if it were referred to Select Committee, they 
could do nothing else but strenuously endeavour to retain in the hands of 
-the Magistrate, for the benefit and protection of the public, everything 
'material that is now existing in this section. Nor do I anticipate that 
'when the Local Governments pronounce on this matter, if the House 
-accepts this motion, they are likely to take any other position. For these 
-reasons, Sir, I oppose the original motion; and I announce on behalf of 
the Government that they will be prepared to accept the motion moved 
.by Mr. Anklesaria. (Loud Applause.) 

:][r. President: The question is: 

"That the Bill further to amend the Code of Criminal Proced1ll'e ·11398 fAme""--
ment of section 1Ul. be circulated for the pqrpose of eliciting opin'ion thereon by 
tbe 31st August, 19M. It 
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THE ABOLITION OF CAPITAL PUNISHMENT Bn..L. 
- . Kr. Gaya Prasad Singh (Muzaffarpur CUlIt Champaran: Non-MuhBm. 

madan): Sir, I beg to move :... . 
"That the Bill to abolish the punishment of death for offences under the Indian. 

Penal Code, be circulated for t.he purpose of eliciting opinion thereon." 



· THE ABOLITION OF CAPITAL PUNISHMENT BILl,. 

Sir, this is a very important measure, unprecedented in the history of-
legislation in this country in modern times, and I should beg your permis-
sion to deal with it in some detail. 

Capital punishment has been abolished, wholly or partly, in many of 
the progressive countries of the world. So. far as my information goes, 
in Europe, the death penalty has been dispensed with in Austria, Belgium, 
Denmark, Finland, Holland, Italy, Lithuania, Norway, Portugal. 
Roumania, Sweden and in most of the cantons of Switzerland; in 
America, it has been abolished in the Argentine, Brazil, Columbia, Costa 
Rica, Ecuador, Honduras, Peru, Uruguay, Venezuela; and in eight states 
in the American Union; in Australia, it has been abolished in Queensland. 
In some of these states, the penalty har; been formally removed by 1m" 
from the Statute-book; in others, the penalty, though still legal, has 
become abrogated by disuse. It has also been abolished in a number o.f 
German states. In Austria, it has been abolished in 1918; in Belgium 
there have been no executions since 1865, and though the population of 
Belgium has increased considerably, thbre has been a marked decrease in 
the number 0'£ homicidal crimes during the period. In Denmark, there 
have been no executions since 1892. Capital punishment was abolished by 
law in Holland in 1870, but only two executions had taken place in the· 
20 years prior to that date. In Norway, capital punishment was abolished 
by law in 1905; but there had been, however. n01 executions for 30 years 
prior to that date. In Portugal, it was abolished in 1867; in Norway in 
1865; in Brazil in 1891; in Peru it has been discontinued for-
30 [years or more. It will now be seen that capital punishment has been 
abolished in a large number of the countries in the world; and from the· 
official statistics of those conntries, it will be seen that there has been no· 
permanent increaFle in homicidal crime as a result of abolition; in many 
there has been a decided decrease. In England, efforls have been made in 
the past to rally public opinion in favour of the removal of the death 
penalty; but dfficial conservatism has not yet been conquered. It is, 
however, noteworthy that the Daily Herald, the official organ of the· 
Labour Party, describes capital punishment as a "barbarous and anti-
quated method of social revenge". 

Sir, I wish to guard myself against the charge that in making this 
motion, I am actuated by sentiment, although I make bold to say that 
sentiment is not a thing to be lightly despised. A strong and widely felt 
sentiment sometimes produces results on the moral or political pbmes, 
which one could hardly have foreseen. Had the motive behind the· 
efforts to abolish capital punishment been merely a sentimental one, it 
would not have appealed to the hard-headed, practical countries and states· 
which I have mentioned.~'Neither, Sir, do I hold any brief for the murderer, 
whom I recognise to be, in Dymond's phrase "a depraved and deep violatf'r-
of the laws of God". Those who advocate the abolition of capital punish-
ment do it on the ground that it is both futile and immoral: and that the-
interests of the commuriitv would be best served bv its abolition. Public· 
opinion all the world over 'is coming round to the vi"ew lihat capital punish-
ment is .not suited to the social needs of the present time. The pleA. that 
capita.] punishment acts as a deterrent and exercises II restraining influence 
is not borne out by the experience of modern states. Sir, in those countries 
wher~ the death. penalty has been removed, statistics indicate that there 
has been nOl increase in the number of homicidal crimes for which thiEf' 
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. penalty was formerly inflicted. More murders, it seems, strangely enough 
occur in states having the death penalty than in the states that do not 

.have it. This is the conclusion set forth in the Spectator (New York) by 
Dr. Frederick L. Hoffman, statistician of the Prudential Insurance Co., 

,after a study of the country's 1928 homicide record. Some people say, 
"Oh, there are so many murders, and they follow in such quick succession 
that the punishment of death must not be replaced". Why is not this 
~reason, among others, for repealing it? Does it not show tliat it is inel'fec-
,tive as an example, that it fails to prevent crime. and that it is not an 
effective deterrent? If capital punishment had really acted as a deterrent, 
it~ removal would have been followed by a wave of such crimes. But this 
has not been the case. Murder does not prevent murder. It may perhaps 
'be argued that life imprisOOlment, or imprisonment for a long term, as a 
. substitute for death sentence, is a worse form of punishment. If this is 
so, it would necessarily be a more effective deterrent, and therefore should 
be preferred to hanging. One cannot have it both ways; Either such 
'imprisonment is not worse than hanging, or it is. If it is, then capital 
punishment is not the best deterrent. In olden times, whenever a penalty 

-had been relaxed, whenever for example it was proposed to abolish the 
death penalty for such offences 8S sheep-stealing, forgery or other com-
paratively trivial offences, there haq always been the plea put forward that 
'property would not be safe and that such penalty was needed to protect 
society. But the abroga.tion of the death penalty for those offences has 
not landed human societv into chaos; nor has there been an increase in 
·the number of such crimes. This plea therefore would hardly hold water. 
'The "Encyclopredia Rritanica" in an impartial historical survey of the 
subject states that: 

"At the end of the 18th century the criminal law of all Europe was ferocions, and 
indiscriminate in its administration of capital punishment for almost all forms of 
gIave crime; and yet, owing to poverty, social conditions, and the inefficiency of the 
.police, such forms of crime were far more numerous than they now are." 

Sir, capital punishment has a demoralising effect on the human mind, 
.and if those who inflict capital punishment had only to carry it <tut, they 
would, I am sure, soon change their opinion. If those, who inflict the 
punishment, or its advocates were to carry out the sentence of hanging as 
··S duty, I am quite sure 999 persons out of a thousand would shrink 
wit.h horror from it; and they should Dot ask a, fellow-citizen to do a thing 
from which thev themselvE:s would recoil. The harshness of the death 
'sentence tends to coarsen the public sentiment; and to authorize killing 
is to tamper with the sanctity of human life. 'rhe object of punishment 
'should be reformative, rather thon retributive, as also a means of educat-
ing the social conscience of the community; and in this view of the 
matter also, capital punishment should not. be inflicted. In a murder 
trial, it is the fact that the accused person is fighting for his life which 
·creates a widespread excitement and morbid interest; and this feature. 
would at once be removed by the abolition of this punishment. Death 
sentence is more a punishment to the innocent wife and children of the 
eondemned man, than to himself. Then again, Sir, sometimes innocent 
persons have been sentenced to death, and in such CBses no reparation is 
pOSSIble. The case of Oscar Slater is R. case in point. In such a case 
-there was always the possibility that other evidence would COme to light 
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that would ultimately prove a condemned person innocent. In the 
Pioneer of the 12th June, 1929, a story is told of a man in Germany, 
who about 10 years ago was convicted of mur~er and. sentenced to penal 
servitude for life. But recently after a new trial, which created a senss-
t.ion in Germany, the sentence passed 10 years ago was quashed, and the 
man was declared innocent and released. What would have happened. 
if the unfortunate person had been condemned to death? J udges af~er 
all are human beings who have their. failings and li~itati~ns, and. a mis-
carriage of justice, however unconsclOUS, would be Irretrleyable In such 
a case. Every human judgment is liable to be mingled With error, and 
the torture of knowing that a man had been hanged through what he 
believed was a blunder is among the most vivid memories of Lord 
Cr&.igmyle, the famous Scottish Judge, better known a~ Lord ~haw of 
Dunfermline who became a confirmed opponent of capital pUDlshment. 
(Am-rita Bas'ar Patrika, dated 12th June, 1930.) Sir, in my own province 

-of Bihar, some time back, as many as five persons were ?ondemned to 
death, and the sixth to be transported for life by the Sessions Judge of 
Shahabad, on a charge of murder in a case which was got up by a Sub-
Inspector of Police. Subsequently, owing to the attitude taken up by the 
local public, whose conscience was shocked, an elaborate official inquiry 
bad to be instituted, which showed that the case which had ended in the 
conviction of the accused for murder was entirely false. The Local Gov-
<ernment was ·satisfied by evidence which was subsequently discovered 
that the case was altogether fnlse und concoctf'd, and directed the releru>e 
of the condemned persons. The Sub-Inspector of Police concerned and 
"three other persons, who were found to be implicated in this remarkable 
cr.nspiracy, were hauled up before the Patna High Court, and convicted. 
(Sra.l'('hlight, dated 22nd January, 19RO.) Criminologists have now prove<J 
that murders are often committed under the influence of a strong passion 
which is of the nature of a disease, and has to De treated like many other 
diseases by propel' therapeutic means. To end the life of such a criminal 
may seem to be a short cut; but it! has the effect of depriving the culprit of 
all opportunity of improvement under proper remedial conditions. In 
timpE!. when the dignity of human life was not adequately realised, public 
conSClence to~erated this drastic remedy. But with the growth of a 
larger perception of the economy of human life, and the need of making 
the best use of the same, it is necessary to consider and find out if and 
to what extent it is desirable to remove this method of punishment. Mr. 
B!lmard Hollander, M.D., the author of "The Psychology of Misconduct. 
Vice and Crime", says: 

"Just as or.dinary men are influenced in their conduct by certaia fJrain conditions 
8!1d e;cternal C1rcu~8tances, SO the homicide is not always so inherently wicked as 

lllS crIme makes ~llm app~ar. T~erlfore to sentenCe a.U murderers indiscriminateJy 
to death by hangIng, as IS done In this country, is far from just." 
In a nu~ber 0.£ cases at leas~ the murderer is not an entirely free moral 
agent; hiS actIon has b~en Influenced by one or many of a variety of 
factors, over some of which at least he may have little or no control. 
. Lord Lytton, as the Governor of Bengal, made a remarkable speech 
In. the Rotary Club of Calcutta in 1926, and in the course of his speech 1!aId: 

"~e bbjectf I w:,-nt. to d~scuss ;ith Y~11 is the treatment of delinquency and the 
lIee an a use 0 pumshm~nt In the mouldIn~ of human character. The ideal I wish 
~u t~ test ~or m"e, sta~ II! the briefest ~nd simplest form; is just this. the substitution 
0(' re ormatIon or retrIbutIon as the baSIS of our penal code. Punishment can iostil: 
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fear, and enforce habits-it cannot inspire goodness. As a means of moral reg811era-
t.u,)ll therefore, it is worse than uaele88, and should be abandoned. A morality which. 
is only enforced by pains and penalties is·a false morality, and those who would 
secure the acceptance of moral standards should employ other methods." 

Sir, those who make and enforce laws are not necessarily more moral 
than those who break them, and the trouble begins when these persons 
assume a moral sanction to which they are not entitled. It is a f.trange 
contradiction that the laws of a country should sentence a man to death 
for the crime of murder, whilst it takes upon itself the role of a judicial . 
murderer b;v putting hini to death~ It is au anomaly that a Christian. 
cOlmtr,Y should wilfully adopt such a mental .attitude, while it glibly and 
sanctimoniously talks about the power of its religion to uplift ialleI1-
mankind, and tum them into something moral and saintly. 

Another reason is that the Press publicity accompanying murder-
trials and executions produces a demoralising influence upon a section of 
the community, and is known to lead to imitative crimes. Capital 
punishment often encourages a misplaced "sympathy" for the murderer. 
The horror of capital punishment sometimes encourages jurors to bring in 
verdicts contrary to the facts, with the result that dangerous homicides 
are sometimes allowed to go free. 

In England a Council called 'the National Council for the Abolition (Jf 
Deat.b Penaltv has been started, and in a masterlv introduction to a 
book entitled -"Capital Punishment in the 20th centu~y" by Mr. E. Roy 
Calvert, the Right Honourable Lord Buckmaster, who is the President of 
the National Council, observes: 

"Some think it manly to pay no attention to a man being flogged or killed. TheT 
believe it mere sentiment to think otherwise. But to me the only hOPe of the human 
raCe lies in increasing the feeling of sanctity for human life. Without this realisa-
t.iOll, We shall never get rid of slums, of poverty, or of crime." 

The Honourable Mr. Justice J. E. Mar&hall in the course of an illumi-
naLing article in the Quarterly Review, ",'ith the authority of several 
years' experience AS a judicial officer on the bench of the Egyptian conrts, 
holds that at the present day the death penalty is an anachronism and a 
reproach to civilization. In medireval India, according to the testimony 
of Fa Hien, who visited this country abont· 400 A.D. and of Hienn 
Tsang, who visited India about 200 years later, neither capital nor corporal 
punishment existen. The Imperial Gazetteer of India, Vol. XXI (1908) 
published under the authority of His Majesty's Secretary of Sbte f(·r: 
India in .Council, under the heading "Rajputana" says (page 143): 

. "Capital punishlilents were rarely inflict-ed" 
in former times. Even in· Nepal today, on the authoritv of Mr. A .. 
Vadivelu, in his book caUed "The Ruling Chiefs, Nobles 'and Zemindar!> 
of India", Vol. I, page l0ge,-

"Capital punishment: hilS heen almost totally abolished, wit.h the . interesting result 
that there is a marked decrease in the crimes, which were formerly punished with 
death." 
Mr. Ren~' 'Ward Beecher says: 

"In our a/!:p and with the resources which Christian civilisation has ,placed within 
the. reach of civil governments there is no need of t.he death l"Ienalty; and every 
.~on8idpra.tion o'f rea~on -and huma.nity 'Pleads for it!! abolition. It does not answer 
well the ends of justice and often defeats them; It is t,he rude justice of a bar-
barous age.'~ . . 
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S 'r I will now bring my remarks to a close. The introduction of this I , 
Bill in the last Assembly was hailed with delight by j,he 

4 P. M. Indian press in' this country. The Amrita Bazar Patrika, thE' 
13warajya, the ,searchlight, the Leader, the Hindustan Times and many 
others were some of the papers which gave their unqualified support to 
my Bill. I received numerous lotters encouraging me to proceed with 
this measure. But, Sir, I do not want to take any hasty steps. The 
very importance of the Bill inclines me to be cautious. . As I have pt'inted, 
out in the concluding paragraph of the Statement of Ob]ec.t~ and R:asolll~, 
this Bill is not intended to affect any statute of the BrItIsh Parlwment 
applicable to India, nor does it in any way affect discipline in His Majesty's 
Arm}, Navy or Air Force. Whatever drafting imperfections, if UJ~'y, 
there might be in this measure ma'y be remedied at a later stage, or jts 
period of duration may be limited. But for the present I shoul.:i like 
'Honourable Members of this House aod the country outside to give a 
-dispassionate consideration to the object of this Bill, free from the passing 
phases of the present times. I hope, Sir, the attitude of the Government 
will be one of benevolent neutrality, if not of active sympathy, and that 
-they wiII not express themselves at this stage of the Bill in a way "'hich 
-might prejudice its chances of a dispassionate consideration by the Local 
Governments or other bodies or individuals to whom it may be referred 
for opinion. I have sought what I believe to be the line of least resistance. 
'The activities of the terrorist movement, to whatever extent it may be 
supposed to exist in India at the present moment, should not be allowed 
-to deflect our course of judgment. We shc,uld look through the clouds 
of the present into the sunshine of the future. But, Sir, I do not "'-lint 
to commit this House or the Government to anything at this stage; and 
-that is why I merely wish that the Bill should go out to the country for 
the purpose of eliciting opinions thereon. 

The Honourable Sir James Orerar (Home Member): Mr. President, 
T rise to oppose this motion. The industry and ingenuity of Honourable 
Members opposite frequently ~sults in presenting to Honourable Nlembel'S 
'on this side of the House opportunities at any rate for displaying a grent 
deal of versatility. On the present occasion quite a considerable number 
of measures dealing with various aspects of the Statute-book are .)n 1,he 
Li!lt of Business, which would ordinarily have been expected to engage 
the attention of the House. I must honestlv confess that I did not 
myself expect that, after dealing with the intrioacies of the Criminal Pro-
{ledUl'e Code, I would be dealing at this stage in the afternoon with so 
-drastic a proposition as that which the Honourable Member opposite has 
just m.oved. Nor, Sir, did I expect that it would be my lot to follow 
-Immediately after the Honourable Member after he had read. with !ITeat 
!apidity: I may say: a ~isquisition w~ich I have no doubt was extre~neJy 
mterestmg, but whIch m the short tIme I had to absorb it in, I 'ound 
. some considerable difficulty in grasping either in its IIil'gument or in its 
'appli~ation. I?deed, Sir, I do find some difficulty on the present 
occaSIon and In so summary B manner in addressing myself with any 
degree ~f fulness to the proposition before the ~ouse. It is certainly a 
vp.~ senous matter, and I myself frankly l'ecogmse that the question of 
capital punishment is a question which has exerciSed from time to time 
-the penologists of every civilised country in the world with verv diverse 
results. The controversy is 'certainly hy no means concluded. 'rhe 
_Honourable Member be~an, if I followed 'him correctly. by informing the 
House that capital punishment in various countries in' the world haa 
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been abolished. I have just been exammmg, in the very' short time at 

(

. my disposal, some of the evidence which was recorded by the Committee 
which was recently appointed to consider 'his question in England., 
Honourable Members are aware that a Committee of the House of 
Commons was appointed to consider the question of capital punishment .. 
and that His Majesty's Government have decided-so. I am iJ?formed-
not to proceed with that l1.£E.<?rt. Nevertheless I have had an opportu-
nity of glancing cursorily at some of the evidence recorded before 1hat 
Committee; and in regard to the Honourable Member's argument, in so' 
far as it depends upon the example set in,the matter of abolition of capital 
punishment in other countries, I observe with interest that for examplo.} 
in France and Germany, where at one time the sentence was abolished, 
it has been resumed. He referred to the case, I think, of the linited 
States of America. But the position in the United States is that in 40-
States, comprising the bulk of the population of over 92 million, in 40 
Stutes, the law of the land still retains capital punishment. And more-
over in the majority, if not all, of those countries where the abolition of 
capital punishment still remains upon the Statute-book, I find that such 
enactments were made after a very long period of experiment in othel"" 
directions, and that in point of fact the execution of capital punishment 
had gradually over a long period of years fallen into desuetude. That is 
a very different proposition from the proposition which the Honourable ~e 
Mover has put before the House, namely, that in India without any such 
period of gradual desuetude, we should arrive at that position, and t.hat,-
without any intervening period, we should proceed at once with the very 
grave step of abolishing capital punishment. 

Now, Sir, I do not intend to delay the House by any attempt in a 
cursory and summary manner, which is the only manner in which on the 
present occasion I could possibly approach the subject; I do not intend to' 
delay the House by any summary and cursory examination of that kind. 
That the question is one which requires as a matter of principle careful 
scrutiny I do not deny; that much can be argued on academic and humani-

., tarian grounds, I do not deny. But what I do say is this. It is not a 
practical proposition to ask this House here and now to come to a decision' 
to send this Bill for the purposes of obtaining opinion on so drastic a 
remedy, if it is a remedy, as that proposed by the Honourable Member. 
I think that, looking at it as a practical problem, it will be recognised' 
that such a step as the Honourable Member would urge upon this House' 
is not really within the realm of practical politics. I have myself the mis-
.fortune to deal with a large number of cases in which the question of 
the execution of capital sentences is a question for decision. There are 
cases which have given me and my predecessors long hours, long days of 
anxious and painful consideration, and in doing so we certainly have 
acquired from those records very extensive acquaintance with homicidal 
crime throughout the length and breadth of India. I do not think that r 

_ should really, take advantage of this, but I could from my own experience 
in the cou,rse of the last 3t years recite to the House crimes of so dreadful 
a character 'that really one is presented with the very pressing question 
whether in cases of that kind any punishment other than capital punish. 
,ment cov.1d on, any theory of crime be regarded as the proper punishment. 
How,ever, I,should like to point out to the House that Indian law differs 
in one material respect from English law ,in' this 'matter. The Indian 
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law is .,~ more elastic law; it gives more discretion to the judicial authori-
ties in· the matter. Honourable Members are aware in England when /l.; 

person is indicted and convicted of murder, Courts are required ,to pnss, 
a sentence of death. In India the Courts are empowered to pails an, 
alterootive sentence, and it is my experience, both as an official in a Local 
Government and as an official and a Member of the Government of India, 
that that discretion is very frequently, and I think on the whole, very 
wisely and judiciously exercised. There is not, therefore, the ~r.me' 
necessity in India for dealing with this question from a legislative point 
of view. It is, however, eo very large and intricate problem. It is Il 
problem to which I could not do justice in all its intricacies and with the 
important questions of facts and principle that are involved on an 
occasion such as the present. I should like Honourable Members to look 
round and to consider it even from those aspects of the question which 
present themselves not to specialists, not to judges, not to magistrates,_ 
not to police officers, but within the experience at any rate of everyone 
~ho keeps himself acquainted with what happens in the land, and I will" 
ask him seriously to consider whether it is possible for us here und now 
to consider the proposition of the Honourable Member opposite, as a 
proposition which can be regarded as one within the sphere of practical' 
politics at this stage. . , 

Kr. President (to Mr. Gays Prasad Singh): Do you wish to reply? 
JIr. Gaya Prasad Singh: No. 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): He has no 
reply to make. 

Mr. President: The question is: 
"That the Bill to abolish the punishment of death for offences under the Indian 

P-enal Code, be circulated for the purpose of elicit opinion thereon." 

The motion was negatived. 

THE INDIAN BAR COUNCILS (AMENDMENT) BILL. 

(AMENDMENT OF SECTION 2.) 

Sir Hart Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move that the Bill further to amend the Indian 
Bar Councils Act, 1926 (Amendment of section 2},be taken into consi-
deration. This is, Sir, a purely legal Bill, and I hope the Honourable 
Members will give me the indulgence if I tafre a few minutes ~o uplain 
to them the aims and objects of my Bill.' 

JIr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Will, your 
party help you? 

Sir JIarl Sin'gh Gour: In the first Assembly one of the Honourable 
Members of this House brought forward a Resolutio!l for the purpos'e of 
eliminating all distinctions between members of the English and Indian 
Bar, and the Government of India appointed a Committee known as the 
Indian Bar Committee. That Committee issued it!! Report, which I have 
before me, in 1924, and in that Report they made t>ertain recommendations. 
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for the purpose of raising the position of the Members of the Indian Bar 
and bringing it as far as possible to the 8tandard of the English Bar. At 
the same time, they felt the necessity of reshuffling the grades that were 
created under the Bar Councils Act, and they pointed out that it would 
be necessllry in India to create King's Counsel as a recognition for dis· 
tinguished merit at the Bar. I will read to Honourable Members a passage 
from the Report of the Bar Councils Committee. At page 11 of their 
Report they say this: 

"But if it is desirable, We consider that a more suitable form of recognition, 
buch as the grant of the rank of King's Counsel, could be devised than elevation 
to a grade which, while it may contain a higher average of outstanding talent, can-
Ilot possibly be regarded as exclusively composed of successful practitioners". ' 

This is the recommendation of the Indian Bar Committee in 1924. In 
pursuance of the other recommendations of the Indian Bar Committee, the 

-Government of India introduced a Bill in 1926, which afterwards became 
the Indian Bar Councils Act. In that Bill the Government of India had 
graded the various practitioners in accordance with the s'eniority which the 

. Government of India proposed, in the case of Barristers and Advocates, 
should be reckoned from the date of their enrolment in the High Court. 
1 objected to that clause, and Sir Alexander Muddiman, the Home Mem-
ber, then withdrew that clause and said that he would recircula~e that 
portion of the Bill and re-introduce th3t cla.use dealing with the !-ight· of 
English Barristers and Indian Advocates to pre-audience and precedence 
in the Courts. Honourable Members will find the whole discussion on 
this subject in Volume VIII of the Legislative Assembly Debates, page 
372 onwards. In consequence of that undertaking, the Government of 
India circulat"ed that portion of the Bar Council" Bill which dealt with the 

. gradation of various legal practitioners in India, and the rest of the Bill 
became law as the Act of 1926. After the circulation of public opinion, 
Act XIII of 1927 was enacted, which, Honourab!e Members will find, deals 
with the 'gradation of the various members of the Bar in India in the 
following order; in the first place, we have the Advocate General; in the 
second place, we have King's Counsel; in the third place, we have Advocates 
being Barristers, who reckon t.lieirseniol'ity from the date of their call to 
the Bar; and then we have Advocates who reckon their senioritv from the 
date of their enrolment in the High Court. That is the Act of 1927. Now, 
leaving out the Advocate General, who takes precedence of all the practi-
tioners by teason of holding that office, we have the following grades of 
practitioners recognised by the Act of 1927, namely, King's Counsel, Advo-
cates and Vakils. These are t,he thl'ee gmdes (If practitioners which are 
recognised by the Bar Councils Act.. When these three grades of practi-
tioners were enumerated in the Act of that yea:.", it was intended that in 
India., following the practice of the other Dominions, a.nd indeed of even 
the Crown Colonies-small Crown Colonies-like Ceylon and British 
Guiana-King's Counsel should be created in this country, and it is for 
the purpose of giving them a. special position that the Act of 1927 places 
them in a position of seniority to the other lawyers, whether Ba.rristers or 
Vakil Advocates of the High Court. 'rhat being the position, four years 
have ela.psed from 1927 to 1931, and King's Counsel have not been 'created 
in this country. But the result of the enactment has been that it gives 
the King's Counsel of a place like Ceylon or British Guiana or other Crown 

. Colony a seniority and a right of pre-audience over Advocates in India. 
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That is a position which no Indian legal practitioner can tolerate. That 
is a position which creates an anomaly in the enactment of 1927 in that, 
while it is an Act of the Indian Legislature, it places Indian practitIOners 
in a position of perpetual inferiority to the King's Counsel from England, 
from the other Dominions and from the Crown Colonies. I submit that, 
when the Act of ~927. classified Indian practitioners as King's Counsel, 
Advocates and Vakils, It must have been so enacted because it was intend-
ed that King's Counsel should be created in India. But that has not been 
t,he case. My Bill, therefore, is intended t,O define the meaning of the word 
"King's Counsel", which occurs in the Act of 1927, and it is defined as a 
person so appointed from among the legal practitioners in India. Tl].ereby, 
it excludes foreign King's Counsel who come and invade the Indian Courts 
and claim seniority over Indian practitioners, however senior they may 
be in point of years. I therefore submit that the Bill which I have the 
honour to sponsor should be taken into consideration. 

I see a blocking motion by my Honourabl#! friend Sir Ll\ncelot Gmham. 
When this question was under debate in the first Legislative Assembly, 
the point that there should be jln independent Indian Bar was considered 
by the Government of India, and it was for the purpose of creating an 
independent Indian Bar that the Acts of 1926 and 1927 were placed on the 
Statute-book. But, in spite of the statutory provision for the creation of 
all grades of practitioners in India, the Government of India have so far 
taken no action to comply with the terms nf the Act of 1927, and their 
non-compliance with the terms of the Act of 1927 has led to this result, 
that Indian practitioners will always be placed in a position of being juniors 
in relation to persons who have obtained either English or Colonial Silk. 
That, I submit, is a blot on the Indian statute if it remains to be crmstrned 
In that sense, and I therefore ask the House to overrule thea blocking 
motion of my Honourable friend the I.egis]s.tive Secretary and pass my 
BUt I move, 

Sir Lancelot Grabam (Secretary, Legislative Department): Sir, as I 
understand my Honourable friend's Bill, it proposes to take away a privi-
lege from a class of practitioners which does exist, in favour of a c1a~s of 
practitioners which does not exist, and the Bill goes no wa,y towards br.in,nng 
that new class of practitioners into existence. SeeiJig, then, that this class 
of practitioners on whom my learned friend wishes to show~r his 1:l.r~es8 
does not exist I do .not think that I should he altogether Incorrect If I 
were to say th~t this Bill seems to me to be a little premature. Now, Sir, 
if his Bill is a little premature, I cannot help feeling that. I cannot be 
char~ed with putting up a purely blocking motion if I suggest that, before 
the House goes furth.er, the Bill, which. is now pr~mature,. sho~tld be circu-
lated. The persons who are concerned m t·he pa.s~mA' of this BIll are a very 
important section of the people of this country-If I may say so, members 
of the most honourable profession in this country. I must say, Sir, th~t 
I am surprised that the Honourable Memb~r should propose to ru~h thIS 
Bill throui!h without giving the rep;esentatIves of . the Bar CounClh, and 
the Bar Libraries suitable opportunIty fer expressmg themselves on the 
merits of this Bill. I thiU:, Sir. that what my Honourable friend !a pro-
posing today comes from him .with singular Ill"grace,. because as I .have 
said the purpose of this Bill IS to ta'ke away t.he nght of pre-audIence 
gran'ted, amongst otheJ'B, to the holdel'l!. of what is known as the .English 
Silk. I cannot hplpfeeling, Sir, that it ~oul~. have- been more graceful 
on the part of ~he learned Le$der of the Oppo81tlOn if he had, even at the 
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cost of being irrelevant, drawn attention to the fact that an Indian practi. 
tioner has just received the honQur of j<~nglishSilk .. I do hope the ~o?se 
will join with me in congratulating ~~r. Bha&,wand~s. nube. on reC~lVlng 
this very signal honour, On the occaSIOn of hIS recelvmg thl~ honour,. we 
are asked to put a~ embargo on .him and take awa! from hllD t~e nght 
of pre·audieJlce whICh he now eD~oys. under the Ind~an Bar COlll?'cIis Ac~. 
I suggest. Sir, we should be actIng 1D a very hurned manner If we dId 
this. 

Then there is another reason why this House should accept my motion 
fol' ciFCulation. I do not rely entirely on my own arguments in this matter, 
I would use the arguments of the J.J~ad3r of ~he <!pposition,. T~e Leader 
of the Opposition, when he gave notIce of thIS BlII, Bent WIth It a letter 
which was in the following terms: 

"I have the honour to sta.te that I havllgiven early notice (the letter iB dated 
the 18th AugU8t, 1980) of the enclDSed Bin to amend the Indian BI!1' Co~nci1s !Act. 
so that Government may have ample time between now and the Delhi SesSIon of the 
~e.w Asll8lJlllly tq con~lt, leading :aar Librariell and otPr parsona or bodies intorested 
lU the SlJ~je9~ of the DiU." 

In other wor<ls, Sir, the HOIj.ourlj.ble MeJIlber then !l-sked for executi:v.e 
circulation Pr circulation, as we call it, by executive order. That was 
before this Al!se~bly p.~!i met and before we had any opportunity to know 
what this ;HQqse wOQ,ld think of hie Bill, and We were not therefore disposed 
tq accede to his reguest for circulati~g the Bill before the House eyer met 
at all. Therefore, Sir, the Bill has not been circulated, but. the need for 
cir~\llating jt still persists, and I would therefore ask the House to agree 
with me that my motion is I).ot II, blqckil.J.g tnotion. It involves the adoption 
of a procedure which the Honourable Member himself last August (lonsi-

• dered to be necessary, and it does, I consider, the merest justice to the 
"leal11ed and honourable professiQn of which he is h.i.ttl.tIdi· a men/.bel'. With 
t~ words. I move my motion' for eirct:lahion, 

SiJ' ... l S~ QoV: I rise to ·apoint of order. The Honourable 
Member:s motion is that the Bill be ciraulated for· the purpose of elicit-
ing opinion thereon. I invite yow: att~tion. to rule 77 On page 28, clause 
(a). The !notion is out of· onieJ;' beeauae it does not mention the date 
which should be specified. The whole thing is out Qf QJ;'der. 

The J;ul~ s9tys: 

'.'If the Ml!Blber in charge moves that his Eill he taken into consideration any 
MembeJ: may move as an amendment that the· Bill be 'lleferred to a· Select Com~ittee 
or' 'be ~rcQ~a.ted for the- pur.p.988 of eliciting opinion t.henon by a ~ to be specified. In the motlon,." 

That ,has no. been done and I submit thl¥,.:my. fri6lld.'s s.mendment 
should be •. ruled OUb of order. 

. Sir~ancatot Ur~a.ui: I confess to th~ lapse, and I would ask the House 
to pllrmit m~ to ,add, ~he words, "by the Slst .t,\u~st, 1981". . . . 
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lIr. Presid81lt: The Honourable the Mover of the amendment wishes 
to ask the p~nni88ion of the House to allow him' t.o amend his amend-
ment by the addiition of the words "by the .slst August, 1931". 

The question is that that addition be made. 
The motion was adopted. ' 
Sir Bali SiDgb. Gour: Sir, the author of the amendment referred :to 

the ::Silk beiug given to my mend, Mr. Dube, announced in the n~wtlpapers 
today. If he wlll only read once more the Statement'pf Oblects an.d 
:Reasons, he will find that the view of the Lord Chancellor of England IS 
that no -Barrister practising in Indi~, whether English or Indian, shaH 
'get Silk so lon~ as he practises in ~~dia" and ~. Dube obta~ed 
Silk because he IS attached to the JudiCIal CommIttee of the PrIVy'; 
Council. That is the grievance I have made, and which I have men-
tioned in th~ Statement of Objects and Reasons, and I am surprised 
that- my learned friend on the ot~er S'ide takes. tha~ as an example of 
Silk be.ing conferred upon an Indian who practises. ill England. If he 
had been practising here all his life, he would have been disqualified by 

, the mere fact that he practises in this country, and ,that is this reason 
why I have taken upon myself to introduce the Bill which I liave placed 
before the House. Then, Sir, my Honourable friend stated that I 6{ave the 
Government of India notice of my intention to introduce this Bill as far 
back as August, 1930. I gave him ail opportunity of ascertaining by c,ir. 
culation the views of Bar Libraries in India, and my Honourable friend 
teMs this House that he did not wish to cdrculate the Bill becaus.e he 
wanted to know what this House thought about it. Sir, it WJl.s incum-
bent upon my friend, as the custodian of the laws of this country, to make 
his Act XIII of 1927 a living law, and 'tthetfJij is provided in 'that Act 
of 1927 that the Kling's Counsel &1'e amongst th'e legalpractitione.rs of this 
country, he was morally bound, I say ,to introduce that class of practi-
tioners in this country. It is. not a case of 1990. It is a case of 1927 
when the Government stood, com~t~eg to classify Indian practitioners 
as falling into the category of Kiag's CoU'nsel and Advoeates -'and Vakils. 
What have they done to make good the underlying implication of the 
Act of 19~7? They have done noJihing, IWd 1 therefore submit that I am 
only diScharging a duty which lay upo~ the Government to make good the 
enactment of 1927. Apart from that, we have been all feeling that j;he 
Indian Bar must be a sell-contained and autonomous Bar. Is 
there any Member of this House who denies that fact? (CrieB of "None".) 
And if the 1n:dian Bar is to be an autonomous Bar, the IBruan membel'B 
of the Indian Bar cannot always remain as juniors to the people who get 
Silk from England or in the SDlaH CroWD Colonies like Ceylon and Bllitish 
Guiana. If the Government of India 4.,.ad been a national gOVlmm8nt, 
which of course it is not, it would have taken time by the foreloCk and 
taken measures to' introduce Silk iin this country, My Honourable 
friend says that I have not inserted 1my positive rtrle f<lr the creation of 
Siik in this country. Sir, occupants of the Treasury Benches cannot be 
igaorant of that elementary pl'inciple of law, namely, that tb.e creation 
of Silk in the British Commonwealth is a part of the King's '~terogative, 
and while it is perfectly legitimate for the Indian Legislature to create 
Silk by an enactment of this HOUBe, it is equally i-egai for ~he King to 
delegate his power to His Excellency the Vaceroy for that pUrpose. As 
a matter of fact, in the constitution of the B'ritidh Commonwealth, such 
a power has been 'delegated to aU the Colonlaol Govemme!lts, Slut' they 

0:2 
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have been e.xerci~ that power for many years. India happens to be 
the only Unfortunate country where such ~ power hall not beep. delegated, 
presumably because lndi~ has no.t asked for it before; ap.d when in 19~7 
we told the Government that Kiing's Counsel ought to be created in Indiat 
they rightly accededt.Q the insertion of .that clause, and as soon as the 
clause was inserted, they forgot all about it. 'l'hat, 1 submit, is therefore 
a charge which cannot Be, levied against me, but against the Honourab!e 
occupants of the Treasury Benches as to how they discharge their du~y 
towards the people of this country. (Hear, hear.) 

S,ir, I do not object, 1 do not mind waiting till ~he 31st of August, 
1931, but I do wish the occupants of the Treasury Benches to remember 
. this that public' opinion is no~ fully enlightened in ~e case pf this. class 
of legislation. This is a Bill w~ch interests the members of ~he legal 
profession. Consequently, the opinion to be sough~ mus~ be ~e op~on 
of members of the legal profession. I wish also in this COllllecti9n ~o 
point out that one of the. decisions of the Round Table Conference is to 
. the effect that there shall be established a Supreme Court ip. India. 
Therefore" the judiciary ill India will he self-contained; and I submit it 
foHows as a n~cessary corollary that the Bar of India must be equally 
self-contained. I therefore feel that we shall be paving the way for that 
happier era, when India will have a self-contained judiciary and will hav~ 
a self-contained const..itution. -Whatever may be the view of the HonoUr-
able the Legal Secretary, I appeal to the Honourable the Law Member, 
who is a member of my own profession, to see that he does not stultify 
an enactment of the Indian Legislature. 

J)[r. President: The question is; 
"That the Bill be circulat:ed for the purpose of eliciting opinion thereon by the 

31st .August, 1931." 
The motion was adopted:' 

THE CHILDREN'S PROTECTION BILL. 
Sir Karl Singh Gaur (Central Provinces Ri.n.di Divisions: Non-Mu-

hammadan): Sir, I beg to ask for leave to introduce a Bill further to 
amend the Indian Penal Code and the Code of Criminal Procedure, 1898. 
I shall not detain the House for many minutes. Thi& is a Bm which has 
been before this House before, under the more popular name of the Age 
.of Consent Bill. (Laughter.) Sir. in the last Assembly, Government 
appointed a special Committee, which was presided over by Sir Moropant 
Joshi to go into the question, and after going into this question, his 
Committee made certain recommendations which are formulated in the 
various clauSes of my Bill. Sir, I move. 

The -motion was adopted. 
Sir Hart Singh Qour: Sir, I introduce the Bill. 

THE INDIAN CRIMINAL LAW AMENDMEN'r (REPEAL) Blt.L. 
Mr. Gaya Prasad Singh (Muzaffarpur cum Chatnparan: NOil.-Muham. 

mad an) : Sir, I move for leave to introduce a Bill to l'epeal the Indian 
Criminal Law Amendment Act, 1908. 

The motion was adopted. 
Kr. ~ya Prasad Sinch:Slir, lintroduce the ~i11 



THE EENGAL STATE-PRISONERS HEGULA'liION (REPEALINd) 
BILL. 

Kr. Amar Hath Dutt (Burdwan Division: Non-Muhammadan Rura1): 
Sir, I move for leave to introduce a Hill to repeal the Bengal State-
Prisoners Regulation, 1818. 

The motion was adopted. 

Kr. Amar Hath Dutt: Sir, I introduce the Bill. If 

THE INDIAN BAR COUNCILS (AMENDMENT) BILL. 

(AMENDMENT OF SECTIONS 4, 9 AND 14.) 

:Mr. Amar Hath Dutt (Burdwan Division: Non-Muhammadan Rural): 
Sir, I move for leave to introduce a Bill further' to amend the Indian 
Ba;r Councils Act, 1926 (Amendment of sections 4, 9 and 14). 

The motion wag adopted. 

Kr. Amar Hath Dutt: Sir, I introduce the Bill. 

THE IDNDU WIDOWS' RIGHT OF INHERITANCE ·BILL. 

:Rai Sahib Harbilaa Sarda (Ajmer-Merwara: General): Sir, I move 
for leave to introduce a Bill to secure a share for Hindu widows in their 
husbands' family property. 

Sir, this BiB was introduced in the Ial!t Assembly; it was discussed on 
a motion for taking it [into consideration and was then circulated. Opi-
nions were received from the provinces, and the Bill was referred to a 
Select Comm.ittee; but before the Select Committee could meet, the 
Assembly came to an end and the Bill consequently lapsed. I therefore 
ask for permission to introduce this Bill again. 

:Raja Bahadur G. Erishnamaohariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, all I can say is that I oppose the motio~. 

111'. President: The question is: 

"That leave be given to ltai Sahib Harbi1as Sarda W introduce a lJi11 to 8I!CU1'e 
a share for Hindu widows in their husbands' family property." 

The mbtion was adopted. 

aa.t Sahib BarbUas Sarda: Sir, I introduce the Bill. 
( 959) I 



'l'1tE<':ODE 011' CRIMINAL PROCEDURE (AMENDMENT) BILt •. 

(AMENDMENT OF SECTION 491.) 

.. JIr. Amar lfath Dutt (Burdwan Division: Non-Muhammadan Rural): 
Sir, I move for leave to introduce a Bill fur1;her to amend the Code of 
Criminal Procedure, 1898 (Amendment of sect~on 491). 

The motion was adopted . 
• JIr. Amar lfath Dutt: Sir, I introduce the Bill. 

... 
The Assembly then adjourned till Eleven of the Clock on Wednesday, 

the 18th February, 1931. 

..... 
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